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LEGISLATIVE ASSEMBLY. 

Friday, 20th March, 1936. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Cha.ir. 

QUESTIONS AND ANSWERS. 

AMELIORATION OF THE CoNDITIONS IN THE .JHARIA COAL-FIELD. 

1330. *Kr. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to a statement made by 

Mr. H. H. Worthington, published in the Hindu8tan Times, 
dated the 28th' February, 1936; 

(b) whether Government had interested themselves in the amelio-
ration of the conditions in the Jharia coal-field; 

(c) whether the Indian Mining Association has been approached by 
Government to get ~  assurance that they will co-operate 
with them on this matter of safeguarding lives of those who 
\Vorl,ed underground on their behalf; and 

(d) whether thev will assurt: the House at the earlies/j opportunity 
that they' will t.ake steps to co-operate with the Association 
for this humane purpose? 

The Honourable Sir :Frank Noyce: (a) Yes. 

(b) The steps we arc taking are designed to seeure an improvement. 
(c) and (d). A conference was held on the 19th and 20th February last 

with the represent.atives of the Indian Mining Association and other orga-
nisationg of mine owners and others at which proposals for preventing 
danger from fires in the Jharia coal-field were discussed. As indicated in 
the reply I gave on the 17th March, 1936, it is prop0l;ild to place a Bill 
before the House during the current Session for securing the necessary 
powers. 

Mr. S. Satyamurtl: Are there any fires still burning in these coal-
fields? 

The Honourable Sir !'rank Noyce: Yes: I am afraid there are, and that 
they are likely to go on burning for a long time. 

Mr. S. Satyamurti: How many are burning? 

The Honourable Sir !'rank Noyce: I think according to the figures I 
have already given to the House and which have, I think, appeared in the 
press, about 45. 

Mr. S. Satyamurtl: How much longer are they expected to bum? 
( 2881 ) A 
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The Honourable Sir prank Noyce: That I cannot sa,\': the only answet' 
I can give is until they burn themselves out. When the Bill I hove. t(), 
introduce shortly comes before this HouRe, I shall be in a better posltlon 
to explain conditions in the coal-fields. 

Mr. S. Satyamurti: Have Government been assured of the co-operll-
tion of the Indian Mining Association in this matter? 

The Honourable Sir !'rank Noyce: Yes. I have already informed my 
Honourable friend that. we had a conference with the representatives of 
the Indian Mining Association, the Indian Mining Federation and the 
Collier v Owners Association, and that t.be results of that conference were 
very satisfactorJT; 1 Uiink we can safely cOllnt on the co-operation of the 
interests coneerned in the measures we are  proposing in the Bill which 
will shortly come before the House. 

Kr. S. Satyamurti: May I know if any further Rteps have been taken, 
to prevent further loss of human life and property? 

The Honourable Sir !'rank Noyce: That. raises /l. ver." wide question 
whicb it, is rather difficult to answer in reply to a supplementary question. 
I have no doubt wh/l.tever that every step, that, is posRible under the pre-
sent Aet and the ruleR and regulations thereunder. is being taken; and I 
have also no i10ubt that the mining interests nre alreaily getting on witil 
the measures that we are proposing in the Bill; wherever the.\" enn i10 ~ 

t,hing at the moment. they will do it, 

C{)NTRIBUTlON TOWARDS EXPENDITURE AT ADEN IN CONNEOTION WITH THF." 

lTALO,ETHIOPIAN DISPtiTE. 

1331. *1'4r. S. Satyamurt.i: Will Government be pleased to state: 

(a) whether their attention has been drawn to the statement sent bv 
Rcntcr, JlllbliRhed in the Hindu, dateil the 24th Fehruarv 19RH· 
to the effect that the Government of India contributed '£4,000 
towards expenditure on special measureR in cOIlJH'ctiol1 wit it 
the Hulo-Ethiopian dispute t,owarilR Aill'Tl: if so. wh,tt thl' 
purposes are; and 

(b) the reason why they agreed to make a contribution? 

Sir Aubrey )letcaife: (a) and (b). YeR. Pnti] Ailen if> adunll\" 
sepnrated from India, the Government of Tnilia'!l responsibility for the 
welfare of the civil population of Ailen Set.tlement must continilE'. They 
have, therefore, agreed to eontrihute half the ~  of nil measures whieh, 
may have to be taken to protect that population in an emergency. It 
would not be in the public interest to puhliRh the nllture of thosE' rnenl'1t11"eR. 

Mr. S. Satyamurti: How WIIS t,his eO!lt of ,£4,000 nrrivec1 ot:' 

Sir Aubrey Metcalfe: It is n merQ estimnte whieh ~ meHfllIl'es 
which may have to he taken in certain emergencies. It is not n firm ~ 

of expenditure. 

Mr. S. Satyamurti: Has any exppnditnre been snnctionen. or incurred._ 
anil if so, whnt is the amount RRnctionpd 01' ine'11rred? 
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Sir Aubrey Iletcalfe: I have just stated that it would not be in the 
public interest to publish the nature of those measures or their cost. 
I c"nnot give the information which the Honourable Member asks for 
without explaining what the measures are, and that I am not prepared 
to do. 

Ilr. S. Satyamurti: I am not asking about the nature: I am simply 
asking about the COgt., Ilnd how the figure WIlS arrived at, whether the 
Government of India had ~' say in the matter and whether they have 
simply to foot the bill. 

Sir Aubrey lletcaUe: There is at present no bill to foot. As I explained, 
it is a mere estimate, and I cannot say what the eventual expenditure will 
be, if there wi!l be any expenditure. 

Ilr. S. Satyamurti: May I take it, therefore, that the Government of 
India have not incurred any' expenditure under this head at all so far? 

Sir Aubrey lletcaHe: So far as I am aware, no actual expenditure hOoF> 
yet been incurred. 

Ilr. S. Satyamurti: Have they incurred any liability? 

Sir Aubrey Iletcalfe: I huve already explained, 88 clearly as I cun. 
that . ~' hnve agreed to contribute half the cost of such measures as may 
be necessnr:v. Thif; is obvi01lsly a liability. 

Ilr. S. Satyamurti: At what stage. does the Ethiopia-Italy disputp. 
'Jtand now so far as we are concerned? 

Sir Aubrey Metcalfe: T Illlbrnit that that does not flTise out of this 
question. 

Ilr. S. Satyamurti: HilS this Bill been dropped, this Italian ~ 
and Credits Bill? 

The Honourable Sir James Grigg: No: it has not.. 

INDlANISATION OF THE GOVERNlIlENT OJ<' INDIA SEORETARIAT. 

1332. *Ilr. S. Satyamurti: Will Government be pleased to state: 
(a) whether it is R fact that the majority of the Indian officers in the 

Secretariat of the Government of India, especially in tbe 
Finance Department, are Superintendents and others Assist-
ant Secretaries; 

(b) whether Anglo-Indians arc also counted as Indians for this pur-
pose; 

(c) whether of the ten Indian officers, seven are SuperintendentR, 
two are Assistant Secretaries and one the Budget officer: 

(d) whether the Secretary . Joint SecretArv and t,,·o G nder Secre-
taries of the Finance Department are all Europf,ans, Indian 
Civil Sorvice men; and 

(e) whether any attempt. is proposed to be made to further Indian-
ize t.he Secretariat of the Government of India? 

A 2 
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The Honourable Sir Henry Oraik: (8) Yes. It is not usual, however, 
to class Superintendents along with Assistant Secretaries, Under Secre-
taries and Deputy Secretaries, as officers of the Secretariat. 

(b) Yes. 
(c) Including Superintendents as officers, there are 23 Indian officers in 

the Finance Department, viz., 13 Superintendents, 7 Assistant Secretaries, 
1 Deputy Financial Adviser, 1 Budget Officer ,and 1 Financial Adviser, 
Posts and Telegraphs. 

(d) Yes, but there is a Deputy Secretary in the Finance Department 
(Ordinary Branch) and no Joint Secretary. 

(e) I invite the attention of the Honourable Member to the reply given 
by me on the 10th March, 1936, to Mr. C. N. Muthuranga Mudaliar's 
~  question No. 1068, especially parts (c) and (h) thereof. 

Kr. ~. Satyamurti: Is there any proposal to fill all impending vacan-
cies, wherever they arise in the Finanee Department, with Indians if they 
are found to be qualified? 

The Honourable Sir James Grigg: Vacancies in the Finance Department 
are filled on merit and in no other way. . 

Mr. S. satyamurti: Will one of the merits be that, after all they have 
got to administer Indian finances, and Indians have been found to be more 
competent than Englishmen in dealing with Indian finances? 

The Honourable Sir James Grigg: That is not necessarily true. In any 
case, merit in the broadest, senlSe of the word, and not in any other special 
sense such as the Honourable Member connotes. 

Mr. S. Satyamurti: Is my Honourable friend aware of a statement Ji 
his ~  ihnt Seotchmen and Indiam, particularly Madrasis, are 
very good in the Finance Department? 

The Honourable Sir James Grigg: Yes: but you cannot expect me to 
a'gree with that, altogether, being an Englishman. 

Mr. T. S. Avinash1lingam Chettlar: Meritl; being equal, will Lhey 
prefer an Indian? 

The Honourable Sir James Grigg: I think that is "cry likely. 

Mr. T. S. Avinashillngam Chettlar: Why very lil,ely? I want to have 
a deiluite nnswer. 

The Honourable Sir James Grigg: I am not going to r,-ivc 11 definite 
answer to a hypothetical question. 

Mr. M. Ananthasayanam Ayyangar: Has there not been a single Incliaa 
c:::.rnpetent enough to fill this vacancy? 

The Honourable Sir James Grigg: The Honourable Member must draw 
his own conclusions and not ask me to agree with them. 

Kr, S. Satyamurtt: Does the Honourable Member accept the policy 
of Indianiostion in regard to his Department? 
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The, Honourable Sir James Grigg: I accept the policy of appointing the 
best men, 'whatl3ver the race. . 

Itr. S. Satyamurtl: Is the Honourable the Finanre Member the best 
man for that Department? 

IIr. ~ (The Honourable Sir Abdur Rahim): The Honourable 
Member need not answer that queBtion. 

The Honourable Sir Jame. Grigg: ModeBty forbids me to anBwer that 
queBtion. 

Itr. S. Satyamurtl: Sir, I do not ask part (b) of thiB queBtion, but only 
part (a). 

RE"ISION OF ELECTORAL ROLLS FOR THE COUNCIL OF STATE. 

]333. *)[r. S. Satyamurtl: Will Government be pleaBed to Btate whether 
they are conBidering the reviBion of electoral rollB for the Council of St'ate 
this year in every province including MadraB? 

The Honourable Sir Nripendra Sircar: The Government of India undl3r-
Btana that in pursuance of instructions issued by them last yeRr fresh 
electoral rolls have recently been prepared or are now in course of prepara-
tion in all provinces. They do not propose to take any further action in the 
matter. 

CARRIAGE OF UNREGISTERED MAILS BY THE TRIVANDRUM EXPRESS. 

1334. *I(r. S. Satyamurtl: Will Government be pleaBed to Btate: 
(s) whether it is a fact that the Trivandrum express, leaving Madras 

at 8 P.M. will hereafter carry unregistered mails; 
(1;» wl;lether the European Chamber of Commerce, Madras have 

. requested the Postmast,er General to extend the proposal 
to Virudhunagar also; 

(c) whether they propose to expedite these proposals? 

~. G. V. Bewoor: (a) The Trivandrllm Express is being utilised for the 
carrJage of uninsured articles of the letter mail from Madras for delivery hy 
Madura and Tallakulam post offices onlY. The question of utilising the 
train .for the conveyance of all classes of mails for places south of Trichino-. 
poly lS ~  examination. 

(b) No. 
(c) A ~' of the Honourable Memher's question is being forwarded to 

the Postmaster-Gel1eral, Madras, within whose competenee the mattc.t" 
restE!. 

Itr, S. Satyamurti: Will Government make a recommendation in thfl 
matter? 

Mr. G. V. Bewoor: I have stated that a copy of the Honourahle Member's 
queBtion is being sent to thtl Postmaster-General, Madras, and I have no 
doubt that he will consider it from all aBpects. 
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INCREASE IN THE IMPORTS ]!""ROM JAPAN .AND THE UNITED KINGDOM:. 

1335. *Kr. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to the 6peech of Mr. D. 

P. Khaitan, vice-President of the Bengal Millowners' Asso-
ciation, published in the Hindu8ta". Time8, dated the. 26iili 
February, 1936; 

(b) whether they have examined or propose to examine Mody-Lees 
Pact from the point of view mentioned in the speech; and . 

(c) whether it is a fact that imJl,Orts from Japan and' the United 
Kingdom have slightly increased in 1935? 

The Honourable Sir Muhammad Z&frullah Xhan: (a) Yes. 
(b) The Honourable Member's attention is invited to the Resolution 

No. 341-T. (12)/35, dated the 10th September, 1935, iSFued by the 
Commerce Department. Government are awaiting the report of the Special 
Tariff Board. 

(c) Yes. It is presumed that the reference is to cotton piece-goods. 
Imports from Japan have increased while imports from the United Kingdom 
have declined. 

Prof. If. G. Ranga: When the Mody-Lee!O Pact eomes up for re-
examination, will Government consider the interests of hand loom weavers 
~  ? 

The Honourable Sir Muhammad Zafrullah Khan: Unless the Honourable 
Member puts the question more specifically, I am afraid I shall not be able 
tc. reply. 

Prof. If. G. Ranga: Will Government consider the advisability of seeing 
when this question of Mody-Lees Pact comes up for re-examination that 
the interests of handloom weavers are not adversely affected? 

The Honourable Sir Muhammad Zafrullah Khan: This question, as I 
have said, is being examined by the Special Tariff Board, und I do not see 
hO\v t.he question of halluloom weavers might arise as 11 result of the Tariff 
Board's Report? 

Prof. If. G. Ranga: In view of the fnct that in answer t.o severnl previous 
.quest,ions put ubout the Tariff Board and the terms of referrnee to it, the 
Honourable Member said that handloom weav,'rR' interebts were not included 
in the terms of reference, will Government consider the advisability of 
paying speciai attention to the interests of handloolll weavers when this 
Mody-Lees Pact comes up for re-examination? 

The Honourable Sir Muhammad Zafrullah Khan: I do nllt understand 
what the Honourable Member means by saying "when the Mody-Lees 
Pact comes up for re-examination". There is llC stage at whieh that Pl>0t 
comes up for reconsideration or re-examination. In pursuance of ~  
undertaking given by the Government of India in the supplementary trade 
agreement, a specia'l Tariff Board has been appointed and its report is being 
awaited, and, at present, without seeing the report, I do not know in what 
way the interests of the handloom weavers might be affected or if the ques-
tion will at all arise. If it arises, Government will pay attention to it. 
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Mr. S. Satyamurtl: Will Government consider, or have tlwy considered 
the question of examining the whole question of cotton textiles, both 
manufactured in this country ana imported, as well as handloom and 
khaddar, independent of specific facts like these, and settling their policy on 
a cornprehensive scale in this matter, just no\v, or immediately after the 
-report of the special Textile Tariff Board is received by the Government? 

The Honourable Sir )[1)b ammad Zafrullah Khan: What uspect of that 
policy has the Honourable Member in mind? So far as the question itself 
is l'o;lcernE'd, that is heing examined by the special Tariff Board. 

Mr. S. Satyamurti: 1 am specifically asking ahout settling the conflict, 
between the Japanese and British importl! on the one hund, the production 
of indigenous mills on the other hand, and the production of handloom 
industry on the third hand, and finally the production of klvaddar: whether 

~  have considered the desirability of examining the whole ques-
tism, and laying down a policy which will promote the indigenous produc-
tion of cloth by handloom as well as by mIlls and lchaddar, and also such 
imports as may be found to be inevitable and deFirable in the interests of 
this country. 

The Honourable Sir )[uhammad Zafrullah Khan: The RonoUl'able 
Member is aware that all these questions have to be adjusted particularly 
where other countriE's are concerned, and most of these questions are bound 
to come under review during the next few months. 

Mr. S. Satyamurti: May I takE' it that the Government are going to 
take the whole question in hand, Rnd not deal with it piecemeal as they 
have been doing so hitherto? 

The Honourable Sir :Muhammad Zafrullah Khan: J n the very nature of 
things they have t{) be done by different stages. For instanc'e take the 
protocol and agreement with Japan. So far as Japan is concerned, they 
are not concerned with the rest of the policy of the Government over it 
and they will say "well, we want to know where we stand, so far as this 
is concerned". That will be '(1 specific question taken up with Japan. 
Similarly with t.he United Kingdom, the questions that can he taken up are 
the qnestionB that might arise between the United Kingdom and India. The 
quest.ion of handloom industry and the mill industry is a separate question 
which will have to be looked into separately. No doubt each of these 
·question!' has some effect on others with regard to which a decision has to 
be arrived at.. Rut vou eannot sav that Government should. sit down at 
one time und make a;) ~  directing the United Kingdom, Japan 
and the millowners and the handloom w(',wers in India all to accept its 
pronouncement on the subject. 

)[r. S. Satyamurti: Will Government consider the desirability of telling 
Japan and England to wait till the whole question is comprehensively 
settled? 

Mr. President (The Honourable Sir Abdur Rahim): Next question. 
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SPEEaB OF HIS EXCELLENCY THE COMMA.NDER-IN-CHIEF IN THE CoUNCIL OF 
STATE. 

1336. ·lIr. S. satyamarti: Will Government be pleased to state: 
(9.) whether the speech of His Excellency the Commander-in-Chief 

in the Council of State on military expenditure repres.ents the 
'official opinion; and 

(b) whether there is a proposal to increase military expenditure in 
future? 

JIr. G. R.I'. Tottenham: (a) Yes. 
(b) The position was fully explained by the Honourable the Finance 

Member in his budget speech this year, and I may add in my own speech 
on the army cut. 

Mr. S. Satyamartl: May I know whether the Government as a whole 
haVE' come to the conclusion that there should be increase in military 
expenditure? . 

Mr. G. R. "I. Tottenham: I have answered that question. 

Mr. S. Satyamurti: May I know what is the extent of increase that is 
contemplated, and if so, when and in what stages? 

Mr. G. R. P. Tottenham: The increases that have been made this.year-
will be found in the budget for 1936-37. We have not looked further ahead 
than that. 

JIr. S. Satyamurti: In coming to that conclusion, have Government 
considered the fall in prices, the mechanizat,ion of the urmy and other 
possible lines of ~  in the army, apart from large questicllls of 
policy? 

IIr. G. R.I'. Tottenham: Certainly. 
Kr. S. Satyamurti: What is the financial result of such savings which 

Government hope to make under the three heads that I hav!' mentioned, 
and in spite of that, do Government want funher increase? 

J(r. G. R. "I. To"enham: It would take a long time to explain the exact 
effect of all these matters which the Houourable Member referred to. But 
they have all been taken into ace-ount. We take advantage of the fall in 
prices; the question whether mechanization is an economy or not is a very 
large question open to considerable doubt, but we do take all these factors 
int.o account. 

Mr. S. Satyamurti: His Excellency the Commander-in-Chief referred the 
other day in another place to the Honourable the Finance Member, and: 
said that they had been told that there should he an increase of expenditure 
in the Defence Depanment and that the Finance Department have agreed 
to it. M ~  I know if the Honourable the Finance Member has applied his. 
mind to the points I have mentioned, and whether he has come to the 
conclusion, us the Finance Member, that there should be an increase in 
expenditure? If so, to what extent, and why? 
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The Honourable Sir James Grigg: I have come to the ('ollclusion as 
Finn nee Member that the trend of the Anny p.xpenditure will be slowly 
upwards in the next few year., and that from a very natural reaction from 
the process of living on stores and of taking advantage of fall in prices and 
several other factors which make for economy: yes. 

Mr. S. Satyamurt1: Will the Honourable Member give some indication 
of the rate of increase of expenditure in the next few years? 

The Honourable Sir James Grigg: I cannot say, but, not very rapid. 
, 

Prof. K. G. Ranga: Does that include special expenditure on re-building 
Quetta city? 

The Honourable Sir James Grigg: That is taken into account, certainly. 

REPORT Olf SIR OTTO NIEMEYER.· 

1337. *J[r. S. Satyamurtl: Will Government be pleased to state: 

(a) whether it is a fact that the report of Sir Otto Niemeyer is. 
expected to be published at the end of April or ~  in May; 

(b) whether they are prepared to make any attempt to get the 
report published a little earlier so as to enable this House to 
express its opinion thereon; and 

(c) whether they propose to forward the same without reference to 
Legislatures at all; if so, why? 

The Honourable Sir James Grigg: (a), (b) and (c). The Report is to b<' 
'3ubmitted to His Majesty's Government and I have no information as -to 
when it, will he eitllPr su\;rnitted or published beyond that. contained in the 
reports which appeared in the press this morning. 

Mr. S. satyamurtt: May I take it thnt the Honourable Member's atten-
tion hus been drawn to the statement in thc press that Sir Otto Niemeyer's 
report will be published sometime ahont the enrl of April? 

The Honourable Sir James Grlgg: I said, 

"I have n •.• information a8 to when it will hu either submitted or published beyond 
that contained in the reports which appeared in t,he press this morning." 

But my reading of the press report is that it will be suhmitted to the 
Hecretary of Stute ~  the end of April. 

Mr. S. Satyamurti: I accept the correction that it will be submitted to 
the Secretnry of State Rbont the end of April. I tah it that final orders 
will be passed by Parliament on that, report sometime before the end of 
July or early in August. 

The Honourable Sir James Grigg: Yes, Bir. 
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)[r. S. Satyamurti: May J know if the Honourable Member's aUention 
has been drawn to this, that this will happen between the end of this 
Session and the beginning of Simla Session of the Assembly? Will the 
Honourable Member be good enough to consid'er whether some oppor-
tunity may not be given to the House to pronounce its opinion on the 
recommendation of Sir Otto Niemeyer, before orders are pasl:ed thereon 
by Parliament? 

The Honourable Sir James Grigg: T do not know how it ean be done. 
'The report obviously is not going to be published during this Session of the 
Assembly and finnl ot'ders have got to be passed by His Majesty's Govern-
ment before the Assembly meets again in Simla. T do not see how it can 
be possible. 

Mr. S. Satyamurtl: Will the Honourable the Finance Member represent 
to His Majesty's Government to postpone passing orders till the Assembly 
has considered this mutter, or will the Honourable Me.mber recommend to 
the G.)vernor General in Council to summon a special Session of the Assem-
bly to consider t.his very important matt,er, liB it may involve ibcrease of 
taxation, or distribution of resources which may leave the other provinces 
or lhe Federation crippled? 

The ~  Sir James Grigg: I think my Honourable friend is 
making a fairly large assumption in the latter part of his question. I will 
certainly forward the representations to the Secretary of State, but I do 
not see what can be done about it. Final orders have got to be passed at 
a certain time so that provinces may know where they stand at the incep-
tion of provincial autonomy. . 

Mr. S. Satyamurtl: DoeB the Honourable Member realise that it, is un-
fair ~  this House and to this country to pass orders on sllch fundamental 
Qud lmportltnt financial matters without so much a!' even bv leave of this 
House? . 

The Bonourable Sir James Grigg: I quite realise-T do not accept the 
full implication of what the Honourable Member says, but I quit,s realise 
that when you ure bringing into force a whole new Constitution, certain 
clashes, if yon like, or, certain treatment of the older part of. the Constitu-
tion, must appear a little rough, but that. is not intentional. It is inevitable 
in the scheme of things. 

Mr. S. Satyamurt1: We are accustomed to it! 
The Honourable Sir James Grigg: Oh, well! 

SUBMISSION OF THE INSTRUMENT OJ!' INSTRUCTIONS TO THE GOVERNOR AND THE 
GoVERNOR GENERAL TO THE PARUAMENT. 

1338. *Mr. S. Satyamurtl: Will Government be pleased to state: 
(a) whether they have any information that the Instrument of 

Instructions to the Governor and the Governor General under 
the Government of India Act, 1935, will be submitted to the 
Parliament before it rises for its summer recess; 

(b) whether they have been consulted at all; and 
(c) whether they gave their opinion on the matter; if BO, wht? 
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The Honourable Sir NripeDdra Slrcar: (a), (b) and (c). The Govern-
ment of India have not been consulted as to the date on which the 
Instrument of Instructions to the Governors should be Imbmitted to Par-
liament for approval under section 53 of the Government of India Act, 
1935. They understand that no decision as regards the date of such 
-submission has yet been taken. The Instrument of Instructions to be 
given t{) the GO,vernor General durin'g t,he transitional period ~  not 
technically reqUire the approval of ParlIament, but may be submItted to 
Parliament foJ' its information, 'fhe Instrument of Instructions to the 
Governor General for the period after the Federation is ~  will 
require the approval of Parliament under !!ection ]3 of the Act, It is not 
proposed to take action at this stuge to obtain that approval. 

Mr. S. Satyamurti: With regard to the Instrument of Instructions to 
Governors, may I know if the Government of India were consulted at any 
5t,nge, beforo they were published, or do they E:xpect to be consulted before 
they ure placed before Parliament for approval,-whatever the date may be? 

The Honourable Sir Nripendra Sircar: They expect to ue consulted, and, 
<IS u matter of fact, they ure wniting for the views of the Provincial Govern-
ments, 

Mr. S. Satyamurti: May I take it that the ~  of India have 
mldresiled the Local Governments with regard to their views on this 
Instrument uf Instructions? 

The Honourable Sir Nripendra Sircar: Yes, 

TRANSFER OF O.'FleERS TO ORISSA AGAINST THEIR WISHES. 

1339, *Mr. H. A. Sathar H. ESS&k Salt: (a) Will Government be 
pleased to state if some officers of the Imperial and Provincial Services have 
been recommended for transfer to Orissa against their wishes? 

(b) On what principle have these officers been selected? 
(c) Is it a fact that some Jfficers who volunteered were not sent:> 
(d) Are Government aware that the prospects of such officers will be 

adversely affected by being compulsorily,transferred from a major province 
to a minor province? 

(e) ~  Government please ~  whether they Ilre prepared to restrict 
the perIod of their services in Orissa. and whether t,hey will be replaced. 
when officers recruited by th., Government of Orissa are available? 

(f) Are Government prepared to give those officers, who are being sent 
to Orissa against their wishes, the option of reverting at least after Q 

period of two yeurF.:' 
(g) Is it a fact that in !;ome ~ '  where Orissa officers are avaiL 

able, non-Orian officer!; have been forced tv go to Orissa against their will? 
(h) Do Government propose :0 issue any set of rules in connection with 

such officers' service and their reversion . after a specified period? 

The Honourable Sir Nripendra Slrear: (6) The question does not arise 
in the case of officers of the Imperial Services (by which term the Hon-
<luruble Member presumably means the All-India Services) s'ince those 
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officers accep.t service in any part of India as part of their conditions of 
service. and will continue to be borne on joint Bihar and Orissa cadres, 
although they may be posted to Orissa for specified periods of duty. Se; 
far as officers of the Provincial Services are concerned, 'powerhas been 
taken in the Government of India (Constiitution of Orissa) Order to· 
require such persons as may be determined by agreement between the 
Governments concerned, or in defauU of agreement by the Governor 
General in Council, to serve in Orissa. How far it will ,be necessary to-' 
require persons to serve in Orissa against their wishes cannot be stated 
until the seleution of officers which is being made by consultation betwe<;!u 
the Local Governments concerned is complete. 

(h) In staffing the new Province until such time as the ProVincial Gov-
ernment can recnIit sufficient staff of its own, preference will be given to, 
those who express willingness to serve in Orissa and, so far as possible, 
to persons with experience of the areas comprising the new Province. 
particularly Oriyu. 

(c) The Government of India have no information. 

(d) It does not follow as a matter of course that prospects for indivi-. 
dual officers will be less favourable in a small than in a large Province. 

(e), (f) a:Qd (h). The Government of India (Constitution of OriHsn) 
Order proVideR that conditions for the protection of persons required to 
serve in Orissa shall be prescribed by the Governor General in Council. 
So far as possible provision will be made in preseribing such conditions 
for the reversion t.o his own Province of an officer required to serve in 
Orissa against his will. The period within which he may be reverted Wttl 
depend on the time required for the Local Government to organise its own 
Services. 

I , 
(g) The Government of India have no information. But I would 

refer the Honourable Member to the circular issued on the 21st December, 
1935, by the Publicity Officer to the Government of Bihar and Orissa from 
which he will observe that the Local Governmnnt intend us fur as possible 
to transfer all Oriya (fficers t.o the new province provided that room can 
be found for them. 

Mr. H. A. Sathar H. :Isaak Salt: With regard to the answer to part 
(g) of the question, will the Government be pleased to say if any Oriyun 
officers are left in Madras and some ~  officers are sent to OriSSl\ 
against their wishes, nnd, if so. will the Government see that Oriyan 
officers are sent to Orissa and Madras officers are left in ~  

The Honourable Sir Nrtpendra Sircar: I have already said in my 
answer, "How far it will be necessary to require persons to serve ~  OriRsa 
against their wishes cannot be stated until the selection of officers which 
is being made by cobsultation between the Local Governments concerned' 
is complete". So that we do not know yet if anyone will be asked to go 
against his wishes to Orissa. 

JIr. H. A. Sathar H. Bssak Salt: Has any selection so far been made? 

The HODOurable Sir IIrtpendra Sircar: No, so far as I know. 
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NUMBER OF CERTAIN APPOINTMENTS MADE IN THE MADRAS PRESIDENCY. 

1840. ·Kr. H. A. Sathar H. J:18&k Salt: Will Government be 
pleased to state the total number 0f apfJointments made in the Madras 
Presidency during the last three years fOi' each of the following posts and 
the number of Muslims in it: 

(1) Income-tax Offieers and Assistant Income-tax Offieers; 
(2) Inspectors, Assistant Inspectors and Sub-InSPectors of Salt 

Hevenue; 
(3) Inspectors, Assistant Inspectors, Sub-Inspectors and preventive 

officers of Customs; and 
(4) all ranks of Postal employees? 

IIr. A. B. Lloyd: The informatJion is not available and cannot be 
compiled without a degree of labour and expense which is not considered 
to be justified. 

SUPERIOR POSTS IN THE INDIAN POLICE LISTED FOR PROVINCUL OFFICERS IN 
THE MADRAS PRESIDENCY. 

1341. ·](r. H. A. Sathar H. J:ssak Salt: (a) Will Government be 
pleased to state the number of fluperior posts in ~ Indian PoliCe listed 
for the Provincial officers in the Madras Presidency? 

(b) what is ,~ lllln.ber of PORtE; so iar filled up? 
(c) Is it a fact that the numher of fHlch posts lD the other presidencies 

has been completelv filled up? i -. 
(d) Is it a fact that in thc: Madrns Pre!"idency alone. difficulties have 

heen raised and provincial ~  who have been Ag. D S. Pa. for a 
period of six Rnd Reven years ~ been l'evertei and" AssistaiIt Superin_ 
tendent.:; with a total service of live 01' six years have been appointed to 
act in sllperior P03tS? 

(e) Do Government propose to examine this anomaly? 

The Honourable Sir Henry Craik: (a) Eight. 
(b) Seven. , 
(c) The number of sllch posts has not yet been completely filled up III 

the other presidencies. ' 
(d) The ~  of provincial officers, after having offidated for Il. 

period as Superintendents of Pelice. is not confined to the Madras Presi-
dencv. The position is that posts of District Superintendents of Poline 
on the Indian PoNce eadre, other than those eannarked for provincial 
police service officers, are reserved for members of" the Indian Police. A 
member of the Provincial Police Service may be appointed temporarily to 
such posts in the exigencies of the public service, for instance, if he is 
specially suited for a particular post or if there is no Assistant Superinten-
dent of Police qualified to hold charge of a district. When such spemal 
circllmstances cease to eAist provincial police service officers have to 
I·evert. 

(e) In view of what has been explained in part (d) above there is DO 
question of any anomaly. 
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GlVING UP OJ!" CANNANORE AS ONE OF THE MILITARY STATIONS. 

1342 .• JIr. H. A. Sathar H. EsaakSalt: Will Government be pleasecJ 
t.o state if there is any proposal to give up Cannanore as one of the military 
stations and to station there only the Malabar Battalion? 

Mr. G. Jr.. 1'. Tottenham: There is at present no such proposal. 

CoMPULSORY INSURANOE AND COMPUUIOBY SUBSOBlPTlONS TO THE PROVIDENT" 
FUND OF GOVERNMENT SERVANTS. 

1343 .• JIr. H. A. Sathar H. Esaak Salt: Are Government prepared: 
(a) to fllvomably consider the syt'tf.m of compuleol") insurance II} 

the case of all Govemment servants; 
(b) to extend the ruleS ~ .  compulsory subscription to the 

I'rovident Fund; (md 
~ to increase the amount .,f commut.ation of· pension from 50 per 

, eent. to 71) per cen t. '! 

The Honourable Sir James Grigg: (a) and (b). Government are conf;i-
dering the suitability of milking compulsory 'insurance find/or compulsor,v 
sub!'cript,ion to a provident fund fI condition of servicE'. 

(c) }To. 

BOOKLET TITLED" A PEEP INTO RrRAL AREA OF DELHI PROVINCE ". 

1344. *Kr. Ram Narayan Singh: Has the attention of Government been 
drawn to a booklet titled .. A peep into Rural Area. of Delhi Province" 
published by the local Delhi District ~' '  Commjttee und jf so, will 
Government be- pleased to stnte whether all or any of tbe grievances men-
tioned in the same booklet with specinl reference to the points given helow 
are true. and if so, what are the steps which they propose to take in 
order to remove t.hem : 

(u) want of fooo and .fodder ouc to over assessment (page 4); 
(b) irrigntion and failure of crops (pagE' 6); 
(c) povert,y of the people (page 7); 
(d) rural indebtedness (page 8); 
('e) taxntion-taxes on wells for drinking purposes and professional 

taxes (page 10); 
(f) begar (pages 10-11); 
(g) medical aid and sanitation (pages 11-12); and 
(h) tyranny by the military authority (page IS)? 

The Honourable Sir Henry Oraik: I have seen the report referred to-
and lavon the table f1 statement explalining the facts on numerous points 
in ~  t,o which the report gives an inaccurllte or misleading account. 
Government are aware that there is much room for improvement, in rurnl 
conditions in the Delhi Province. but steps have he en or are heing takeD 
to umeliorate them as· far as possible. 1 also lay on the table n further 
statement showing some of the sch!'mes whieh have been undertal\en with 
this object. 



QI;ESTIONS AND ANSWEilS. 2895-

BUTDUNT I. 

Stutemtllt regul'I/in(1 the Rurrd conditiom obtaining in the Delhi Province u:ith re/er-
ellce to (lllrlgailOlIs contained in ti,e Report of tile Cony·ruB Village Sub-Committee 

lIcvenu. Polic!I and its effect. 

The CULTent. land reveuue settlement of the Delhi Province wall canied out 118 far 
back 8.8 1900·00 when the Delhi Province was still part of the Punjab, and this 
settlement is current for a period of 30 years. The settlements of Delhi Province 
and the adjoining districts of Rohtak and Gurgaon were taken up and completed in 
turn, and the pitch of land revenue a88e88ment in the case of the existing Delhi 
Province is roughly the same as that of the other two districts. The suggestion 
therefore that. the Delhi Province is subject to specially high revenue IIsse88ment is-
erroneous. 

The remarks made in parllgraph B of the report in regard to the manner of deter-
mining assessment are also mialeading and are founded upon some misapprehension. 
The girdal/'ri of Revenue officials which is referred 'to is not for the purpose of 
11886ssmcllt, but on the contrary for the purpose of ascertaining whether any grounds. 
exist for recommending suspensions or remissions of land revenue. , 

Tn regard to the village of Masudpur Mehrauli Circle which' is mentioned in 
paragraph 7 of the Report it mav be mentioned that the assessment was made in 
1905-1908, i.e. " 2B years ago: The ~  land revenue of this village is Rs. 300; itl! 
cultivated area at the time of assessment was 446 acres, of which 70 acres were let 
out on an annual rent of Rs. 165; whereas now it is 456 acres of which 34 acres 
arp let out on an allllual cash rent of Rs. 83 giving an average of about Rs. 2-8.0-
pel' acre. ThE' rest of the area is cultivated by the owners themselves. The people 
or this village have generally on independent source of income from the export of 
"[{/lUna Mitti" (China Clay) which is available locally and can afford to pay their 
land revenue. A further fact which requires mention is that the number of owners· 
and cattle in this village since the last settlement has increased by 50 per cent. 

The statE'ment madE' in the report that in no ease is the land yield more than 14 
~ a bigha. is incorrect. The question of yield is the main factor which the 

Settlement officer takes into consideration in determining the land revenue and for this 
purpose, experiments of all major crops for each separate class of soil, ~  and' 
unirrigated, are made under close supervision of experienced revenue officers. Average' 
class of fi"lds in consultation with zrunindars are selected for the purpose, and their 
crops cut and weighed, in the presence of the revenue officers, by the owners them· 
selves. The results of these experiments are very minutely and carefully weighed and' 
after due consideration an average yield of land in each assessment circle is determined. 
The yield of each crop in each assessment circle is different. The incorrectness of thE' 
assertion that the yield is in no CRse more than 14 seers a bigha is thus further 
apparent since the yield of aU crops whether wheat, gram, cotton, maize, rapeseed. 
sugnrcan.p, E'tc., irrigntpd or unirrigated, hBS 'heen considered in the report to hE' tIll' 
same, 

In thE' next place the report makes a general statement t.hat the conditions in 
almost. all thl' ~  are identical nnd th,. Suh·Committee state that for this reason 
they have refrained from repl'ating the facts; hut th3 facts are that conditions in the' 
different villages differ and t.he figures in regard to revenue, suspension, remission, 
loans, etc., vary greatly. The incidence of land revenue of the villages visited by the 

~  Commit,tee ranges from 0·10-4 t<l R4I. 4-1-7 per Rcre as the ~ of 
land and SOIl difJl'r mnu,rially in each village. 

The cultivated aTellS in almost all ~  villages has slightly increased ~  the last 
settlement. Wherevp-r it has decreased it is due to acquisition or some other particnlar 
,'eaAon. Wherp condition. B·re bad Government have grRnted Ausflen,ionA alld 
remi88ionll. Indeed there is not a single village which was visited by the Committee' 
where ~  and ~ ~  have not heen al10wed of! account of damage don" 
to crops bv hallstorms. epIdemICS, locusts floods, lack of TRIDS. It mav be mentioned 
that ~ 1931 and 1933. ~  ~ ~ .  to Rs. 98,466 and Re. 1,60,46Z' 
respectIvely, were sanctIOned ID the DelhI ProvlDce, and every vear certain sum. have 
heell sDsp.mded and remitted where thiM i. found neC'essary' o'n account of econ,)mic 
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conditions. It may be mentioned h&re that, no abiana is leviI'd from the people in 
respect of newly constructed wl'lls for 20 years, during which period the owners are 
allowed to enjoy the full profits of the improvements made by them. There are 
definite rules regulating remissions of abianct when wells fall out of use. In. accord-
ance with these rules the abiana of several wella has been remitted in the past. 

irriUafion and failure of crop8. 

Delhi Pr<tvince is irrigated by the .Eastern and Western Jumna Canals and pays 
obiana at the same scale as the people of the Punjab or the United Provinces, 
remissions being calculated on the seale as fixed in the Punjab. The Delhi Province 
receives irrigation water in exactly thie same way as does the land situated in the 
Punja.b, dlld to state that because Delhi is not part of the Punjab it does not 
receive water in time is not rorrect. The Western Jumna Canal, which is the main 
BOurce of irnj:t&tion for the Delhi Province is run by rotational turns, each of the main 
branches getting a ten-day full supply by turn each month. The Zamindar opens his 
outlet and takes bis water, and if tberil is no demand for the water, the Government 
clla.nnel is closed. The statMleI\t that standing crops get rotten on account c,f un-
~  canal water is thus' incorrect as the zamindar decides whether he will take 
water; if he does not grow crops on his land, he is not charged for canal water. As 
stated above, remissions in the a/;iana are allowE'd, whenever circumstances 80 require, 
.an the ~ seale as in the Punjab. 

PO"erty and Rllrfil il1debtedneAR. 

The argument.. put forward in thl' report ar!' of gE'neral nppliration and have no 
special ~. elevr.nce to I"Onditions obtajnini ~  the Df'lhi Province. The statement that 

't.6cca.vi ~  l,v tte"eiiiieOfficers in the Delhi Province is untrue. In fact 
"'the position is that a ~  of Rs. 72.400 as hE'en re>mitted during the last few years, 
land thE're is a large halanre amounting to Rs. 85,869 still uncollected. 

~ regards ind .. htE'dne"" . ~ question as to wh!'ther tht' Agricultural Indehtedness 
Relief Act, which has only very recently bE'en paMsed into Illw by the Punjab Legisla-
tive Council, should be applied to Delhi is at present und!'r ('ollsideration. 

'j'(}x(}/ion. 

~  conditions in ~  anel Rohtnk dish·iet. and in thp Delhi Province 
are similar, but Delhi is thE' best off as it haR hl't!!']' mm'ke>tin(! fa('ilities. The prices 
which the p€ople of Delhi ProvineI' ~ '  from dIP sal!' of gl'ppn gram. l.arley, .Jowar, 
and Jai are much higher in proportion to what the' people> in t.hE' two adjoining districts 
obtain as there is not much marked Scopc for these commodities there, 

Chowkiciars are village officials nnd thE'il' Mla)'ie. arp pltid everywhere in the 
Punjab by ~ villagers. Tn the Punjah thev arE' supplied with uniforms o.t intervals 
of three or four years. whereas in Delhi 'uniforms hltvp heE'n supplied ~  long 
periods. 

The- .tatement that l,irths and deaths are not ('OITN't.!v l'ecoJ"(led is not accurate. 
This work it; done' by the vHIage ~ under the' supervision of the Police 
and although mistakes are bound to occur, having regard to the nature of the agency 
E>mpJoyed, t.he system IS probably as good as any that could be devised and no 
romplaintA have been received. . 

Wells for drinking purposes have not heen taxed unless they are ulso used for 
purposes of irrigation. A ',iana levied on well. is not Q tax. but is the ref!ult of the 
~  .(Bach.h) of land. revenue assessed by t.he Settlement Officer after taking 
lUta due C?1l8lderatlOn the sot! and other sources of income of the village. This 
assessment ~  based on a recognized and established principle, The apportionment of 
assessment IS left to the discretion of tbp owners of each village hence the svstem 
of l .. vying abiana on wells, which is generally in accordance with ~ will of the people 
themselves, cannot be considered to be objectionable and unjust. If no abiana were 
Msessed on wells: and revenue charged a.t a flat rate, the result would be likelv to 
rallse h!'art hurmng .and ~ . The villagers were wise enough to have a lump 
~  . ~  on. thmr wells lUstead of agreeing to pay at a higher rat.e for their 

Cha:hl lands; as In the lat.ter CRse they would not have been able to obtain remissions 
durmg the pE'ndency of the ~  of the present BE'ttlement. enn if the wells had 
~  to work. 
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Professional tax haa only recently heen levied by the District Board although it 
was imposed long before in the adjoining District of Rohtak. No protests in rega.rd 
to the method in which this tax has h£en assessed have been received. 

Bel/or. 
Government have no reason to believe that begar continues to exist in the Delhi 

Province. The people· have access to District Officers, they are closely in touch with 
the educated classes inhabiting l'I:r&1 areas, while many of the principlII zamindara 
actually live in the city. Compla\,nts in regard to the existence of begOT, if real 
hardship was caused, would unfailingly have reached the District Officers. 

]If edical Aid anti Sanitation. 

Delhi Province is better served than other Provinces in regard to dispensariea. 
which are 80 located that they serve all villages wit.hin a radius of six miles. The 
villages mentioned in lJle report are all within thrce miles radius of a dispensary. 
The desira.hility of increasing the number of rural dispensaries is recognised by Gov· 
~  hut it is obvious that every big village eannot possibly have its own 

dlspensa.ry. 
A sum of Rs. 10.000 out of the grant of Rs. 50,000 made by the Government of 

India for rural reconstruction and improvement, hus been allotted for tho improve-
ment of the Maqbara Paik O('.handi Road. 

Education. 

During the last five yt'.ars 15 Primary, 25 Lower Middle, 3 Vernacular, 1 Anglo-
Vernacular Middle. 4 Girls Schools, 15 High Schools and one Agricultural Farm at 
Pal am have been opened. Sixty new school buildings have been constructed. Compul· 
sory education has been introduced in 13 villages. There are 12 District Board' 
School" ~ 5 aided schools for girls in th" rural area. These schools have accommo-
dation for incl'eased enrolment. Where possible private enterprise for Girls' education 
is being encouraged and co-ordination has alRO been introduced in the District Board 
Schools in order to give a further impetus to female education in places where school .. 
for girls do not exist. 

Villa!/e indll .• ~. 

The 5 yearF programme fo!' the development of technical and industrial education 
has apparenth' heen confused with the plan for t.he development of villl'go industrie8< 
for which no' 5 year programme has been ~ . The establishment of the Gov· 
ernment, Cot,I>H!P Industries Institute last year has to some extent met the need for 
imparting twining" in cottage industries, and particular care is taken to admit sons of 
villagers intn this Institute. Rurlll exhibitions aTe heing organized annually with the· 
object of fostering viIlage industries and promoting knowledge in this regard. 

AfisceU01IPoll .•. 

Great r.arp hilS been exercised in ensuring that Rll comj;cllsation onid for damage· 
don" to crop •. et-c .. by troopil in connection wit,h manoeuvres is adequ&te. Definite 
scale8 of compenHntion payable have heen laid down and compensation is assessed· 
jointly hy Milit.a.rY.ll;nd Civil ~  Officers and. no complaints have been 
received that the mlhtary authOrities have III :lny CRse paid a lower rate than that. 
recommended hy civil officers. 

STATEMENT II. 

Statement sIll wing Mille 0/ tlle ~ ,  undp.rin1cen with the object 0/ improving rural" 
conditioRa in Delhi J ~. 

(a) The annual Government grant of RI. 22,000 to the District Board, Delhi, has 
been rl'stored fo,r a peri,;>d. !If three years from 1935·36 to enable the Board to carty 
on certain bfneficent actlvltlell. 
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(b) The grallt of Us. 50,000 for rural reconstruction and improvement has been 
distributed b) the local Administrntion DS follows: 

Jls. 32.000 for COllstruction and repair of villagl' wells. 
Hs. 3,000 for remodelling of an existing village for uemonstrution purpo.e. 
Rs. 10,000 for improvement of mads and commuuications. 
Us. 5,000 kept ill reserve for urgent necessit,ies coming to notice to District 

ofl\cers while on tour. 
(e) A sum of Hs. 6,000 has h!'cn provided in the current :.'(,ar'8 huclget for grant 

to the District Roal'd t.o sUJlplemt'll! .~ stock of hulls, rums and Imck ~. This 
was at ~  subject to cel'tain unfulfilled conditiolls, hut hn. now bern made un-
conditional. 

(d) Tit" provision of H •. 2,0f',o in 1934-35 lind of Hs. 5,000 for 1935-36 was made 
in the budget of the Drlhi Administration for th£' development of hnndloom wea\'ing 
industry ill the Delhi Pl'o\'ince aud this has l'lla.bledthe Delhi Administ.nt.ion to 
start a Cottage Industries ~  in which vuluablo inatruction, DOtabl;r to . illl\g!'l's, 
is heing imparted. 

(e) The Government of India havo sanctioned t.he grant to the Assooiation for ihe 
Development of Swadeshi Tndustries, Delhi, of B.s. 7,500 to meet. expenditure on 110 
&cherne prepared by the Delhi Superintendent of Industries for t.he diapl'ly of 
handlocm products au,d improved handloom machinery and appliul.* at. the .. 1.-India 
Exhibition to be held in February-March, 1936. 

(I) The Government of India have approved the ~  of Uw 1000al l:o\,<,l'lIment 
for the exteaaion of co-operative training ,,~  CdllC1l.tion in Ddhi, and hav£' sanctiuned 
8Q allotment. to Delhi Province ~ Rs. 9,000 sprf'ad over five years. 

Prof. N. G. Ranga: Hllye GOVl'l'11lUent conduct.ed any enquiry into 
the economic conditions of the peasants and workers in the rural area;; of 
Delhi? 

The Honourable Sir Henry Craik: In consequence? 

Prof. N. G_ ~  Or independently of this, 

The Honourable Sir Henry Oraik: Into the conditions of rural workers 
in Delhi '! 

Prof. N. G. Ranga: Yes . 

. '!'he Honourable Sir Henry Oraik: Since this pamphlet was published '? 

Prof. N. G. Ranga: No. At any time t.ill now. 

'!'he Honourable Sir Henry Oraik: Constantly. 

:Mr. Ram Narayan Singh: What is the basis on which the Honourable 
~  says t.hat the report is a ~  one? 

The Honourable Sir Henry Ora1k: The Honourable Member had better 
read the statement which I lay on the table. 

Prof. Ii. G. Ranga: When was the last enquiry made, what was the 
report, and has that report been p"ubIished? 

The Honourable Sir Henry Oraik: The officers of Government in a 
small province like Delhi are constantly in touch with rural workers .. 

JIr. Presldent (The Honourable Sir Abdur Rahim): Next question. 
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ABSENOE OF RAlLWAY POLIOE ON STATIONS OF. THE SHAHADRA-SHAMLI 
RAILWAY. 

lH4ii. *Q&l1 Muhammad Ahmad Xazmj,: (a) Are Government aware 
that, there is no Railway Police on the Shahadra-Shamli Hailway stations? 

(b) Have Government considered the advisability of getting the said 
compuu,\' to make provision for 8ueh police for keeping a watch at tbe Hail-
way stations? 1£ not, why not? 

The Honourable Sir Henry Orai.k: 'The information has been called fJr 
from the Government of the United Provinces and will be laid on the 
tablc. in due cumsc. 

Qazi Muhammad Ahmad Xazmi: 'When is the informntion likely to be 
. ~ J  cd ? . 

The Honourable Sir Henry Ora1k: I should think very soon. It is a 
ver,v simple question. 

~, .... , 1. 

' ~  OF SECOND GRADE CLERKS IN THE ROHTAK POSTAL DIVISION. 

1ll4(). *Mr. Muhammad Anwar-ul-Azim: (a) Will Government please 
state whether appointments to second grade clerkship in the Posts and 
Telographs Dcpnrtrnent, are made from flmong the approved candidates 
0n the wHiting lists of thc Rohtak Postfll Division? 

(b) Will Government please state what action they propose 1!0 take in 
Qrdet to redress the grievances of the Muslim candidates? 

The Honourable Sir Frank Noyce: (a) 'The procedure described hy tlle 
Hononrable Memher is that prescrihed by the rules and, while Govern-
ment, have no informatlion os to what is heing d,me in the Rohtak Postal 
Division. fhpy have no reason to suppose that the rules are not being 
ohsern·d in that division. 

(b) Government are noL aware of finy grievances which Muslim candi-
dates may have and do not propose to make any ~  as it is open t.o 
any candidate who considers himself aggrieved to make a representation 
to the proper authority. 

'CLERKS AFPOINT2D IN THE TELEPHONE REVENUE AOOOUNTING OFFIOE WITHOUT 
PASSING THE PRESORIBED TEST. 

1347. *Mr. Muhammad Anwar-ul-Azim: (II.) Is it a fact that candidates 
for appointment of clerks in the Posts and Telegraphs Department have 
to pa,ss a certain test and selection is made from among the successful 
oandidates both according to merit and the reservation rules? 

(b) If the reply to part (a) be in the affirmative, is it a fact,that certain 
«}andidates above the age limit prescribed by the Head of the Circle have 
been appointed in the Telephone Revenue Accounting Office temporarily 
'Without passing the prescribed. test? 

11 2 
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(c) If the reply to part (b) above be in the affirmative, will Government 
please state what action they propose to take in order to stop recurrences· 
of this sort in, future? 

Kr, G. V. Bewoor: (a) Yes. 
(b) A single candidate was temporarily appointed owing to the absence 

of any approved candidt1te on the waiting list, but he was' within the ag& 
limit at the time and was, subsequently, discharged from service. 

(c) The incident does not call for any action on the part of Government. 

ENTERTAINMENT OF DIRECT ApPEALS BY THE DIRECTOR GENERAL, POSTS AND-
TELEGRAPHS. 

1848. *Kr. MUhammad Anwar-ul-Azim: (a) Is it a fact that the 
Director' General, Posts and Telegraphs had been entertaining appeals from 
the time scale post.al clerks, over the head of the Postmasters General who 
are the final appellate authority in such cases? ,,-

(b) Is the procedure adopted in accepting direct "ppeals by the ~ 
General, Posts and Telegraphs against the Departmental rules and if so, 
are Government prepared to review the appeal in question? 

Kr. G. V. Bewoor: (£I) No. 

(b) The Honourablp Member's assumption that direct uppeal,s are-
accepted by the DircctQr General is not correct. The question, therefore. 
does not arise. 

APPOINTMENT OF MUSUMS AS CAMP CLERKS IN THE POSTS AND TELEGRAPHS 
DEPARTMENT. 

1349, *M:r. Muhammad Anwar-ul-Azim: (a) Will ~ please 
place on the table of this House a statement showing the number of 
camp clerks in (I) Postal Circles in India, (ii) in the Directorate, (iii) in 
the Office of the Aecountant General, Posts and Telegraphs, New Delhi, 
and (iv) in the Offices of the Deputy Accountants General, Madras', 
Bombay. N agpur, Delhi and Calcutta? 

(b) How many of those camp clerks are Muslims and how mQ.ny belong 
to other communities? 

(c) If the Muslims are inadequately represented in this line, are Gov-
ernment prepared to equalise the number? 

The Honourable Sir !'rank Noyce: (a) and (b). A statement is laid on 
the table of t.he House. 

(c) Government do not consider it necessal'Y to go further than to see 
that their orders regarding the adjustment of communal inequalities in 
the ~  of staff, as in force from time to time, Ilre carefully 
observed. 
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Statement referred to in reply to partB (a) and (b) of 8tarred que8tion No. 1349. 

-
Total No. Other I 

Offices. of camp Muslims. eommu· Remarks. 
clerks. nities'

j 

Postmairt,er·General, United 
Provincps Circle 4 Nil 4 

Post maRter· General , Bl"ngal and 
Assam Circle 4 Nil 4 

Postmaster·General, Bombay 
Circle 4 Nil 4 

Postmaster·General, MadraR 
Circle 4 Nil 4 

PostmaRtor·General, Punjab 
anel N. W. 1<'. ·Circlo . 4 2 2 

Postmaster·Geneml, Bihar and 
Ori>lsa Circle 2 N-il 2 I Postmaster·General, Central 

I Circle 2 1 1 
Postmaster· General, Burma 

Cirde 2 Nil 2 I Director of Posts and Telc. 
graphs, Sino and Baluchis· I 

tan Circle I Nil I I Directorate {} I 8 
Accountant·General, Posts and 

Telegraphs, New Delhi Nil - • .. ·One stenographer 
accompanies the 
Accountant.·Gene. 
ral to his camp 

I office. 
Deputy Accountants·General, 

Posts and Telegraphs, 
Madras, Nagpur, Delhi and 
Calcutta . Nil • i • *There is no Deputy 

Accountant·Gene 

i 
ral, Posts and 
Telographs a 
Bombay. 

t 

GAZETTED OFFICERS IN THE DELHI DIVISIONAL OFFIOE OF THE NORTH WESTERN 
RAILWAY. 

1350. *Kr. H. A. Sathar H. Essak Bait: Will Government be pleased 
to state the number of gazetted officers in the Delhi Divisional OtTIce of 
the North Western Railway and the number of Muslims among them? 

The Honourable Sir :Muhammad Zalrullah Khan: There are altoget.her 
26 officers working at present in the office of Divisional Superintendent, 
Delhi, but none of them is a Muslim. 

ApPOINTMENT OF A STENOGRAPHER IN THE INFORMATION BUREAU. 

1351. *Bh&1 parma :Nand.:, (a) Will Government please state who is the 
'8ppointing authority and in charge of establishment in the Information 
Bureau? 

(8) Will Government please state how many stenographers in the 
Information Bureau are Hindus? 
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(c) Hils Ilny additional post of stenographer been created in that office l' 
If so, will Goverrunent please state the community to which the candidate 
appointed in that post belongs? 

(d) How did G0vernm.::nt- make a selection br the filling up of that 
post? Did they hold any test? 

(e) If the answer to the latter p.Jriion of part (d) above be in the· 
affirmative. will Go'f'rnment pleaee I:!tutB how many candidates sat at ~ 
test and whl;lt position WUI:! secured hy the candidate appointed in that post?' 

(f) What are the rules about recruitment of ministerial staff in this 
office? Is this office exempted from tho operat.ion of the Public Service 
Commission examination? 

(g) Has the selected man passed any of the Public Service Commission 
examinations? 

(h) If the answer to part£ (f) and (g) above be in the negative. will 
Government please stnt-e the rule under which an !.mqualified mll.n could b& 
appointed? 

(i) Will Government please. state the ~  of the' vncancy in which 
the unqualifled gentleman has been appomted, whether permllnent, 
temporary, Or likely to become pcrnarucnt? 

The Honourable Sir Henry Oraik: (11) In respect of the clerical estab-
lishment inr]uding stenogrHphers the Director is the lI11pointing ~ . 
The senior Deputy Director is the offICer in charge of the office establish-
ment. 

(b) ·None. 
(c), (d) and (e). A stenographer was sanctioned for the Additionr.1 

Deputy Director and the post was filled by a Muslim who was selected 
as the best from among the candidates who applied f01' the post. A 
test was held at which 12 candidates were asked to appear, but seven 
actually sat, and the beleeted candidate stood first. 

(f) und (h). The gystun of recruitment in thi" office is the same as 
in the Secretf\riut and other attached offices. Yaeuneies in posts of 
assistants and clerks, except temporary vacancies of less than three 
months' duration, are filled through the Home Department from' the list 
of candidates who have Il.ppeared at the competitive examinations held 
by the Puhlic Service Commission. Formerly stenographers were also 
reeruited in this way, but a cha.nge in the method of recruiting steno-
graphers is under consideration and pending a decision heads of offices 
have been allowed to make temporary appointments in vacant posts of 
stenogruvhers. 

(g) No. ']'he Public Service Commission has ceased to hold examina-
tions for stenographers. 

(i) The appointment is temporary but is likely to become permanent. 
The present incumbent has been appointed to fill it on a temporary basis, 
8S explained above. 

A:PPOINTMENT OF STENOGRAPHERS IN THE IN'I'ELUOENOE BUREAU. 

1352. *Bhai Parma Nand: (a) Is it a fact that six Central Intelligence 
'~ and their staff han been sanctioned on the staff of the Intelligence 

Bureau? If so, how many of them have so far been appointed and wha. 
r.re ~  duties? 
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(b) Is it a fact that each of these officers has·been given a stenographer? 
II so, how has the selection of stenographers been made? 

(c) Wm Government please state how many stenographers to these 
"meers have so far been appointed, and the community to which they 
belong? 

~  Is it a fact that these officers' headquarters will be in their respect-
i.e provinces? 

(e) Ii the answer to part (d) above be in the affirmative, will Govern-
ment please state whether Provincial sca.les of pay have been sanctio'1ea? 
If nnt, why not? 

(f' Will Government please state the strengt.h of stenographers of the 
InteJ!igen?e ~  and their communal composition? 

(2') Will Government pleasJ state whether the recent orders regarding 
reeru:tments issued by the Government of India, were complied with in 
m"l<l'lg these nppointments and due share of proportion has been given to. 
£'[\f'h c\)mmunity? 

(h) Is it a fact that the criterion of making appointments in the offices 
of the Public Information and the Intelligence Bureau differ from other 
departments of the Government of India lind its attached offices and their 

~  of pay are also different? 
(1) Will Government please state what other staff, in addition to the 

Jix Central Intell.igence OHicel's nnd their stenographers, hns been sanc-
tioned. in the Intelligence Bureau? 

(j; Hap the staff mentioned in part (i) above been appointed? If sOt 
'yhnt ue their designations and their communal composItion? 

The Honourable Sir Henry Craik: (a) Yes, all the ·six officers have been 
appointed. Their duties are to collect information on ·matters which ~ 
cern Ulore than one province and are of nIl-India importance [tnd to act 
as liaison oftieers between Intelligence organisHtions. 

(lJ) Yes, the appointments are made by selection frOlIl suituble appli-
cants. 

(c) :Five so far, of whom t.hree are Hindus and two are Muham-
madans. 

(d) Theil' hendquarters are at provincial centres at present, but are 
liable to variation. 

( e) The scale of pay sanctioned for the stenogruphers is the revis.ed 
scule for stenorrraphers at the headquarters of the Government of ~. 
This W(HI done'" with a view to malre inter-transfers possible and because' 
no other ministerial staff is sanctioned, 80 that stenographers will have' 
also to do clerical and accounts work. 

(f) Four, excluding the above, of whom two are Hindus, one is an 
Indian Christian and one an Anglo-Indian. 

(g) Yes. 
(h) The criterion of making appointmentf'l in the Bureau of Public 

Information docs not differ from other departments of the GOVCrI1l11ent of 
India and its attaehed offices, bllt recruitment to t,he ministerial posts 
in the Intelligence Bureau is not made t,hrough the Public Service Com·' 
mission. The revised Bcales of pn." of the posts of HSf'.istants, stenographers 
and clerks in theso offices are the same as those in the Departments of 
the Govornment of India and in other attached offices. 
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(i) and (j). The following additional staff hB'S been appointed for the 
six Central Intelligence Officers. 

{l) Si x ~' CentrRl Intelligence OfticerR of whom two have been 
appointed so far; one is Il Hindu and OJ{) other (I. MuhammadllIl. 

'(2) Ten Assistant Central Tntelli(:!ence Officers of whom four have 
, heen appointed 80 far--nll of whom are Hindus. 

(3) Six DaffaJars· and 30 peons of whom 18 have been appointed so 
far-ten Hindus and eight Muhammadans. 

lIr. President (The Honourable Sir Abdur Rahim): Next question. 

lIr ••. Ananthasayanam Ayyangar: Supplementary question, Sir .. 

JIr. President (The Honourable Sir Abdur Rahim): The next question 
has been called. 

lIr. lI.' Ananthasayanam Ayyangar: It is a matter of import!rn.ce. 

Xr. Pregident (The Honourahle Sir AbdUl' li!lhim): Jt, is not necessary 
that there must he supplementary questions t.o every question. The next 
question has been called. The Honourable Member should have got up 
-ell'Tlier. 

Xr .•. Ananthasayanam Ayyangar: If the next question is called 
with lightning speed, how can supplementary questions be put? 

JIr. President (Th,c Honourable Sir Abdur Rahim): The next question 
has been called. 

lIr .•• Ananthasayanam Ayyangar: All right. I will obey your order. 

EMPLOYMENT OF SECRETARIAt' STAFF AS CRIMINAL INVESTIGATION 
DEPARTI\IEN'l'INFORMERS. 

1353. *Bhai Parma Nand: (a) Will Government please state if Govel'Il,-
mpnt servants in the Secretariat are or can be employed in addition to 
thelr own duties, as Government Criminal Investigation Department 
infonners? 

(b) If the answer to part (a) above be in the affirmative, will Govern-
ment r!ease state whether they grant any honorarium. etc.? 

The Honourable Sir Henry Craik: (a) and (b). No Government ser-
vant is a paid informer of the Criminal Investigation Department. 

BOOK ENTITLED " COMMUNISM AND ISLAM". 

1354. ~  Parma Nand: (a) Are Government aware of the publication 
()f & book called "Communism and Islam" on which the writer's name 
is not published? 

(b) Is it & fact that this book has been written by a clerk iJl the 
Home Department? 
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(c) Is it a fact that the book has been financed by the Public ~ 

ation Bureau? 

(d) Is it a fact that the Deputy Director of Information recommended 
to the Home Department for some hon,orarium to be granted to this 
clel'k? 

(e) If the answer to part (d) above be in th!3 ~ , will ~
ment please state the amount of honorarium pa'ld to hlm, and from whiCh 
bead it was paid? 

(f) Is it a fact that Government have issued instructions to Local 
Governments, colleges and other bodies, to buy this book for propaganda 
purposes? 

The Honourable Sir Henry Oraik: (a) Yes. 

(h) Yes. He obtained the Government of India"s permission to write 
this book. 

(c) No. 

(d) No. No recommendation was made by the Director, nor did the 
writer ask for an honorarium. 

(e) This does not arise. 

(t) No. 

Pandit Lakshmi Kanta )(attra: Did the Honourable Member make 
any inquiries with regard to part (d) of the question? 

The Honourable Sir Hsnry Oraik: The answer to part (d) is "No. No 
recommendation was made by the Director, nor did the writer ask for 
an honorarium". 

)(r. T. S. Avinashilingam Chettiar: What is the reply to clause (b)? 

The Honourable Sir Henry Oraik: ~. He obtained the Government 
-of Inclitt -s permission to write this bl)ok. 

Mr. T. S. Avinashllingam Ohettiar: In view of the nature of the 
subject of this book, will Government adopt it as their policy that their 
-servants should not write on communal or controversial questions. 

The Honourable Sir Henry Oraik: The book has nothing to do with 
any communal question, as faT as I am aware. 

'POlleE ~  INVOLVED IN CASES OP' ABDUCTION OF WOMEN IN AJMEB-
M!lBWABA. 

1355. *Bhai Parma Nand: Is it a fact that recently some police 
-constables of Ajmer-Merwara were involved in several cases of abduction 
.Q{ women by the goondas? 

Sir Aulm!y:)(etcalfe:: The reply is in the negative. 



2906 LEGISLATIVE ASSEMBLY. [20TH 1{ARCH 1936. 

ALLEGATIONS AGAINST THE Sl1l'ERlNTENDENT OF POST OFFIClCS, PESHAWAR. 

J356. *Sardar Sant Singh: Are Government aware that one Hindu 
(Kunshi Ham) while working AS orderly peon to the Superintendent, Post 
9ffices, Peshawar, was given corporal punishment by the Superintendent 
in the presence of the staff for his refusal to cook his meals against religious. 
feelings, and was subsequently expelled from service on this account? If 
so, nre Government prepared to institute un enquiry into the matter and 
order re-instatement of the official? 

The Honourable· Sir ~  Noyce: Government have no information 
and do not propose to obtain it. It is open to the uggrieved official 14 
represent his ense to the higher Iluthority through the proper channel. 

WA.NT OF POSTAL AND TELEGRAPHIC FACILITIEB IN THE CUHOTA NAGPUR 
DIVISION OIl' BUlAR AND ORISSA. 

1357. *Kr. Ram Narayan Singh: (a) Are Government aware of the 
great want of postal and telegraphic facilities in the Chhota Nagpur Division 
of Biha-r und Or:ssa and if so, ure they going to take any steps to remove 
the same grievances? 

(b) What is the number of new experimental post Ofli(lAS opened 
during the current year in the whole of India in general and III the Chhcta. 
Nngpur Division in particular? 

The Honourable Sir Frank Noyce: (a) Gowrnmcnt. nre aware that 
there is room for improvement. in the provision of postal 01' telegraph 
fneilitics in rllral areu,; generally and, as the Honourable Member is 
aware, a sum of Rs. 50,O()() was provided in t.he e\ll')'lmt year's budget for 
improving postal fueilitil!'; in rural areas and a slim of Hs. Ii lakhs is 
provided for the same purpose ill the budget of the department for the 
next ~' , I have no doubt that the eLlIotu Xugpur Division will 
benpfit with ot hE,)' I'llrld :tn'as in IJl(liu. GovernnH'llt ullderstand that as 
against 241 post offices which existed in April, 1935, there were in March. 
Ht06, 2;i6 oHi(,('" ill the diyil'iOlI. The HOllollrnhle ~ '  will, there-
fore, 'See that the extelll-'ion of pOlSbl facilities has not bct.'n neglected in 
the Chhotu :--Iugpur Division. 

(b) The I1uJJ1h('r of I1ew cxpm-imental post oftices opened durl1lg the 
currenl finuncial vein, 80 fur in tlw whole of Indin, was 222 of which three· 
were in the ChllO'tll NagI'lli' Division. 

Mr. Ram Narayan Singh: According to the next programme of the 
Government with regaTd to. postal facilities, how many new post offices 
will be opened there? 

The Honourable Sir J'r&nk Noyce: The programme is that a provision: 
.of two lakhs will be utilised to the best possible advantage. 

ARCHlEOLOGICAL INVESTIGATIONS IN THE CHHOTA NAGPUR DIVISION. 

1358. *JIr. Ram Narayan Singh: (a) Wha.t are the methods .,ot 
~  investigation? 

(b) Is any archreological investigation going on in the Chhota Nagpur-
Division, and. if so, what and where? If not, why not ? 
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(c) Axe Government aware of the fact that in the police station of 
Hunterganj ill the Hflzaribagh DiHtrict, there is a Kolhuwa Hill and have 
Government considered wheth.er an archroologlcal investigation can be con-
ducted to the benefit of the country? 

Sir Glrja Shankar Ba.jpai: (a) The methods comprise a wide range 
including tlie study of inscrir,tions, coins, surface antiquities and, if 
excavation is conductcd, of stratigraphical evidence and of antiquities 
fOllnd in the course of ~ . 

(b) ~  for want of funds. 
(c) Yes. The Archreological Superintendent of the Circle is being 

asl,ed to examine the antiquities of the place. 

MIGRATION OF LABOURERS FROM THE eRROTA. NAGPUR DIVISION. 

1359. *Kr. Ra.m Narayan Singh: (a) Will Government be pleased to' 
state the approximate or definite number of labourers who have migrated 
from the Dhhota Nagpur Division during the last five years either to ILny 
other province in this country or outside it? 

(b) Is any recruitment of labourers, recognised by Government, going 
on in the Chhota Nagpur Division and if so, in which Districts, for wllich 

~ and by which Company or organisation? 
(c) What is the number of Chhota Nagpur labourers at present worl!:iug 

in the tea gardens of Assam and thc Mala-ya Islands? 

The Honourable Sir J'rank Noyce: «(\') Government have no informa-
tion except, that during the period, 1st Octoher, 1933, to 30th September, 
1934, 3o,473 labourers emigrated from the Chhota Nagpur Division to the 
Tea Districts in Assam. 

{b) Hecruitment in Bihar and Orissa to tca estates in Assam is con-
trolled Hnder the Tea DistrictR Emigrant Labour Act, 1932. During 
Um3-84, recruitment \nt's l:urried out in all tho fh'e districts of the Chhota 
Nagpm Division and the 90mpanies or organisations concerned were: 

1. The Tca DistrictR Labour Association, 
2. The Makulll (Assam) and Narndang Tea Company, Limited, 
B. Shaw Wallace and Company, and 
4. Tbe Empire of India and Ceylon Tea Compnny, Limited. 

(c) I am unable to say. 

EFFECT UPON THE EARNINGS OF THE KALKA-SIMLA RAILWAY BY THE ORDER' 
ASKING GOVERNMENT SERVANTS TO TRAVEL IN THE CLASS TO WHICH THEY 
ARE ENTITLED. 

1360. *Pandit Sri Krishna Dutta Paliwal: (a) Will 'J ~ '  be 
pleased to state the effect upon the earnings of the Kalka-Simla Hailway 
of the orders issued by them to their servants to travel only by the S8me 
class to which they Bre entitled? 

(b) Will Government be pleased to state the number of Government 
servants who travelled by first and second classes from Sirnl8' to Kalka. 
and the number who tra'\'elled by cars during the last mOVfl? 
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(c) Will Government be pleased to state the total amount paid to first 
and second class Government servants and the total amount the Kalka-
'Simla Railway lost on account of the officers who went by car from Simla to 
Kalka during the last move? 

(d) Are Government aware that prior to the issue of the orders prohi 
biting travelling by lower classes, most of the Government servants used 
·to travel by railway by reservation of full compartments of the classes lower 
than those to which they were entitled? ' 

(e) Are Government aware that Government do not pay any fare for 
-dependents. other than wivef; and children of Government servants and 
therefore the Government servants used to find the above method more 
economical and convenient? 

(f) Are Government aware that since the issue of the above orders Gov-
ernment ~  find travelling by road more economical than by railway? 

The llonourableSir J'ames ~  (n) ann HlP, lrtt,ter pn.rt of (c). The 
Railway Department, estimat.ed that the orders were unlikely to affect 
the rail traffic between Kalka and Simla. 

(b) and the first part of (c). The information could be collected only 
with an incommensurate expenditure of time and labour. 

(d) Government believe that this was the case. 

(e) Government aTe unable to acquiesce in this exploitation of the 
rules. 

(f) S.pme officers may find it more economical to travel now by road, 
but on the other hand others will lose the profit which they formerly 
made by travelling in a cll1ss lower than that for which they drew travel-
ling allowance. 

Xr. S. Satyamurti: Have Government considered the effect of all this, 
on railway revenues? 

The Honourable Sir J'ames Grigg: I do not gather that it is the object 
of Government to subsidise the railway revenues. 

Xr. S. Satyamurtl: Do not the railwllYs belong to the Government? 

The Honourable Sir J'ames Grigg: Sir, this is 8' question of paying to 
.Government servants travelling allowances for a higher class than that 
in which they travel. I gather, some Government servants, having failed 
to realise that uncovenanted profit, are now going by road. Well, I 
cannot help that, but I am certainly not going to pay them to go by rail 
.for the sake of the railway revenues. 

:Mr. S. Satyamurtl: Cannot Government insist upon their payments 
-made to their own jervants being actually spent on their own railways 
:for travel on duty? 

The Honourable Sir J'ames Grigg: That is another question. 
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Xr. S. Satyamurti: Are Government a.ware of the fact that the Postal 
Depa.rtment are carrying mails between Simlu' and Kalka by motor and 
not by rail? 41 

The Honourable Sir James Grigg: I am not aware of that fact. 

Mr. S. Satyamurti: Will Go"ernment make inquiries, and find out 
whether one Department. il:l robbing another Department, or not? 

CLERKS IN THE GOVERNMENT OF INDIA SECRETARIAT QUALIFIED FOR FIBST-
AND SECOND DIVISIONS NOT YET PROVIDED IN THOSE DIVISIONS. 

1361. ·P&ndit Sri Krishna Dutta Paliwal: (a) What is the number of 
clerks in the Government of India Secretariat who are qmrlified for (i) 
First Division and (ii) Second Division, but who have not been provided in 
these divisions? 

(b) What is the year in which these persons qualified? 
(c) Is it a fact that these persons qualified more than seven years ago, 

and are Government prepared to devise means to accelerate the absorption 
of the persons concerned in the cadres for whieh they are qualified? 

The Honourable Sir Henry Cra1k: (a) and (b). The information is 
being collected and will be laid on the table in due course. 

(c) I cannot a118wer the first pllrt until the information has been 
collected. As to the second }Jart, it has been explained in this House 
before that the system of qualifying examinations has been replaced by It 
system of competitive examinatio11s. Persons who qualified for a higher 
division under the old system did not thereby become entitled to promotion 
but merely became eligible for it. They are still eligible for promotion In 
the quota of vacancies not reserved for external recruitment, and in order 
to accelerate their promotion this quota has been temporarily increased, 
during the period from the 1st April, 1930, tc the 31st March, 1936, from 
one-half to two-thirds in the First Division and from one-fifth to one-
half in the Second Division. It has alRO been laid down that no unqualified 
person shall he promoted until all the qualified perRons who are considered 
fit for promotion have been absorbed. On the information at present 
available, Government do not consider that any further measures are 
neeessary to fnC'ilitate the pl'Omotion of persons qualified for a division 
higher thun the one in which they are employed. 

RECRUITMENT TO 'I'HE CADRE OJ!' DIVISIONAL ACCOUNTANTS. 

1362 . • P&ndit Sri Krishna Dutta Paliwal: Is it a fact that the appoint-
ment in the Audit Offices in the Subordinate Accounts Ser-vice is con-
!!idered as !l departmental promotion, and in the cadre of the Divisional 
Accountants as direct recruitment for the purpose of appointment of 
minority men, while the sources of recruitment to both these cadres are 
nlulPst the snIDe? If so, will Government please state the reason" for-
this differential treatment? 

The Honourable Sir James Grigg: With your permission, Sir, I pro-
pose to reply to questions Nos. 1362 and 1363 together. 

'rhe information is being obtained and will be laid on the table of the·. 
Honse in due course. 
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RECRUITMENT TO THE CADRE OF DIVISIONAL ACCOUNTANTS. 

t1363. *Pandit Sri ltrishna Dutta ~  Is it a fact thut the services 
of the Divisional Accountants on the cadre of the Accountant General, 
Centml Revenues, are all-India Bon·ices, having jurisdiction thr'Jughout 
India and even outside India, e.g., in Port Blair, Bushire (Persia), and 
that the recruitment in the cadre of the Divisional Accountants in t,hat 
office cun be made from all the Divisions under its eontrol? If bO, will 
Government please state whether the all-India ratio of adjustment of 
minority communities is heing observed in that. office in making recruit-
ment to the cuclre of the Divisional Accountants? If not, why not? 

DISMISSAL OF POSTAl. EMPLOYEES DTSQ1TALIFYINO THEM FROM 
' ~  IN ~  SERVICE. -

13()4. *Mr, Muhammad Anwnr-ul-Azim: (n) With reference to the 
supplementary questions and answers in connectiol1 with question No.1, 
a,;ke(: bv ~ . Lnlehanr[ Nnvnlrni on the 16th .Julv H)8'1. will Government. 
be ploased to stat£' whether there have bt't'll ~' inBtnn.f>,PA of dismissals 
from ~ '  of postal £'mploYN'fl 'which have not been not,ified in the 
Gnz\,Hl' of Indin; flisqn:tlif,\'ing the IwrR'l18 e;mccrt\(,d from re-employment 
iu G(), ernment service? 

(I.) If so, have ~' of the persons '30 dislllissea ~  re-employed in 
Gm:i'rnment service? 

(e') 1£ the answer to part (b) be in the ~ ' , ,,,ill Government be 
plellsed to state whethel' the service previous t.o dismissal has been allowed 
to count towards pension? 

The Honourable Sir Frank Noyce: ([1') nnd (b). Goverument regret 
tha.t they are unable to fUl'I1ish Hw information as its eolledioll would in-
volve an undue expenditure of time nud labom. _ I mny, however, add, 
that it is not usual to notify in ilIC Gazette the dismiRsal of postal em-
ployees. 

(c) Does not arise. 

ARRANGEMENTS FOR WORK ON SUNDAYS AND POSTAL HOLIDAYS IN TH]!) 
HOWRAH RAILWAY MAIL SERVICE. 

lHf'.5, *:Mt. D. E. Lahiri Ohaudhury: (0) Is it a faet that in reply to 
starred question No. 869, asked on t,he 22nd l\lnreh. 1933, Govermnent 

~  that they were not aware of the precise arrangements for work on 
Sunds.ys and other' Post Office holidays in the Howrah Railway Mail Ser-
ViC'f; ? 

(b) Is it a fact that when questioned, the late Sir Thomas Ryan stated 
that it seemed to him that the fact as stated was improbable? 

(c) Is it a fact that he promised to send a copy of the question to the 
head of the circle concerned? 

(d) Is it a fa.ct that the officials of the Howrah Ra.ilway Mail Service 
lire still working for 865 days in 9. year ~  any respite, in spite of 
the fnet having been brought to the notice of GovernmflDt? 

t For answer to this question, lee answer to question No. 1362. 



QUESTIONF; AND ~. 2911 

(e) If tho answer to parts (a) to (d) be in the affinnative, will Govern-
monl, be pleased to state: . 

(i) the precise arrangement, if any, m:lde in the Howrllh Ra;lway 
:Mail Serv;ce for granting relaxotkn to ~.  st.aff on Sundays 
and Post Office holidays; 

(ii) the purport. of t.he reply received from the head of the ('il'C'le in 
answer to th(, sturred question Ko. 8flfl, datc·cl the 22nrl :r-.l art·h, 
1933; flnd 

(iii) the action they propose to take in the event of 110 provision 
having yet been made to grant ony relaxation to those staff? 

Xr. G. V. Bewoor: (IX), (b) and (c). Yes. 

(d) and (e). lnformation has heen cnlled for and will he placed on 
the table in due course. 

GRANT OF RELAXATIONS ON SlTNDAYS AND HOI..IDAYS TO THE CLERT,S IN THE 
SUB-RECORD OFFICE OF THE HOWRAH RAILWAY MAIL SERVICE. 

1366. '"Mr. D. X. Lahiri Chaudhury: ~ Is it n fllr-t that the clerical 
1lbff of the Suh-Record Office of the Howrah Hl1ilwu, Mail Service, who 
were ~' ~ relaxatiOlJ on ~'  and holidays so long, ~ been 
deprived of the rcspite by their having been put on sorting dut,y in the 
Ho".'rn h llailwll.v Sel'vicc Post Office ~ 

(b) Is it n, fnct thflt under Rule Vi of il'0 P"C1ts and Tf!legrnphs Manual, 
~  VII, Record Offices may be entirely clofled, provided adel}uate 

nrrll11gflIllents are mnde for urgent worl,? 
(c) Is it 11 fact tlwt the Direetor General, I)osts and Telogruplu;, has 

stated in his letter No. E. S. A.-1O/33-Coll.-18jPart II, dated the 15th 
November, H)35, that the period of t",l'!ve days casunl leave for ell'rical stl.l.ff 
al t:aehed to Hecord Oflices was fixed solei v in consideration of the fact 
that the staff employed in these offiees ~  not to forego holidays? 

(d) Is it a fact that there is no time-test for the clerical staff attached 
to tlJe ('.Jrrespondenee bruneh of Record Offices? 

(e) If the answers to parts (a) to (d) be in t.he affirmative, will Govern-
ment be pleosed ~  state the reasons for which the clerical staff attached 
to tpe Suh-Record Office, Howrah Railwa:v ~  Service, have been de-
prived of the relaxation on Sunda.vs Rnd T'o"t Office holid'lYs, and what 
uctiC'll they propose to take against the> authorit.y for it" failure to act up 
to the manual rule and the standing order of the DepArt'ment? 

(f) Are Government prepared to issue [, dcfinite order to grant relaxa-
. tion to the clevcal staff concerned? 

Kr. G. V. Bewoor: Information has been called for and will he placed 
on the table in due oourse. 

FIXATION OF WORKING HOURS 0]1' INFERIOR STAFF IN THE RAILWAY MA.IL 
SJlRVICE. 

1367 *JIr. D. K. Lahhi OhaudhU1')': (a) Is it a fact that the working 
hour of' inferiorstaft in the Railway Mail Service is fixed 8JCCording to 

. the working hour of the set to which they Ql'O attached? 
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(b) Is it a fact that they are entitled to enj'0Y the ",urne amount of resio 
as the superior staff attached to the set in ,~  they are working? 

(c) Is it a fact thab in the matter of gmutmg relaxdion on Sundays. 
and Post Office holidays, the Director GenerRI, Posts und 'relegrnphs, 
issued instruction in his memorandum No. 244-Est.fB-30, dated the 10th 
March, 1931, to the effect that menials in Mail Offices should not be kept 
in watertight compartments but should be pooled and given holidays in 
rotation? 

(d) It the answer!:! to parts (a) to (c) he in the affirrnnt:ve, are Govern-
ment prepared to enquire into the circumstRnees under ,",'hich the 'Porters 

~  to the Howrah Railway Mail Service set No. 1 flnd set No. 2 are 
not allowed rest just after the working hours of the soJt, and are made to 
work again the same day, and are thus deprived of the amount of ~ 
bithel10 ~  by them? 

(t) Do Government propose to direct the snhordinato authorities to act 
up to the instructions quoted a:bove? If not, why not?, 

XI. G. V. Bewoor: Information lim; beE.'n called for and will be plllccd 
on the table in due course. 

AMENDM;ENT OF STANDING ORDERS AND RULES IN THE MATTER OF PRIVILEGES 
OF MEMBERS OF THE LEGISLATIVE ASSEMBLY. 

1368. ·Sardar 8ant Singh: 'Vith reference to the ruling of the Honour-
able the President ill the matt.er of making of motions rc-garding the privi-
leges of the Members of the Assembly, will the Honourable the Leader 
or th.; House be pleased to state if any nction is propo,;ed to be taken OD 
the lines suggested by the Honourable the Pl'esident in regard to the 
nnlE'ndment of Stanning Orders lind Hult'f'? J f ~ . wllE'n doeR he propose 
to brillg forward such amendments? 

The HonourablE! Sir NripeDdra Sircar: Tbe qlH'siioll whether the Rules 
and Standing Orders should be amended, and, if so, in whnt sen;;;e, rt'quirel> 
careful study and ~  profitably receive the consideration of Govern-
ment during the pressure of this legislative Session. If the Honourable 
Member puts a question on the subject at the opening of the Simla Session. 
I shall be in a lJosition to inform him of the conduflions l"eR<:hed bv Gov-
ernment Ilnd of 'the Ilmendments, if any, whieh they propose to promote. 
I may add that any suggestions which may in the meantime he received 
from any Honourllble Member will reeeive considernt·ion. 

8ardar 8ant Singh: May I know why the Honourable Member requires 
a question from me at the beginning of the Simla Session ~ 

The Ilonourable Sir Nrtpendra Sircar: If my Honourllble friend DO 
longer feels any interest in t?e matter, he need not, put any question, and 
wait and see what we are domg. 

8ardar 8antSiDgh: Is not my present question sufficient to give notice 
to the Government that the House is very anxioUB to know how Member. 
Bre placed in the matter of their speeches '! 
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~  Honourable ~  lfripendra S,lrcar: Have I not wade it pedectly 
'\Ilear that we are gOlDg to take actlOn and' we want some little t.ime to 
iCon sider the matter? 

Sardar Sant Slngh: Mny I know if the Honoul'Ilble MellllJer cOllte\ll' 
.plates taking action in the matter of amending the law ttbout the extension 
:.of the rights of the Members .of thi" House to publishing their speeehEls 
·in tliepress of the country? 

The Honourable Sir Nrlpendra Sircar: Certninly not, 

Sardar Sant Singh: Why not.? 

The Bonourable Sir Nripendra Sircar: 'fhnt IS fi motkr of opinion. 
In my opinion. it· ought not to be done. 

Sardar Sant Slngh: If thnt is the view of the Hono\ll'able Member, 
-and probably that is the view of the Government of India too-may I 
know in what way the Members of this House can tell their electorate wh3t 
they have been doing in this House? 

The Honourable Sir Nripendra Sircar: They have not the slightest 
'~  obout. ~  their electorate what they have been doing, provided 
'j hey do not \litH seditious speeches. 

Sardar Sant Singh: May I know wlH1t "'ill be the effed upon the 
right of the frf;?er1om of Rpepches if we are to tell our l'ieetot'lltE',-who, 
.as the Honoumble MeTllbel' perfectly lmows, nre not alwaY8 eduf'ated in 
English-what 'we are doing here, unless we publish our speeches there, 
and. if we do not lItter sedition here in this HousE', then where is the 
frcC'doIlJ of speech here:' (Laughter.) 

The Honourable Sir NripBndra Sircar: My Honoul'llble friend's 10n12 
question is bnsed on the assumption of a freedom of speech whieh does not 

'exist, 

Pandit :t.kshmi Kanta Maitra: Does Dot the Honourable Mrmbe,' 
renlise that the lnw of spdition is so very elasti .. that ~' kind of speedl 
~  be construed into a seditious speech IInder section 124 of the J ndiull 

'Penal Code? 

(No ans\,w.) 

Qui MuhMnmad Ahmad Xazmi: Is it not· a fact· that, as 0 matter of 
fllBt, sf'Clitiou5 speeches nrc not nlloweil in this Hou!"e, and j bnt sl"'L·('hpH 

. i;hnll Gre' made bv Honourable Members in the presence of the Honourohle 
the· President ~'  other Honourable Members are oertainly not to he 
:coRsidered seditlious, as, if it were otherwise, presnmably 0 ~ 'J ''' rnnking 
such u. speech would be . stopped, lInd so the quostion of ~ sc·rIi, 
tio\]s ~ '  rmtsidedoes not arise? 

c 
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The Honourable Sir Nripendra Sircar: I take it, 11 seditious speech 
cannot be uttered in this House, but we have not been so touchy us ~ 

J ~ , so as to make an interrulltion 0n everv occasion that a seditious. 
speech is in fact uttered. .. 

QUi Kubammld Ahmad Eazmi: Is it not the dutv of the Leader o£ 
the House or of the ~ ~  Benches to interrupt when" seditious speeches 
are made? 1 take It, It IS the duty of the Honourable the President to 
stop ~  there ia no question of whether you interrupt or not, and speeches 
made m the presence of the Honourable the President must be ~  
to hllve been net seditious. 

The Honourable Sir Nripendra Sircar: I think I should exercise Illy dis-
cretion; other\\'ise every ten minutes I shull have It long dis('uBsion on 
whether the speech of an Honourable Member comes under section 124A 
or not. 

Qui Iuhammad. Ahmad. Kazmi: Jt is llot fi question for the Law 
Member to decide, it is for the President. 

Kr. President (The HOllourabJt. Sir Abdur HnhillJ): Since the Honour-
able Member has I1wntionpd t Iw l'resident's powers in this connection. 
the Chair mlly say thut if the President \\"t'rl' to ('ol1sidm' eV('ry spl'p('h that 
is made here fr311l thHt point of view, then the liherty of spel'ehes in M1C 
ChHmber itself nllly I)l' very seriously ~ . (Hear, hem'.) 

Sardar Eant Singh: In view of the obRervutions made ~" the Honour-
able the President just no\\-, lllay 1 usk the Government of Indill if they 
want to" amend the Constitution as it is in Indill:) Do not they meltn to 
introduce legislation amending the press hlw and the law of ~  
and the law of libel in India, in such a way us to give Members of thiF; 
House liberty if.) re-publish their speeehes und translate them:> 

The Honourable Sir Nripendra Sircar: ~ , Sir, 

Mr." S. Satyamurti: ~' I know, if the GOVl'l'11l1lent, ns It whole, have 
consiopred this Cjuestiol1, awl , ~ to tlw (·OIH·!w;ioll tlillt the (Iecisioll as 
adumhrHted by the HouournlJle til!' Prcsir1cnt, 011 tlw existing law, i8 the 
last \\orrl on '~ subjee f . 1\11(1 tlllLt the:" IIr(' !lnt (,lll1pd IIpOll to ~ '~  the 
law, in order to give a freedom of speech limited to the re-publication of 
speeehe's delivered in .thc ~ ,  are now proieeted if ~ '  are 
puhlished by the offiewl puhll!;hprs, h1lt. not ~' uny other prmter )r 
publisher? 

The Honourable Sir Nrlpendra Sircar: This question was considered 
not onlv because of the Honourable the President's ruling, but also on 

~ occasions, as the debates in the Assembly will show, find we see 
no reason for introducing legislation. 

Mr. S. Satyamurtl: May I know if Government have considflred this 
anomBlv that while sneeches whieh are made 'here, lIeditious or othtorwise,--· 
it, is anot,her' ,~  be published by the official publisher, there is 
the anomaly that, if the same speeches are printed in a newspaper by 8 
nrivate prin:ter, he comes within the clutches of the law, and especially of 
the executive? 
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The Honourable Sir :Nrtpendra Sircar: Governlllent. do not consider it 

~  .~  allorrwly at, all. Thc ' ~  of tilE! offlcilllIy printed "peedl i ~ 
hrru<ed ~ people who rend the ofti eltt I proceedings, and t.he imprcsRion left 
on the ~  o! such. people as also the number uffec·ted is quite different 
from the sItuabon IlrIslDg lrom cheap or free issues of speeches for being 
widely broadcasted every day. 

IIr. S. . ~  Hu vc Government considered the need for educating 
the electorates III this country, because the punishment that is given to 
those who make those bad speeches should not be by executive orders 
but by substituting the democratic verdict of ihe electorates for the arbitrary 
unjust power of the executive which will be exercised according to various 
canons? 

The Honourable Sir Nripendra Sircar: It is absolutely ullneeessary, 
bet·Huse. if Illy friend gets charge of ~ l\1inisiry, no prosecution for. 
sedition cun be launched without hip. snnction under seetion H16. 

'Sardar Sant Singh: IHay 1 know, Sil', whether it is a faet Or not that 
t.he debut(·s of t.his House call be pllrehnsed for five nnnns and in ~' 
number by any ;l1an? 

The Honourable Sir Nripendra Sircar: Has the Honourable Menlber 
no information on this matter? 

Sardar Saut Singh: I wnnt to know if the Honourable the I,cudel' of 
the House hilS any information on the subject or not. 

The Bonourable Sir Nripendra Eircar: The Lender of the H,)Use is very 
ignorant, but has k,:,owledge of this matter. .:' 

Sardar Sant Singh: Cnn those debates be f,ent in any number to any 
number of persons in the country? 

The Honourable Sir Nripendra Sircar: Yrs, Sir, hut. t.hat means llIly 
number of five :mnas. 

Sardar Sant Singh: ~ ." 1 know if it is tht' Government of India's vjew 
t.hAt. HlP Membrrs of this House should inform their electorates of the 
work they are tioing in the House by spending five annas, and not hy 
~  one annEl. for a newspaper? 

The Bonourable Sir Nripendra Sircar: They think that t,he Honourable 
Members of t.his House will not run the risk of spending so much money, 
nor is there any difficulty about speeches which are not seditious or 
libellous. 

Eardar Sant Singh: \Vhat is the policy behind it? 

The BonOtuable Sirlfrtpendra Strcar: The policy has been laid down 
in section 67 of the Government of India AC't, and we Rrc carrying out· 
tht policy. 02 
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Pandit Krishna Kant Kalaviya: May I tell the Honourable the Law 
Member, that the speech, on which action has been taken, was print'3d 
at the Government of India Press? Have Government taken any action 
ugaillst the printer? I got the speec'h printed at the Government Pr,'sf". 
HilS any action been taken against the printer? 

ThE' Bonourable Sir Nripendra Sirc»,: I have no knowledge of tllis 
pnrtil'uhr case. 

Pandit Xriahna Kant KaIaviya: I ~ , Sir, I got the speech printed 
at the C'roverument Press. I pnicl for it. Are Government prepared to 
tulie any action against the printer of the Governrnpnt of India Press? 

The Bonourable Sir Nripendra Sircar: Aplinst the offlC'ial publisher? 

Pandit ltrishna Kant Malaviya: J got. eopies of lily f"pef'ch printed Ht 
. the Governmf'nt of Indin Press for t he purposes of distrilll1t,ion. Can Rny 
action be taken against the prinh·r and publIsher" 

The Honourable Sir Nripendra 8ircar: J am not aware that their 
speeches are published ~' the Government Presl'o for private use. 

Kr. X. A. Jinnah: Tht' question is whether Goyernment have taken any 
action against the printer ",ho puhlisheCl his speeeh in the Government 
Pres!' '} , 

The Honourable Sir Rripendra Sircar: Wf.' ('annot, beC8USf.' he is pro-
teeted by section 67 of thE' Govl')'nmenl of India Act. 

Sir OowasJi Jehangir: The allegation is that HlC Vrt!SS did joh work for 
the Honourahle Member. Can he t.heE be pl'ose('uted? 

Pandit Krishna Kant :Malaviya: I I,aiel for the printing of ~' speeC'h, 
and T got that printed at the Governnwnt. of J !lelia Press. Cun ~' action 
be taken against the printer? 

The Honourable Sir Nripendra Slrcar: If it hfls been elHnclastinely done 
by a print.er, the mRtter will require investigation. 

Xr. S. Satyamurti: In view of the reply of the Honourable the IJeadpl' 
of the House that action against possible sedition will lie in the hands 
of Provine·ial Governments,-I aC'(,ppt that,-will he ('on sider at least thi,; 
position that, S() fill' flS l'epublication of the spppchps m:H1e in this HOHRe j. 
concerned, the Press AC't ought not to be used against them; while it ~' 
be open to Prm,incial Governments to FOF;eeut·e them for seClition, suhjeet., 
of coursc, to certain safeguards? 

The Bonourable Sir Nripendra Sirc.: Yes, hut in flit \11'(' it will lip 
entirely wit,hin the discretion of the Minister. 

Jlr. Sri Prakasa: Will Government lay the results of consideration (jf 
't.he subject on the table of the House \\ithout any fresh notice from uny 
Honourable Memher, in view of the fact that the Honourable the LEW 
Member may again repeat the same thing that he has said this mornin'! 
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in reply fo the qnestions that further notice will be necessary for thl\ layinl{ 
of these papers on the tuble of the House ( 

The Honoura.ble Sir Nripendra Sirear: Surely, l\Iy friend ought to realise 
thut if we urc moving allY Illotions ~' umending !:Handing Orders, that 
cannot be done behind t.he bark of this Aflsembly. 

Mr. Sri Prakasa: Then, wht1t is the neC'l'ssity for R fresh notice? 

The Honourable Sir Nripendra Skcar: It is not necessary. It is only 
c. suggestion for getting earlier information. 

Prof. K. G. Ranga: When Sardar Sunt Singh or some other Honourable 
Memher pUt 8 another question . . . . . 

Mr. President (Tho Honollrfible Sir Ahdur Rnhim): It has already bep,n 
threshe{l out. Next question please. • 

ENQVIRY INTO THE CONDUCT OF EMPLOYEER OF THE ELECTRICITY BRANCH O. 
THE NORTH WES'l'ERN RAILWAY. 

1369. *Sardar Sant Singh: (n) Is it a fact that a Committee of Enquiry, 
llcr.sisting of three administrative officers, sat for a number of months 
(;nquiring into the ~'  of a number of employees of the Electricity 
Brandl f)f the, \"orth ,Ve!'ltern RailwRY? 

(b) Is it n fnd tlInt the report of the Committee was submitted to the 
RlIiI\Y:1.v ~ '  in :\'oyemhet· 1935? 

(c,j Is it a fad that the Committee found fault, with a number of officers 
lind subordinates h!Hl while drastic action has been taken against the 
Indian subordinuh"p, l'('l;lilbng in their premature ret,irement or discharge 
from senice. similar action has not been taken against Anglo-Indian 
bubol'dinates who were also found guilty of similar offences and that no 
nction \\'llHtsof'Y('1' hns so fill' been takl'll against officers fonnd guilty by the 
Committee :' 

(d) :Vill ~ " ' '  U0 pleused. to lay 011 the table n eop.y of the report 
of the Commltt('e and state the Hct'lOn they have taken, or prcpose to take, 
on the rep:>rt .,' 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). YeR. 

(c) and (d). Government are not prepared to place a copy of the report 
on the table of House as it is lllennt for (lepartmcl1tal use only. 1 may. 
however, add for the Honourable :\fcmbcr's information that neeessary ac-
tion has heen taken against subordinate!! concerned, regardless of communsl 
considerations, and the question as to what action should be taken against 
the officers concerned is at present engaging the attention of the administra-
tion. 

REPRESE!liTATlONS ADDRESSED TO HIS EXCELLENCY THE VICEROY BY 
OFFICERS OF CERTAIN STATE RAILWAYS. 

1370. *Jta1zada Jlana Ral: (a) Will Government please state the 
number of representations sent by the officers of the Nort,h Western, East 
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Indian, Great Indian l>eninsuia and Eastern Bengal Hniiways to the 
Railway Board for the;r further consideration against orders already passed 
bv ~, and to His Excellency the Viceroy against the decision of the 
Railway Board, during the last five years, yeFLr by year? 

(b) Are Government Ilware that there is very great dissatisfaction 
amon'gst the officers of the various State Railways, particularly the old 
State Railways, i.e., North Western, Eastern Bengal, and Oudh and 
Rohilkhand Rai!ways? 

(c) Is it a fact. that, aocording to certain rules, the representations 
addressed to His Excellency the Viceroy are divided into two categories, 
i.e., according to one category, all the representations must be sent to 
the Public Servioe Commission for their opinion, while according to the 
other, the representations could be held up by the Railway Board? 

(d) Is it a fact that most of the RailwllY officers have expressed a 
desire that their representations should be sent to the Public Service 
Commission? 

(e) Is it a fact that the other Government Departments aTO sending 
more or less all appeals that are addressed to His Excellency the Viceroy, 
to the Public Service Commission for their opinion? If so, are Government 
prepared to make more use of the Public Service Commission? 

The Honourable Sir Muhammad Zafrullah Khan: 1 HIII ('ollpcting 
information Ilnd will la.\' R reply on the tnLle of the HOllse, in dllt, cOlII'se .. 

CONTRACT WITH THE SUPER['!;TENDENl' OF EDlfCA'l'TON. DELHI, REGARDING 
THE TENURE 01" IUS SERnCE. . 

1371. *Pandlt Sri Krishna Dutta PaUwal: (a) Will Government please 
state if it is a fact that the. have entered into 11 contract with the 
Superintendent of Education, 'Delhi, regarding the tenure of his service 
under Government? 

(b) Will Government please place on the table the terms of the said 
contract? 

Sir Giria Shankar Bajpal: (a) Yes; in conformity with the lIRnn1 Pl'lIctice 
in respect of nOD-permanent employees of Government of corresponding 
status. 

(b) No. 

Pandit Sri Krishna Dutt.a Paliwal: Do Government propose tocallrel 
the contract? 

Sir Girla Shankar BaJpal: No, Sir, there is no need to cancel thE-
contract. 

APFLTCABTT.TTY OF THE ('HILl) MARRIAGE RESTRAINT ACT TO NON·REGtTLATED 
PBovnwEs, ADMINISTERED AREAS AND CANTONMEN'l'S. 

1372. *Pandit Sri Xrishna Dutta Paliwal: (a) Is it a fact that the Sarda 
Act is not yet applied in some of the non-regulated provinces, administered 
areRS and Cantonments? 
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(b) If so, will Government please state the names of such places and 
their reasons for not applying the said Act in these places? 

(c) Do Government intend to apply the Sarda Act to these areas? If 
so, when? If not, why not? 

Sir Aubrey Metcalfe: (n) Yes. 

Sir, I propose to reply to parts (b) and (c) together. The information 
is given in the statement wliich was' laid on the table on the 20th Septem-
ber, 1935, with reference to the reply given to question No. 543. As 1'''-
gards Cantonments in the Central lndit:. Agency, the reasons for non-uppl;· 
.cation are that there has been no popular demand for such action exeept 
from a smail section of "social reformers" in Neemuch, whereas petition!'! 
against application were received from local Muhammadan residents when 
the Act was first promulgated; and that disturbance of peaceful relation:; 
now prevailing between individuals and ','omnllwities in these ~ 

might result from acceding to the request lIlade by a smnll minorih in t.he 
Neemuch Cantonment. " 

As regards other administered ureas in the Centrlll India Agency, these 
contain no bazaars and are merely headqullrters of Political Ofti(,efs; such 
small enclaves do not require social legislation of this type. In administerr'd 
flreas in other Agencies, there has been no public demand for such legisla-
tion find at present. Government. do not propose to move in the matter. 

Prof. N. G. Ranga: Ar£' the Cnntc)!1ments o\ltside the jurisdiction f(lr 
which the Government of India passes their legislation? 

Sir Aubrey Metcalfe: Yl'!'!. ~  arc situated outside what is definitel.,' 
British India. 

Pandit Sri Krishna Dutta Panwal: ~ " I \{J1()\\', Sir, \\"hat sort of CYi-
dence or whllt flmount of evidenee will emlvinee Government thnt. then' i'l 
a public' demand for the legislation? 

Sir Aubrey Metcalfe: Thllt is a matter of opinion. 

Mr Sri Prakas&: Do not (tovernlllPllt eon!'ider the ~  of inunnkr(· 
bovs ~  girls as more important than the remote ~  of averting 
a riot? 

. ' 

Sir Aubrey Metcalfe: That, again, is R matter of opinion. 

lIr. Sri Prakaaa: . I WAnt that. opinion, Sir . 

(No repl.".) 

DEFIOIKNCY OF MUSLIMS IN THE GRADES OF LINO AND MONO OPI;RATORS IN 

'l'HE GOVERNMENT OF INDIA PRESS. NEW DELH1. 

1373 .• Malllvi Syed Murtuza Sahib Bahadur: (a) Will Government, be 
pleased to state the number of vacancies of Lino and M.ono Operators fi.lled 
up by direct recruitment of merr;berl't of f'ach ~~ .  sep8Tately smce 
1932, in the Government of Inr!Ia Press, New DelhI. 
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(b) Is it a fact that no member of the Muslim community has been. 
appointed direct from outB:de to the posts mentioned in part (a), and the 
Home Department's circt!lar regarding the recruitment of Muslims in each 
grade is not being rigidly observed while filling up the vacancies? If not, 
why not., and what actioh do Government propose to take in order to make 
'lP the deficiency of the Mushus in the grudcs of Lino and Mono Opera-
tors? 

The Honourable Sir !'rank Noyce: (8) Out of three VIleanCles two were' 
filled by Hindus and one by an Anglo-Indian. 

(b) The appointments were made before thc issue of the Home De-
partment crdf:rs referred to by the Hnnollrable Member, so that the latter· 
part of the qU(·stion cloes not arise. I may, ~ , mention that sincfJ 
] 932 thrrr permanent Muslim compositors have been specially trained in 
the press of whom two have been appointE'd as Mono Operators and one as 
u Lino 011el'ator. 

PAY OF OLD MACHINE MEN AND INKERS ON TRANSFER 1<'ROM SALARIJlJD T() 
PEACE ESTABUSHMENT IN THE GOVERNMEN"T OF INDIA PRESS, NEW 
DELHI. 

1374. ·lIaulvi Syed Murtuza Sahib Bahadur: (3) Is it U" fact that 
machine lIIen and IllHchim, inkerR t:f the (iovernmcnt of India Press, 
New Delhi, transferred f\'Om salaried to pic·ce pstablishment so far are 
nllowed 1 h(' minirnllTn ('In"" ti'l.·". wl,i,·h i" nl"fl ,,]low.>,1 t.n npw "nb-IInts, 
without giving due consideration to the:r long services and pay? 

(b) If the reply to part (a) he in the afiirmative, are Government pre-
pared to consider the question of fixat'on of ~  pay of old hands, in the 
event of their transfer from snlaried eEtablishment to piece cstahlishmenL? 

The Honourable Sir J'raDk Noyce: (a) The machine mCIl lind maehine 
inker!' of the (jo\"!ernmcnt of India PI·PSS. New Delhi, transferred from ~ 
salaried to the piece establishlllent. were classified ilenording to the .~  
for classification of piece-workers nfter three' months' earnings on pipee-
work. Class 5 ill the maximum and not the minimum class initially 
nllowed to ~ former, and class 4 is the corresponding .class for the lutter. 
New enlrants are clus!'ified according to the same rilles. 

(b) I am prepared to have the quest>ioIl considered. 

RECRUITMENT 0]<' COMPOSITORS IN THE GOVERNMENT OF INDIA PRESS, 
NEW DELID. . 

1375. ·lIaulvl Syed lIurtul& Sahib Bahadur: Is it a fact that the re-
cruitment of compositors in the Government of India Press, New Delhi, 
is generally made from outside? If so, are Government prepared to coa· 
sider the claims of the employees already in service who do composing 
work? If so, are Government prepared to issue instructions to the 
Manager that employees in service and knowing composing work should! 
in future be given preference to outsidera? 

The Honourable Sir !'rank .oyee: Yes. Press employees are ·,lsO' 
eligible for c.ppointment if they are able to satisfy the Manager in a 
practical test and such appointments have been made in the past. rhe: 
last part of the guestion does not arise. 
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NON-CONFIRMATION OF CERTAIN MEN IN THE BINDERY AND WAREHOUSlD 
~ .  OF THE GOVERNMENT OF INDIA PRESR, NEW DELHI. 

1376. *Maulvi Syed Murtuza Sahib Bahadur: With reference to the 
1 hnc \Il'llb It· Rir Fl':tllk No\'cf"" rf'ply to ullstHl'red que,;ti('n No. 11(11), dat( d 
the 29th MaTch, 1935, regarding non-confirmation of certain me? in the 
Bindery and Warehouse Department of the Government of India Press, 
New Delhi, will Gov8rnment be pleased to state whethf'l' any ~  have 
since been taken to bring the proposal int{l effect? If so, with what 
result? 

'l'he Honourable Sir Frank Noyce: As I hene stated recently in reply 
to another question orders are about tD be jssued for the transfer of a 
lurge 11l1mber of PO.,:IH ill ~ ~ J ', of India Presses from the. 
temporary to the permanent e,.;tnblishmellt. Thesp ordErs will result ill 
the grunt of permanent status to the temporary binders and warehousemen 
in j he Govrrlllllent of J ndia Press, New Delhi. 

LENDING AND BORROWING OF MONEY BY EMPLOYEES OF THE GOVERNMENT" 
OF INDIA PREI'!S, NEW DELHI. 

1377. *Maulvi Syed Murtuza Sahib Bahadur: Ttl it not a fact that 
lending and borrowing money among Govel'l1ment servants is against 
C:overnment ServRnts' Conduct Hules? If so, ure GovermnerJt 'j\,':l!'e that 
some clerks of the Government of India Press, New Delhi, are lending 
money to the Press employees in contravention of Government orders? 
If so. are Government prepared tQ ta'ke necessary steps to stop such 

~  practice which ill bound to produce evil effects in the discipline 
of the Department? 

The Honourable Sir Frank Noyce: Lending and borrowing of money 
among Oovernment servants is not permissihle in the circumstances 
mentioned in rule 8 of the Government Servants' Conduct Rules. Gov-
ernment ure not aware of IIny cases of breach of this rule in the Govern-
ment of India Press, New ~ , and the IRtter part of the question does 
not, anse. 

VXSTAHHED Q l' F.STIONS AND ANSWEHS. 

INOONVENIENT TIMINGS OF THE PASSENGER TRAINS ON THE LoOP LINE. 

362. Babu Xanash Behari La1: (a) Hus the attention of Government 
~  drawn t,o an article published in the Searchlight, dated the 26th 

December. 1935 ann in the Indian Nation, dRt,ed the 18th J:muary, 193(j; 
regarding the inconvenient timings of the pllssenger trains on the loop' 
line'? 

(b) Will Government be pleased to say if the railway authorities have-
moved in the matter and taken any action to remedy the grienllJee? 

The Honourable Sir Kubammad Z&frullah lDlaD: (a) Yes. 
(b) The question of the action to be taken is within the competence-

of the East Indian Railwav Administration, but I 8m bringing the, 
Honourable Member's question to the notice of the Agent. 
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INOONVENIENCES OF THE NORTH WESTERN RAILWAY STAl!"F SENT TO 
QUETTA. 

363. Khan Bahadur Shaikh J'all-i-Haq Plracha: (a) Is it a filch that 
lltaff from various ca,tegories have been drafted to Quetta from different 
Divisions of the North Western Railway as a result of the recellt earthquake 
to repla.ce the staff killed, injured, 01" eVllclIRted from the devastated area 
about six months ago, but 110 definite policy has so far been laid down by the 
Administration for the return of this st.aff who have been separated from 
their families for the above period? 

(b) Ar!' (.}rwernment aware that the :lbove staff are put to a lot of 
trouble in the way of educat.ion of their children und in regard to attending 
to other III IIltifariollR dcmestic affairs on account of their indefinite stay 
.or absence from their homes? 

(c) Will Government state what steps, if any, have been taken by the 
Agent. ~  Western Ra.ilway, Lahore, to ~  with the trouble arising 
,out of their continued absence of this staff:> 

(d) Is it a fact that the staff submitted a memorial on 7th September, 
]935, praying inter alia for the fixation of the period for one year in n'F:ponse 
to which a pledge has been given vide Agent·s No. 522-E. ~ , dill ed the 
:gOth September, 1935, that the cases of staff would reepive consideration 
when the position was more stabilised? 

(e) Are Government prepared to consider t.he desirllhility of taking steps 
so as to settle this question earlier, so that the staff might be in a position 
to know as to how long they are going to stay there to'enahle them to make 
neressary arrangf'ment for the educatiow. of their children, etc.? 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (d). Yes. 
(b) Government nre informe(1 that memorialF: have bl'en received from 

~  staff of the Quetta diyis:oll who nre transferred to that division 
m the emergency, but no complaint hns so fur been received in regard to 
difficulties in the wily of edueation of their ehildren. 

(c) rnder terms of their service agreements. stnffare liable for service 
on any part of the Korth Western Railway, but ~  are informed 
that the case of those who have been draftt·cl to Quettu to replace sta.ff 
killed. injured, etc., will receive C"onsideriltion when the position is more 

~ . 

(e) The mutter is receiving attention. 

QUALIFIOATIONS FOB ApPOINTMENT ON THE NORTH WESTERN RAILWAY. 

3M. Khan Bahadur Shaikh J'all-i-Haq Piracha: (a.) Is it Il. fact that 
·t.he minimum qualifications prescribed for appointmBnt on the North 
·Western Railway on Rnd from 1st April, 1926 is a matriculation, second 
.division. or its equivalent, from a ~  Unh'ersity, Junior Oambndge 
and Diploma Examination of the Aitchison College, Lahore being consi-
.dered equivalent to matriculation? If so, will ~  ~ . state 
if the appointments in the superior stuff or any promotion from mfenor to 
superior were made according to t.hese instructions? 

(b) With a view to getting at the accurate Q ~ , will ~  
pleHse hay£; a list of all sueb cfllldidules put up ac:cordll1g to tIl(' community 

-to which they belong? 
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The Honourable Sir MubAmmad ZafruJl.ah Xhan: (a) Government are 
informed that the minimum educutiullal qualifieations, as detaiied in the 
(juestion, are in accordance with the rules HS they stood on the 1st April, 
1926. The m;nimtim educational qualification WlI!! nn ess'mtilll condithn 
for staff recruited in the following categories: -

Station Mllster nnd Commercial Group students, Offiee Clerks (ex. 
eluding tracers and draftsmen), Correspondence and Shed 
Clerks, Ticket • Collectors, Guards, Bov Firemen nnd ~  

other outdoor ~  in subordinate Railway service. 

With regnrd t.o promotion of staff from interior to subordinate serviN', 
as theee rules did not flppl ... , to stnff in service prior to the 1st ATlril, 
Hl2(\, thoRe inferior sbtff that wpre subseq\lentl.v so promoted would be· 
excluded from eomplying with thiR condition. provided ~' werr othprwiRe 
considered suitable. 

As rflgar/le direct recruitment in the ('ategories specified above, the 
prescribed minimum educational quulification has been adhered to. 

(h) The information is not readily available and its collection will 
involve nn amount of Inhour und expensf' not lil,el.\· to be justified by 
results. 

POSSESSION OF MINIMUM QUALIFICATIONS BY THE STA.FF BE-APPOINTED ON 

THE NOBTH WESTERN RAILWAY. 

365. Khan Bahadur Shaikh Fazl-i-Haq Piracha: Is it a fact th:.\t 
according to t.he Ruil way Board's orders men discharged after 8th 
September, 1931, are to be consiclerf'd us re.appointed find no previous 
<,redit is to be given j,o them? 1f so, will Government plense state whether 
the stafl' discharged after the aforesaid date and l'eul'l".lintl!ti IOSStSS thc 
l'eCjuired minimum qllalifications for appointment on the North \Vestern 
Railway? I.f so, nrc Government prepared to have a stalement of all 
such st.aff prepared according to communal proportion to show that no in· 
fringC'ments havc t.aken place? 

The Honourable Sir Muhammad Zafrullah Xhan: Government nre un· 
able to traee the orders referred to by the Honourable Member. Govern· 
ment lire infol'med that edu('ntional' qualifications of staff discharged in 
retrenchment were not re-exnminerl when opportunity for their ~ . 

ment offered. As regards the last part of the question the information 
is not readily available nnd its collection will involve an amount of labour 
and eXTHmse' not likely to hE' justified by results. 

VAOANOlES OF GRADE IT CLERKS ON THE NORTH WESTERN RAILWAY. 

366. Khan Bahadur Shaikh Pazl-i-Haq Piracha: Is it II fact thab 
out of eVE'ry three vacancies of office clerks III grade IT and ahove, 011(' 

should be tilled by direct, recruitment bJ a witable graduate on the North 
Western ~"  If 80, will Government pletlse put up a list of all the 
vacancies that fell vacant since 1st April, 1927 in grade II and above to 
show thnt they were filled up rigidly in pursuance of thc instructions on the 
subject according to communities? 
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The Honourable Sir Muhammad Zaflul1&h Khan: Infcrmation is not 
reauily avuiluble to show the last o('cnsion on which graduates were 
l'ECl'uitc<1 as olnce clerks direet into grade II in the munner ref(:rrcd to in 
the first part of the question, but Government nre informed that thil:l 
procedure hils not been followed in uny office of t-he Korth Wrstern Rail-
way since 1930 because it wus found I!Ossible to recruit grnduates in the 
lower gr:ede. 

"'~'  IN THE REBATES ALLOWED ON CHARGF:S I·'OR ELECTRICITY ON 
THE NORTH WFlSTERN RAILWAY, 

367. Lieut.-Oolonel Sir Henry Gidney: (a) Will Government please 
state whether different rates of rebates are allowed on charges for ~ 
consumed in t.he bungalows occupied by the Agent, the District type and 
the Assistnnt type of quarters on the North Western Railway? 

(b) Are Government aWHre. that the employees of the North \Vestern 
Railway suhmitted a representation in regard to the rebates detailed in 
letter No. 17-W/O., dated the 24th October, 1932, issued by'llihe Electrical 
Engineer? If so, will Government please state what nction has been taken 
in the matter? 

(c) Do Government prOpose to cancel the differences in the rebates now 
in existence on the North Western Railway and prescribe rates which will 
be lInifOl"m for officers and subordinates? 

The Honourable Sir Kuhammad Zafrullah Kh3r' (a) to (c). This 
' ' ~' rders to the sllrlJlementllr,v power mte which \\US introduced 

in HlR2, whereby a reduced rate of Re. 0-1-3 per unit was charged for 
energy l'ommmed in exeeRfl of the average consumption fixed for each t.\ pe 
of officers' quart0rs, up to which the uniform flat rate of Re. 0-3-0 per 
lIu;t IlPi)lied. This concession is intended for subordinateR' qUflrters RS 
we1l. but it hilS not been poss;ble to giv(' effed to it., so far, owing to 
practical difficulties experienced in fixing the . avera.ge consumption' for 
the various types of qUllrl erR. Efforts are. howe\'er, hein<.l: made to work 
out H single uniform tariff whi('h will be npplicahlf' 10 both offieel'R' and 
!=lIbordinate quarters. 

ADVERTISEMENTS INVITING ApPLICATIONS FOR THE POSTS OF FOREMEN AND 
ASSTSTANT FOREMEN IN THFl MECHANICAl, ·WORKSHOPS, MOGHULPURA. 

368. Lieut.-Colonel Sir Henry Gidney: (II) Are Government " ~  
that the North Western Railway administration have advertised inviting 
applications from outsiders with ten years experienoe and under 40 years 
of age for the posts of Foremen aUd ARsistnnt Foremen in t.he Mechanical 
Workshops, Moghulpura? 

(b) Are Government aware that there are a large number of senior 
chargemen and Assistant Foremen in Mechanical Workshops at Moghul-
pura who have, from time to time, officiated as Assistant Foremen and 
Foremen respectively, and who _possess the qualifications demanded in the 
advertisement? 

(c) Is it uot a fnet that in accordnnc('\ with the rules regulating the 
recruitment and training of subordinate staff, the venue of recruitment to 
the F'oreman's and Assistant Foreman's grades is: 

(1) workshop apprentice. 
(2) chargehand or journeyman, 



• 
UN8TARRED QUESTIONS AND ANSWERS. 

(Ii) chargeman, 
(4) Assistant Foreman, and 
(5) Foreman? 
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. (d) Is it a fact that the workmen of the workshop at Moghulpura con-
vened a protest meeting against this impending· recruitment of outsiders 
and submitted an appeal to the authorities. on the matter? . If so, what 
action has been taken by the administration on this appeal? 

(e) Are Government aware that the recruitrnent of outsiders under 40 
years of age and with ten years worl{shop experience will prejudice the 
chances of JI1'ollloiil1n of st1Ilior ehargemen already working in the Moghul-
pura Workshops? 

(f) Are Government uware that t.he Eastern Bengal Hailway, in about 
August, 1935, advertised for chargemen in the Kanchrapam \Vorkshops, 
that there were a large number of journeymen already doing the duties 
of chargemen in the same shops for many years continuously, and that 
their promotion was withheld as ft measure of retrenchment? 

(g) Do Government propose (i) to diseontinue advertising such vacan-
des in. future and ~  outsiders to apply for same and (ii) fill all such 
vacanCIes by selectIOn from among the incumbents of the next, lower 
grade? If not, why not? 

The Honourable Sir Muhammad Zafrullah nan: (a) Yes. 
(b) The posts were advertised as no one in service was considered fully 

.qualified fot' promotion at that time. 
(e) The normal clwnnel for promotion to a foreman's post is as inrli-

<'Hted in the question, hut it depends upon the fitness of nn employee. 
(d) Government fire informed that the administration is not aware of 

Rny protest meeting or appeal in this connection. 
(e) This would be the case but in view of the rellsons given in reply to 

part (b) the recruitment of outsidprs cannot bp avoided. 
(f) The ~' to the first part is in the afllrmative and to the latter part 

in the negative. 
(g) It is not possible to give an undertaking as sug!5t:'sted because it 

. may be Ilecessnry to recruit from outside on aecount of men in sel'vicf' 
not possessing the requisite qualifications. 

PROMOTIONS AND DEMOTIONS OF ELECTRICIANS AND CHAROEMEN, ETC., ON TH"'; 
GREAT INDIAN PENINSlTLA RAILWAY. 

3<:0. Lieut.-COlonel Sir Henry Gidney: (0) 'VVill Government pko!'e 
state 'whether promotions and demotions of electricians, chargempn, 
Assistant Permanent Way Inspectors, etc., on the Great Indian Peninsula 
Railway are made on a Departmental basis or on' a DiviAional basis? 

(b) Will Government please. state whether in tl?e. J?1atter of. ~ . 
the Great Indian Peninsula. RaIlway follows the Dlvlslonnl baBIS and m the 
matter of demotions, the Departmental ~  If so. why? 

(c) Do Government ~  to remedy .this posit,ion arid in future 
follow for purposes of pl'omot.]()n and demotIOn the Depnrtmentfll basis? 
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The Honourable Sir Kuhammad Zafrullah Khan: Government are in-
formed liS follows: 

(a) Promotions Ilnd demotions of Sub-Permanent Way Inspectors are 
made on departmental basis. Promotions of electric chargemen and 
electricians are made on divillional bSfiis and demotions of these sta.ff up 
t·o 25th J'uly, 1988, were made on the same bASis. Since that date demo-
tions have been made on departmental basis. 

(b) and (c). 1 urn collecting certuiu information and will place 0. reply 
on the table of the House in due course. 

CONI>ONEMENT 01!- SnORT BREAKS IS SERVICE OF RAILWAY EMPLOYEES. 

;370. Lieut.-Oolonel Sir Henry Gidney: Will GovernnIl'Tl', plense 
state if they intend condoning a break in sen'iee to mAke retired employees 
of Railways with ~  breaks in service eligible for railway passes? 

The Honourable Sir Muhammad Zafrullah Khan: Agent..; nre heing 
empowered .to condone II break ill servi(:e in slleh CIl'8E'S on the same 
prlllciples as arp Hl'pli('abl(;' ill the ell>'", of hl'l'Hh ill 8t'rvice for purposes or 
grHtuity. 

VIOLATION OF THE GENEVA CONVENTION RULES IN THE CASE OF BALHARSHA. 
RAILWAY STA}'F ON THE CiREAT INDIAN PENINSULA RAILWAY. 

::J71. Lieut.-Colonel Sir Henry Gidney: (8) Are Government aware 
tha.t the Geneva Convention rules are being violated in the CRse of Balho.rsha 
station staff on the Great Indian Peninsula Railway? 

(b) Are they aware that appeals ~ heen !>ent in ~  of the said 
violation of the Geneva Convention Rules? 

(c) Do Government propose to instit·ute an enquiry into the said viola-
tion of the Geneva Convention Rules and remedy it? 

The Honourable Sir Muhammad Zafrullah Khan: (a) It if; 11I'cRume<! 
that t.he Hours of Employment Regulations are referred to. If so, the 
repl,\ is in the ~ . 

(h) Government ure infol'Owd that onh' n st.ntion clerk llppraled Hgainst 
be;ng kept on continuouR night cluh and against the classification of his 
duty as 'intermittent' but, by rostering him with three other clerks, 
continuous night duty was avoided and it was found that the classification 
of hIS duty as 'intermittent' WHS correct. 

(c) Does not arise. 

DUTY HOURS OF LADY BOOKING CLERKS AT HOWRAH STATION. 

372. Lieut.-Oolonel Sir JIIDry Gidney: (a) Are Government aware :,f 
the fact; 

(i) that there are a number of lady booking olerks employed at 
Howrah Station, East Indian Railway; 

(ii) that up till quite recently there were in operation three different 
shifts of these lady booking clerks; and 

(iii) that there are only two such shifts in operation to-day? 
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(b) If the answers to part (8) (i), (ii) and (iii) be in tl'le affirmative, is 
:t It fact that it is a violation of the GenevR Convention Rules in that 
thes'3 Iudy booking clerl<s are called upon to do from ten to twelve hours' 
work duily, including their taking over and delivering charge of ,heir 
work? If so, what steps do Government propose to take in this mattar?' 

The Honourable Sir Iluhammad ZafruU'h Khan: (a), (i). Yes. 
(ii) and (iii). Government are informed that three shifts are still in 

operation. 
(b) Does not arise. 

DETACHMENT OF THEIR INSPECTION CARRIAGES RY OFFICERS OF THE EASTERN 
BENGAL RAILWAY '1'0 GET EX'J'RA ALLOWANCES. 

873. Mr. Amarendra Nath Ohattopadhyaya: (Il) Are OOVerll111ent aware 
that the gazetted officerf; of the Eastern Bengal Railway are in the habit, 
,\'hen out 011 the line on inspection duty, to delueh their inspection 
ellrrin;!es at some intl'rmedlUte stution 011 the downward journey and to 
Httaeh thelll to tra'ills that arrive at Seulc1ah Stution ~  eight hour;; 1il 
e,rde" to gain udditiollul allowances? 

(b') If so, do Govemment ~  to cons:der this abuse of the travel-
ling' allowance ruleR with u view to effecting economy to the Hailway? If 
not, ,,-hy not? 

Mr. P. R. Rau: (a) and (b), l\(j'such ('uses have been brought to the-
notice of Uovemmellt. It is the duty of the Controlling Officer to see 
thllt tllere is 110 libuse of tIle' truvelling allowance rules. 

PROVISION OF RUNNINfl ROOMS FOR GUARDS ON THE EASTERN BENGAL 
RAILWAY. 

374. Kr. Amarendra Bath Ohattopadhyaya: Is it a fact that the staff 
in the Truffic Department (Guards) on the Eastern Bengal Railway Ul'e 
II()L treated alike in the matter of separate runnitJg rooms at stations 
where rllllnlllg r:J0ms (!re provided? If so, lire Government prepared to, 
~  that, discriminatory treatment is immediutely disconfnut'd and running 
rooms provided? 

The Honourable Sir Muhammad Zafrullah Khan: Goverllment are in-
fllrmed that: separate runlling rooms Ilrc provided for the variouA communi-
ties, i.e., European and Anglo-Indian, Hindu and Muslim, wherever this 
is justified by the number of guards of each community working to the 
running room station. 

SELEOTION POSTS AND PROMOTIONS iN THE LOCOMOTIVE AND TRAFFIO 
BRANCHES OF THE EASTERN BENGAL RAILWAY. 

375. Kr. Amarendra Nath Obattopadhyaya: (a) Is it a fact that 
int,he rules for the recruitment and trllining of non-gazetted staff 00 
State· managed Railways framed by the RllihnlY Board and issued to the 
Agent, Eastern Bengal ~ . for compliance, it is stated that the 
Agent of u Railway may specify selection posts or selection grades in the-
cadre of each branch? If so, will Government ~  state whether the 
Agent hl11> specified any selection posts or selection grades. and if so, what. 
posts? 
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(b) Is it further a fact that considerable resentment is felt by the 
,staff on account of the methods by which promotions are made both in 
the Locomotive and 'fraffic branches? If not, are Government prepared 
.to invest.igate 8 limited number of cases to test t.he method of administra-
.tion? 

The Honourable Sir ;Kuhammad Zafrullah Khan: (a) The reply to the 
:tirst part is in the affirmative. As regards the latter part, Government are 
informed that there are selection posts and grades hilt the list is unrler 
r6vis;on at present. 

(b) Go\'el'l1ment Ilrc, (If opinion that the procedllre adopted for .~ 
promotions is satisfactory and if the staff consider that they have ~' 
(':luse for complaint they can appeal through the ordinary official channels. 

DIFF1CULTY EXPERIENCED BY THE PUBLIC IN PURCHASING TICKETS AT 
SEALDAH STATION. 

3i6. Mr. Amarendra Kath Chattopadhyaya: (a) Arc Government aware: 

(i) that considerable difficulty is experienepd by the puhEc in pur-
chasing ~  at Senldah.station as the staff oceupy thf'ir 
time in entertaining their fr:ends inside the boolcing offices' 

(ii) that certain indiyiduuls are l'f'nniUed to }J1Il'cha-sp their tickets 
inside the hooking olliec!' in!'ljrud of nt the booking windows; 
and . 

(iii) that ~  us \H,ll as railway staff nre continually in those 
offices to the ddrimt'nt of tl{(' travelling public? ' 

(b) Are Government aware thnt ditliculties in the way of purchasinq 
-tickets hy short journey pa8SengerF. will drive intending railwa'y passengers 
-to travel by road? If so, do GnVE'mlIlent propose to issue instructions to 
make the purchase of tickets af; eas.v /:IS p.')ssible nuu to J:rcvent unautho-
rised persons from entering the booking offices? If not. why not? 

Tlt"! Bono'trable Sir Muhammad Zafrullah Khan: (n) Rnd (b). Gover,j-
ment have no information, but I am bringin/! the Honourable Member';; 
nllegatbns to the noti('e of the Agent. Enstern Ren :(111 Hllih,·ay. for such 

· act;oll as he may consider necessary. 

REORUITMENT OF STAFF IN THE CUSTOMS DEPARTMENT AT CALCUTTA. 

377. Mr. Amarendra Nath Chattopadhyaya: (a) Is it n fact that 
in the Resolution of the Home Department, Government of India, Estab-
iishments No. F. 14/li-R./33, dated Simla, the 4th July, 19134, posh in 
ihe subordinate ~ in t·hE· Railways, Posts and Teleg-raphs, C\lf;toms. 

· Income-tax, dc., are to be recruited in loeal Ilreas? If so, will Govern-
· ment please state: . 

(0. whether the CU!'lt-oms Dfpnrtment nt Calctlttn have recenth' 
. recruited fltaff to the. slIhi"JJ;'dinate posts from Alln,hRlmd an'd 

other placE'l! out·Ride Clllcu*:; 
. (ii) whf'ther Selection BORrels are convened to select suitable men 

for appointment; and 
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{iii) whether offers of employment are made. to those who excel 
in hockey or other games? 

(b) Is it' the policy of Government to appoint only hc,ckey players to 
the Customs Service? If uot, do Government propose to iElsue instruc-
tions to put a stop to thiR practice of recruitment? If not, why not? 

Mr. A. H. Lloyd: (£1) No. }laragraph 8 of the Resolution explains how 
the total reservations for minoritieEl are to be obtained in services in which 
recruitment is in fact made by local areas but does not state that in any 
service recruitment must be made only from local areas. 

(i) A few candidates ~ J  at places outside the normal area reserved 
for Calcutta recruitment have been appointed. 

(ii) There is no formal Selection Board, but to help him in recruitment 
for certain posts the Collector haR nominated some of the higher officers 
of the Department to examine applicants and applications nnd to ass:st 
bim with their advice. 

(iii) No. For posts ill the preventive department physical fitness is of 
considerable implwtance Rnd athletic qualifications are, therefore, tak2n 
iuto consideration. This does not f.lPP!S to other 'posts m the Custom 
House. 

(h) The answer io the orsl ]lart is in the negative. The second part, 
therefore, does not arlse. 

GARAGES BUILT AT SEALDAH. 

'378. Mr. Amarendra Nath Chattopadhyaya: Is it a fnet that the 
Ea9tern Bengal Hailway have built a number .of garages at Sealdah for 
the stabling of motor cars of the ga7.etted officers? If so, will Goyernment 
plea8e state: 

(i) the nnmbpr of gflr;lges huilt; 
(ii) the total cost. of the sam0; und 
(iii) whethet· any rent is refllised for the m:e I)f these garages, if so, 

what amount per garage per mensem? 

"The Honourable Sir Muhammad Zafrullah Khan: Yes. 
(i) Ten. 
(ii) Rs. 5,940. 

(iii) No. 

PLACING OF PEBMANENT AND TEMPORARY EMPLOYEES IN A COMMON SENIORITY 
LrsT. 

879. Mr. Sham Lal: (a). Ie there any Government or Stat-e RnilwAY 
Rule, according to which g . permanent employee and a temporAry ein-
ployee-(appointed for a definite experimental work) can be placed in 11 
'common seniority list after the abolition of the experiment? 

(b) Is it a fact that letter No. 683-E.G. of Brd March, 1931, issued 
'by the Railway Board, did not apply to the staff recruited for the experi-
mental Crew system on the East Indian Railway. as acknowledged by 
Government in reply to starred question No. 1474(b), dated the 20th 
December, 1933, laiCJ on the table of this House on the 18th March, 1934? 

1) 
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The Honourable Sir Muhammad Zafrullah Khan: WiUl your permis-
sion, Sir, I propose to reply to questions Nos. 379, 380, 385, 396, 397 
and 399 together. • 

I would invite the Honourable Member's attention to my reply to. 
Qazi Muhammad Ahmad Kazmi's starred question No. 832 asked on the-
floor of this House on the 26th February, 1936. 

ABOLITION 011 THE POSTS OF TICKET COLLECTORS AND HEAD TICKET' 
COLLECTORS ON THE EAST INDIAN RAILWAY. 

t380. IIr. Sham Lal: (a) Will Government be pleased to state if the 
posts of old Ticket Collectors and Head Ticket Collectors were abolished' 
with the introduction of Moody-Ward system on the East Indian Railway 
from 1st June, 1931? If so, in what respects? 

(b) Is it a fact that Head Ticket Collectors employed in a substantive 
capaaity were forced to make room for the temporary recruits of the Crew 
system, which was abolished from 1st June, 1931? 

(c) Under what rules can I!J permanent Government servant be super-
seued by a temporary employee under the circumstances mentioned in: 
part (b) above" 

RIGHT OF SENDING MEMORIALS BY STATE RAILWAY EMPLOYEES TO HIS. 
EXCELLENCY THE GOVERNOR GENERAL. 

381. Kr. Sham Lal: Will Government be pleased to state: 
(a) if a State Railway employee has got the right of sending II 

memorial to His Excellency the Governor General in Council 
against suspension of accruing and vested rights; and 

(b) if such a memorial can be withheld by the Agent or the Railway 
Board? 

The Honourable Sir Muhammad Zafrullah Khan: I would refer the 
Honouruble Member to the instrllct:ons for the submission of petitions to. 
the Governor General in Conncil published with Home Department Noti-
fication No. F.-6/7/3R-II, dated the 19th June, H133, a copy of which is 
in the Library of the House. 

CONTROL AND AUTHORITY ON STATE RAn..WAY EMPLOYEES. 

382. Mr. Sham. Lal: Are State Railway employees under the Agent 
only and not under the control and authority of His Excellency the 
Governor General ih Council., 

The Honourable Sir Muhammad Zafrunali lDwl: Staie Railway em-
ployees ure under the control of the Governor General in Council, except 
in respect of matters regarding which powers have been delegated to the-
Agents of State-mana.ged Railways. 

tFor answer to thill queltion, ~ ,' answer t'O quest-ion No. 379. 
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SUPERNUKERARY BRAKESMEN OF THE OLD OUDH AND ROHlLKUND 
R.AILWAY. 

383. Kr. Sham L&l: With reference to the reply given on the 2nd 
September, 1935, to starred question No. 573 asked on the 26th February, 
19135, will Government please state: 

(a) the period of supernumerary brakesmen of the old Oudh and 
Rohilkund Railway pending absorption; 

(b) the number of supernumerary brakesmen pending absorption; 

(c) the total number of supern umerary brakesmen; 

(d) the date of abolition of the posts of brakesmen; 
(e) the cause of being supernumerary; 

(f) the posts other than letter delivery clerks, in 
supernumerary brakesmen were absorbed on 
their posts; 

which the 
abolition of 

(g) the material difference in the duties of a letter delivery clerk 
and of a train despatch clerk or a letter sorter; 

(h) the date on which the posts of brakesmen were brought into 
reduction; 

(i) the number of the staff brought under reduction and how they 
were disposed of; 

(j) the reasons why the Travelling Ticket Examiners are not paid 
mileage allowance which they were entitled te, it as Travelling 
Ticket Inspectors under the Accounts; 

(k) the reasons for treating the Travelling Ticket Examiners differ-
ently from the letter delivery clerks; 

(1) the present policy in respect of abolition of posts and absorption 
into other posts; 

(m) whether the present policy is in accordance with Government 
of India Resolution No. 4863 of 4th December, 1891, and if 
not, why not; 

(n) whether it is a fact that the supernumerary brakesmen are not 
absorbed in categories the duties of which they are actually 
performing since 1926; and 

(0) whether it is fr fact that the staff other than the supernumerary 
brakesmen if and when ordered to relieve these brakesmen 
used to draw mileage allowance and if so, whether the mile-
age allowance was not personal but attoohed to the posts and 
jf not, whether Government will lay on the table the pay 
sheets of the relieving staff? 

. The, ~ ~  Kuhf.l!1mad ~  lD1m: .~ ~ ~  i!l: 
formatIOn and Will lay a reply on the table of tne House, In due courSe. 

D2 
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SUPJDRNUMER..4.RY BBA.KESMEN OF THE OLD OUDH .Al(D ROHILKUND 

RAILWAY. 

384. lIr. Sham Lal: With reference to the reply given on 2nd Septem-
ber, 1935, to starred question No. 573, asked on the 26th :Februllry, 1935, 
will Government please state: 

(a) whether it is a fact that the supernumerary brakcsmen who 
were utilized as letter delivery clerks and paid Rs. 28 pay, 
piu8 mileage allowance, are now absorbed in categories the 
duties of which they are actually performing; 

(b) whether it is a fact that they are now fixed into new scales of 
pay and allowances recently intrcduced on State Railways; 

(c) whether it is a fact t.hat old EaRt Indian Railway letter delivery 
, clerks are allowed a higher rate of pa.y; bnd 

(d) why these men have not been fitted in the old scales of pay 
and whet.her tlwir nppointment to Railway services are prior 
to 16th July. 1934? 

The Honourable Sir Muhammad Zafrullah Xhan: I am collecting in-
formation and will lay a reply on the table of the House. in due course. 

TRAVELLING TICKET INSPECTOR:;; AND EXAMINERS ON THE EAST INDIAN AND 

NORTH WESTERN RAILAWYS. 

t3R5, lIIr. Sham Lal: Is it a fact that Mr, p, R Rau in answer to 
starred question No. 744, asked on the 26th September, 1935. Raid that 
the Travelling Ticket Inspectors on the East Indian Railway and Travel-
ling Ticket Examiners on the North Western Railway were "transferred" 
from the Accounts Department to the Operating Department? If so, l\1'e 
the transfers of these posts the abolition of postSi and if so, under what 
rules? 

TRANSFER OF CoNTROL OF THE RAILWAY SCHOOL OF TBANSI'ORTATION,' 

CHANDAUSI, TO THill AGENT, EAST INDIAN RAILWAY. 

386. Mr. Sham Lal: With reference to the reply given on the 2ud 
September, 1935, to parts (d) and (e) of starred question No. 602 asked ~  
the' 27th February, 1935, relating to the transfer of control of the Rwil", ay 
School of Transportation, Chandausi. to the Agent, East Indian Railway, 
will ~  please lavon the table the declarations of staff who 
elected the revi"ed Rcales of pay from the 16th August, 1933; and if not. 
are they prepared to Jlrosecute the officials or the Agent for an incorrect 
and false report? If not, why not.? 

The Honour&ble Sir Muhammad Zamill&h Khan: I lay a ~ 

Qll the table of the House giving the ~ information. 

, ~ tFor annrer to thi. ~ , lee anlwel' to questioQ No. ;rTf}. 
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The foUowing ala.!! are required to N,taI,- J., ~  ~  elect to (XYTM under rel;i8ed Booles oJ 
the E. J. R. in force from lilt September, 193(J, or not. TMY IIhould clearly IIOY .. Yes" or 
.. No." TM reviMd IIcnlu will apply to tMIIe only who elect to come under mw 8calell:-

Dated tM 16th A Ugullt. 

1 

Peon Havildar. 
Peon. 

" \Vaterman. 
Cooly. 

" .. .. 
Swe,'per JamadBr. 
Sweeper. 

" 

,. 
Cooly Garden. 

Peor:: 
Waterlftan. 
Sweeper. 
Cooly Garden. 

Sd. R. F. WOODS, 
Superintendent, 

Railway School oj TraMportation, ChanooUBi. 

Signed or mark oj t.humb impre8stOfl. 
2 

Signed. 
Thumb impression. 
Signt'd. 
Thumb imprellllion. 
Thumb impresgiolo. 
Thumh impre6Rion. 
Thumb impression. 
Thumb improsaion. 
Thumb ~ . 
Thumb impression. 
Thumb impreBllion. 
Thumb impreRl'ion. 
Thumb ~ . 
Thumb impression. 
Thumb impreHRion. 
Thumb impreRllion. 
Thumb impression. 
Thumb impression. 
Thumb impression. 
Thumh imprefIBion. 
Thumb impression. 
Thumb impression. 
Thumb impresaion. 
Thumb impres@ion. 
Thumb impression. 
Thumb impression. 
Signed. 
Thumb impreSilion. 
Thumb impression. 
Thumb impression. 

a 
Yes, 
Y!!8, 
Yes, 
Yes, 
Yes, 
YeIf, 
Yes. 
Yes. 
Yes, 
Yes . 
Yes. 
Yes, 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 
Yes. 

Sd. R. F. WOODS, 
Superintendent, 

Railway School of Tranaportrrlion, OhanootUi. 

PBOMOTION OF GUARDS ON THE EAST INDIAN RAn.WAT. 

;387. Mr. Sham La!: With reference to the reply given on the 2nd 
September, 1935. to un starred question No. 171. asked on the 9th Mareh. 
1935. will GoYernment plelH!e state the policy and procedure of normsl 
channel of promotions amongst guards of various grades or classes' or OJ): 
time-scalE's ()£ pay on the East Indian Railway? 

The Honourable Sir Muhammad Zafrullah Xhan: I would invite the 
Honourable Member's attention to rule 15 of the 'Rulcs for the recruit-
~  a.nd training of subordinate staff on State-managed Railways', which 
~'  the necessary information. A copy of these rules is in the Library 
of the House. 
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PBollOTIONS AMONGST STATION MAsTERS AND ASSISTANT STATION MASTBBS 
ON THE EAST INDIAN ANI) NORTH WESTEBN RAILWAYS. 

38S. JIr. Sham. Lal: Will Government please state the policy and 
procedure of normal channel of promotions amongst Station Masters and 
A.ssistant Station Masters of various grades, classes or on time-scales of 
pay on the East Indian R'lilway and North Western Railway? 

'The Honourable Sir Muhammad Zafrullah Khan: So far Il1I the East 
Indian Railway is concerned I would invite the Honourable Member's 
attention to rule 10 of the 'Rules for the recruitment and training of sub-
ordinate staff on State-managed HailwllYR', a copy of which is in the 
Library of the House. As regards the North Western Railway, Govern-
ment are informed that the following scales of pay are applicable to Station 
Masters and Assistant Station Masters on that railway: 

A'Isi.tant Station ~  (ordinary) . Rs. 45-5-60-3-75 (efficiency bar at Rs. 60 
which is crossed by passing the Station 
Masters' examination, Course T-6.) 

Station Masters and Assietant Station GraJe. I 78-4-90-5-95 
J ~. " II 110-5-140 

Station Masters, Assistant Station 
Ma'ltera, Grade V and Asshtant 
Con' rollers. ~  posts are inter-
~ . 

:station Master3 

Station Superintendents 

" 
" 

" 

" 

III 150--10-190 
IV 200-10--250 
V 2tlO--l0-300 

260-10-30J 

VI = 320-15-350 
VII = 360-20-4\10 

VIII 425-25-500 
600--650 

The normal cht.nnel of.promotions for young men recruited as ,Station 
Master Group students lJP to Station Master, grade IV, is on the basis 
of promotion from grade to grade in order of seniority and fitness, depend-
ent on vacancies in the higher grades. At grade V it has always been 
customary to bring in additional staff from other categories, such as 
guards, grade III flnd IV. subject to their ability to qualify in Course T-5 
and securing recommendation of fitness for promotion to higher grades. 
This has recently been extended to include additional catego:ies of yurd 
foremen nnd yard supervisors, grade IV and above, special ticket 

~, ticket collectors, enquiry derks, grade III and above, and 
platform inspectorq, gmde 1. 

Station. Masters and Assistant Station Masters, grade V, and Assist-
ant Controllers are held eligible for promotion to senior Station Masters 
and Traffic Inspectors on their passing the T-7 course in the Walton Train-
ing School, Lahore Cantonment. 

FILLING UP OF REUEVING VAOANCIES O:K THE EAST INDIAN RAILWAY. 

389. Mr. Sham Lal: With reference to the reply given on the 2nd 
'September, ~ , te unstun'ed question No. 172 asked on the 9th March, 
lQ35, will Government please state the rule under which on the East Indian 
P..ailway the relieving vacancies of platform Rssistants are normally filled 
by relieving guard., and not ordinnrily filled by Assistant Station Masters? 
If no such rule is in existence, what action has been taken in the matter, 
and jf none, why not? 
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"!'he Honourable Sir Kuhammad Zafrullah Khan: The position is that 
the grade of relieving guards has been created specifically with the inten-
tion that they should relieve higher grade station masters and assistant 
:station masters which include higher grade platform a'Ssistants in the 
grade Rs. 280--10-330 nnd Rs. ~  (old scoles of pay). The 
training of the lower paid assistant station masters is different from that 
of the relieving guards and the former are not considered suitable for the 
higher posts. The grade of relieving assistant station masters is Rs. ~ 
4-76 (old scale of pay) and they are intended to relieve lower grade station 
masterb, ussi"tunt station musters and platform assistants. It is obvious 
that it wus not illtended that these relieving ussistant station lllasters 
should relieve ~ higher grudes of mlsistant station masters and platform 
assistants mentioned above. 

SUPPLY 0]<' KHADDAR UNIFORMS ON STATE RAILWAYS. 

390. Kr. Sham Lal: With reference to the reply given on the 2nd 
September, 19H5, to unstarred question No. 173, asked on the 9th March, 

~ , will Government 'please state whether it is their policy to encourage 
the staff to use khaddar and to turn up in khaddar dhotieB on duty? If 
so, do they propose to order the purchase of khaddar for the supply of 
uniforms on State Railw'1ys and if not, why not? 

The Honourable Sir Muhammad Zafrullah Khan: No. Government do 
not propose to purchase khaddar for the manufacture of State Railway 
uniforms on account of the indeterminate and inconsistent quality of such 
cloth and its poor durability when compared with mill-made cloth. 

SENIORITY LIST OF SUBORDINATE STU'F OF STATE RAILWAYS. 

391. Mr. Sham Lal: With reference to the reply given on the 2nd 
Sept,ember, 1935, to un starred question No. 182, are Government prepnred 
~  consider the desirability of making State-managed Railway seniority 
hsts of subordinate staff of all grades and pay a priced sale pUblication 
and to watch the results of increase in revenue against the present expendi-
ture and labour incurred thereon? If not, why not? 

The Honourable Sir Muhammad. Zafrullah Khan: Government are not 
prepared to print the seniority lists of subordinate staff on State-managed 
"Railways for the reasons given by the Railway Board at the tenth half-
yearly meeting between the Railway Board and the All-India Railway-
men's Federation, vidll paragraph 14 of the amplified report of the 
proceedings of that meeting, a copy of which is in the Library of the 
House. 

PRoVISION WITH A SUITABLE JOB OF STAFF DECLARED MEDIOALLY UNlI'IT 
Ill' A OERTAIN CATEGORY ON THE EAST INDIAN RAILWAY. 

392. lIIr. Sham La1: Are Government aware that t,he staff who are 
-declared medically unfit in the category required to perform their duties 
but decl81'ed fit in the other category of vision test on the E'lst Indian 
Railway are never provide.d in any vacancy in that category fol' which 
they are declared fit and after keeping them lingering on for months, 
the Divisional Superintendents discharge them uJt.imntely either from 
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the date the orders aTe issued or with retrospective effect? If not, will 
Government please state the source of information from which t.he staff' 
may find out the endeavours and ('ffortF! made by the !livis.ional ~
tendents te> provide them in a suitable job and what IS sUIta.ble lob and 
whether II job on Rs. 55 is a Buitable job for the staff drawmg Rs. 140 
per mensem? 

The Honourable Sir Muhammad Zlofrull&h Khan: Government are in-
formed, that on the Eabt Indian Railway, the general policy in the case-
of the staff who are tleelnred medically unfit in the category in which they 
are employed but declared fit for service in Il' lower category, is to make-
an endeavour to find suitable IJosts for them in the category for which 
they are declared fit. It. may, sometimes, happen, that a post for which 
nn employee is suiLahly qualified is not available and in that case there 
is no alternative but to diBcharge the employee from the service, but if 
there is a likelihood of such post becoming available in the near future, 
he maY,be granted leave and frbsorbed at the end of the leave. As regards 
the last part of the question an employee can always ascertain the posi-
tion by applying to the officer under whom he is working. 

VISION TEST OF RAILWAY EMPLOYEES. 

393. Kr. Sham Lal: (a) Is 
in the Indian Railwav Act is 
his vision? .' 

I 

it a fnet that a railwuy servant as defined' 
required to undergo periodically a test of 

(b) Is it a fact that a railway servant who is rtlquired to travel or 
handle the push or motor trolley is required to undergo the periodical 
vision test? . 

. (0) Is it a fact that ga:t,etted staff C)n State Railways who are 'Provided 
with a pass to use push or motor trolley are required to undergo the 
periodical vision test in the interest both for himself and for the safety 
(If the public? 

(d) If the replies to parts (a) to (c) or any part thereof be in the nega-
tive, will Government please state the concise reasons for the differential 
treatment between gazetted and non-gazetted staff? 

The Honourable str Muhammad Za.frull&h ][ban: (a) and (c). No. 

(b) Non-Gazetted staff authorised to work trolleys are required to. 
undergo periodical vision tests as laid down in the regulations. 

(d) The regulations in question do not apply to the gazetted staff for 
the reason that their duties differ widely from those of the subordinate· 
stl\ff for whoITI Lhe regulations were framed. 

SUB-INSPECTORS AND ASSISTANT INSPECTORS OF WORKS AND SUB-AssJST&Nr 

. SURGEONS CONFIRMED ON THE EAST INDIAN ~. 

394. Kr. Sham Lal: (a) Will ,Government be pleaaed to state how 
many Sub-Inspectors of Works, Assistant Inspectors of Works and SUQ-
Assistant Surgeons on East Indian Railway, have been confirmed since-
1926? 

(b) How many of them belong to Bengal, Bihar and the United'. 
Provinces? 
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The Bonourable Sir Muhammad Zafrullah Khan: (a) and (b). Govern-
ment have no information and its collection will involve an amount of 
labour Rnd expense not commensurate with the results likely to be 
obtained. 

PROPORTION OF UNITED PROVINCES MEN IN THE PORTION OF THE EAST' 
INDIAN RAILWAY IN THE UNITED PROVINCES. 

395. Kr. Sham Lal: (a.) Is it a fact that more than half the portion of ' 
. the East Indian Railway administration is in the United Provinces, and 
the proportion of United Provinces men is far Jess than that of Bengalis 
in the Engineering and Medica.l subordinate staff? If so, why? 

(b) How many posts in grade I have been allotted to old Oudh and Rohil" 
khand Railway, Inspector of Works? If not, why not? 

The Bonourable Sir J[uhammad Zafrullah Khan: (a) and (b). Govern-
ment have no information. In tlhis connection I would invite the 
Honourable Member's attention to the reply given by Mr. P. R. Rau to 
Sardflr SIlHt Singh's starred question No. 811, asked in t.his House on· 
the 22nd August, 19R4. 

HOUSE RENT ALLOWANCE OF THE TRAVELLING TICKET EXAMINERS ON THE: 
EAST INDIAN RAIL WAY. 

tH96. Mr. Sham Lal: With reference t.o the reply given on the 2nd" 
September, HI35 , to starred question No. 840 asked on t.he 12th March, 
1935, will Government please state: 

(a) the rule under which the staff was governed for the period' 
from 1st January, 1925, to the date the new rules were· 
introduced in 1932; 

(b) the rule under which the staff was governed for the 
period from 1st July, 1925, to the date the new rules were· 
introduced in 1932; and 

(c) the rule under which the temporary staff from 1st August" 
1926, to 31st May, 1931, were provided with free accommoda" 
tion in Hostels specially rented by the Administration? 

HOUSE RENT ALLOWANCE OF THE TRAVELLING TICKET EXAMINERS ON THB' 
EAST INDIAN RAILWAY. 

t397. Kr. Sham Lal: With reference to the concluding paragraph of 
the reply given on the 2nd September, Hl35, t-o starred question No. A40 
asked on the 12th March, 1935, will Government please state the rule 
under which the privilege is continuM after 31st May, 1931 (the date on 
which the posts of the ticket collecting and checking staff were abolished)? 

DISPOSAL OF PRIVATE COMMUNICA'1'I0N, ETC., IN THE GOVERNMENT OF INDIA 
DEPARTMENTS. 

31lS. 1Ir. Sham Lal: Will Government please state the policy and 
,procedure of the Departments of the Centrnl Government or attached or 

t ,Fe>r answer to this question, see answer to questioll No. 379., 
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. subordinate thereto in respect of the disposal of communications, letters, 

. correspondence, etc_, received by the said Departments from persons not 
emplOYed by Government or froI}l the public or otherwise and whether it· 
is obligatory on the Department to acknowledge or reply suitably or not? 

The Honourable Sir Henry Oralk: The instructions are that communi-
cations from Associ&tions, commercial bodies and from private individuals 
should be a.cknowledged. 

"'T. A VELLING TIOKET INSPEOTORS .'ND EXAMINERS ON THE EAST INDIAN AND 
NORTH WESTERN RAILWAYS. 

t399. lIr. Sham Lal: Will Government please state: 
(a) whether the posts of Travelling Ticket Inspectors On the East 

Indian Railway and of Travelling Ticltet Examiners on the 
North Western Railway were abolished on reduction of 
establishment; 

(b) whether the reduction of establishment was made on abolition 
of the nature of labour, work and duty of the sa.id staff; 

(c) whether the abolished nat,ure of labour, work and duty of the 
said staff is not performed by another staff from the date 
following the reduction of establishment; 

(d) whether the entire said. staff was brought under reduction; 
(e) whether the entire said staff were discharged from the service 

on reduction of establishment; 
(f) the number, date and nature of the order, promulgated by noti-

fication in the Gazette in accordance with the Government 
of Indill.' Resolution No. 4863 of 4th December, 1891, author-
izing the reduction of the establishment and discharging the 
staff ; 

'(g) whether the posts of the said staff were transferred from the 
Accounts Department to the Operating Deportment ~  
question No. 744 asked in this House on the 26th September, 
1935) ; 

I(h) the datum required for declaring a post abolished; 
-(i) the period given to the said stuff to accept the appointments 

offered by the Administrations on changeover of the system 
and on transfer of the posts from the Accounts Department 
to the Operating Department; and 

(j) the rule which governs the period, transfer or abolition of posts '! 

RULES REGULATING DISCHABGE, DISMISSAL AND ApPEALS OF SUBOBDlNATlII 
STAFF. 

400. Sirdar Jogendra Singh: (a) Will Government please state whether 
the rules made by the Secretary of State for India in Council under sub-
Ilection (2) of section 96-B of the Government of India Act, 1919, und 
published in the Government of India, Home Department Notification 
No. F.-472-II-23, dated the 21st June, 1924, are retrospective in their 
application? 

tFor answer to this question. see answer to question No. 379. 
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(b) If the reply to part (a) be in the negative, will Government please 
,quote the rule or orders which permitted the application of these rules 
.only to such Government servants as had entered Government service 
,after the 21st June, 1924? 

(c) If the reply to part (a) be in the affirmative, will Government quote 
'the powers of the Secretary of State in Council under the Government 
·of Indio Act, 1919, and state whether the Act contempmted or empowered 
:tbe Secretary of State in Council to frame' rules? 

(d) With reference to the reply given on the 4th February, 1936 on 
the fioor of this Assembly to .question'No. 73 by Dr. N .. B. Khare, and 
IPublished on page 80 of the Legislative Assembly Debates, are Govern-
ment prepared to issue orders to aU concerned that the rules regulating 
Ithe discharge, dismissal and appeals were not retrospective in their applica-
1tion? . 

(f:) Will Government please state if it is 8 fact that the rules quoted 
in part (a) have been cancelled and fresh rules, caUed the "Civil Services 
,(Classification, Control and Appeal) Rules", have been made? 

(f) If the reply to part (e) be in the affirmative, will Government 
iplea'Be state the date. from which the rules quoted in part (8) stand 
. cancelled., and also the date from which the Civil Services (Classification, 
,Control and Appeal) Rules have come into force? 

.(g) Will Government please state whether the Civil Services (Classi-
tic'ltion, Control and Appeal) Rules are retrospective in their application? 

The Honourable Sir Henry Cra1k: (a) I would invite the attention of 
the Honourable Member to the preamble to the Rules themselves.· The 
Rules were retrospective in the sense that they applied, subject to certain 

;safeguards provided in the Rules themselves, to persons appointed before 
.the dates specified.. . 

,(b) Does not arise. 

(c) I would refer the Honourable Member to the Government of India 
Act, itl'lelf, und, III particular, to sub-sections (2) and (3) of section 96-B. 

(d) Unless it is otJIerwise specifically provided in the rules themselves, 
'lill rules take effect from the date on which they are made. No action 
:1S, therefore, called for. 

{e) Yes. 
(f) The Civil Services (Governors' Provinces) Classification Rules stann 

cancelled, and the Civil Servic4s (Classification, Control and Appeal) 
Rules, as origlllally made, took effect f!'Om the 27th May, 1930. 

'(g) The remarks made against part (a) apply mutati, mutandis to that 
part also. 

~  FOR CLASSIFICATION, CONTROL, CONDUCT AND OTHER CONDITIONS OB 
SERVICE, ETC., APPLICABLE TO GOVERNMENT SERVANTS. 

401. Slrdar .Jogendra Singh: (a) Will Government please state and quote 
.the rules applicable to und regulating the clussitil,lation, control, conduct, 
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inquiry into conduct, dIscharge, dismissal, appeal and other conditions or 
service of: 

(i) members of an all·lndia service; 
(ii) members of provincial services; and 
(iii) members of subordinate services, 

for such members of these services 0.6 had entered Government service: 
(1) before the dnte on which the Government of India Act, 1919. 

came into force; . 
(2) between the date on which' the G:overnment of India Act, 1919. 

came into force and the 21st June, 1924; 
(3) between the dates 21st June, 1924 and the 8th ~ , 1926; 
(4) he tween the dates 8th ~ , 1926 and the 27th ~ , 1980; 

and 
(5) after the 27th ~ , 19301 

(b) Will Government please state whether the individual consent of"such 
Goven.ment servants as had entered Government service before the date 
on which the Government of India Act, 1919, came into force, was. 
rc,q uircd or obtained in the case of: 

(i) leave rules frumed under the Government of India Act, 1919;. 
and 

(iiJ rules framed under the Government of India Act, 1919, regulat. 
ing the classification, control, conduct, inqu:iry into con. 
duct, discharge, dismissal, appeal. and oiher conditions of 
service of Government servants, 

bt1fol'e. such rules were made applicable to each Government servant? 
(c) With reference to part (b), will Government please state the rule. 

regarding classificatJion, control, conduct, inquiry into conduct, dis-
eharge, dismissal, appeal and otherl conditions of service made applicable 
to and the exact 'Procedure adopted in the case of such Government ser-
vants as did not give their consent to or wish the new rules made under 
the Government of India Act, 1£119, being made applicable to them 1 

The Bonourable Sir Benry Ora1k: (a) I regret I am unable, in the· 
~  of reply to • question, to enumerate the various executive rules· 
and orders, statutory rules, etc., issued from time to time, regulating 
the conditions of service, etc., of members of the All-India Services, Pro-
vincial Services and Subordinate Services. 

(b) No eonsenil was required or obtained except that: 
(i) persons in ser'Vice on the 1st January, 1922, were given the 

option to accept leave terms as embodied in the Fundamental 
Hules or to remain under those to which t.hey had previously 
been subject; and . 

(ii) officers (other than ~  officers and members of the Indian 
Civil Service) appointed substantively to the services or the 

. ~ sppcifi(,d in Art. 349-A of the Civil Service 
,Regulations, who were in service on 29th August, 1919, werfl 
given the option to elect to come under the provisions of 
the pension rules contained in Articles 404·A, 465-A, 474-A 
and 475-A of the Civil Service Regulations. 

(c) Doee not arise. 
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NlIlw SCALES OF PAY }'OR JOURNEYMEN ON THE NORTa: WESTERN 
RAILWAY. 

402. Sardar Kangal Singh: Will Government be pleased to state: 

(a) whether it is. a fact that. orders regarding revised scales of pay 
for subordmates appomted on the North Western Railway 
after 15th July, 1931 but before the introduction of the new 
scales of pay were published in the Extraordinary Gazette 
dated the 24th September, 1934; , 

(b) whether it is a fact that these orders have been given retrospec-
tive effect, i.e., from 1st September, 1934; 

(c) if the replies to paris (a) Hnd (b) be in the affirmative, whether 
they are prepared to give effect to these rules from 1st October, 
1934; if not, why not; 

(d) whether it is a fact tllftt the grades of journeymen, junior 
chargemen und clerks grade III were Hs. 100--10--170, 
Rs. 100--10--170 and Rs. 100--5-140, respectively, in the 
old scales of pay, while in the new scales of pay the grades 
offered are Rs. 65-5/2-85, Rs. 100-10/2-120 and 
Rs. 100-10/2-120, respectively; 

(e) if the reply to part (d) be in the affirmative, the reason for so 
much drastic cut in the grade of journeymen; 

<f) whether they are prepared to reconsider their decision towards the 
revision of the reviscd grades of journeymen, awarding them 
the same scales of pay us of junior ('hargemen; 

(g) whether it is also a fact that the start of a 8enior chargeman 
is the same as t,hat of the junior chargeman i.e., Rs. 100 
per mensem under the revlsed scales of pay, whereas the 
start of the old scales of pay in the case of senior chargemen 
and junior chargemen was Rs. 185 and Rs. 100, respectively; 

,h) if the reply to pnrt (g) be in tIl(' ~ ,. the difference 
between a senior chargeman grade I and ]UlllOr chargeman on 
the new scales of pay, and the reason of so milch drastic cut 
in the pay of senior chargeman; 

(i) whether they are prepared to ~ their ~  towards 
the scale of senior chargeman and gIve them a hIgher start 
of pay than the junior chargeman as they are entitled to 
under the old sca-les of pay; and 

(j) the re9!;On for cutting down tohe RcaleR of p.sy for mechanical 
subordinates in comparison to other subordmates and whether 
they are prepared to reconsider the revised scales of pay for 
mechanical subordinates; if so, when? 

"!"he Honourable Sir Muhammad Zafrullah nan: I am coUecting 
informa.tion and will lay a reply on the tBblQl, of the House, in due course.: 
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STRIURS OF THE GREAT INDIAN PENINSULA RAILWAY OLVEN EMPLOYMENT' 
ON THE NORTH WESTERN RATLWAY. 

4o.'l. :Kr. 5. M. Joshi: Will Gcvernment be pleased to state: 
(a) whether some of the strikers on the Great Indian Peninsula, 

Railway were given employment on the North Western: 
Bailway; 

(b) whether Government are aware that they are experiencing diffi-
culties in the matter of their children's education and in some 
other ways; and 

(0) whether they propose to consid·er their transfer to Great Indian. 
Peninsula Railway by way of exchange of men? 

'!'he Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 

(b) Government have no information. 

(c) I would refer the Honourable Member to the reply given to parts 
(c) and (dl of starred question No. 1203, asked by Bhai Parma Nand onl 
the floor of this House on the 13th Murch, Hl36. 

PROVISION 010' A WAITING ROOM AT NATHNAGAR STATION. 

404. Babu Kailash Behari Lal: (a) Will Government be pleased to statl'l' 
if to a. question put by Rai Bahadur Sukhraj Rai, on 2nd· of March, 1931, 
regarding the provision of a waiting room at Nathnagar Station, Govern-
ment replied that they were not aware of the exact arrangements at that. 
station, but a copy of the Honourable Member's question was being sent-. 
to the Agent, East Indian Railway for his consideration? 

(b) Will Government be pleased to state if they received any reply 
from the Agent, East Indian Railway, as to what considera.tion they have 
been able to give to the question of providing a waiting room at Nathnagar· 
Railway station? 

The Honourable Sir Muhammad ZafruUah Khan: (a) Yes. 

(b) No, but enquiries are being made from the Agent. 

PENSIONS OF THE CLERICAL ESTABLISHJONTS OF THE INDIAN ARMY. 

405. Sardar Sant Singh: (a.\ T", it a fact. that first, second and third· 
grade clerks in the derienl establishment of the Indbn ~ are paid' 
salaries at the rate of Hfl. 93, 72 and 42 per mensem respectively? If so, 
what is the maximum pension admissihle to these incumhents? 

. (b) Wh.lt is the llJ(lximnm pension admissible to the civil employees' 
drawing the Bame amount of pay? 

'. (c) What is the reasoll for this difference? 
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Mr. G. B.. P. TotteDham: (a) The pay and grade pay admissible to 1st, . 
2nd and 3rd grade Indian military clerks a.re a.s follows: 

Grade. Rank. Pay. Oralie pay. Toto I. 
Rs. Rs, Rs. 

per men&elD. 
1st Da.fada.r or Havildar 21) 60 85 
2nd Lancr HaviIdar 23/8 45 68/8 

La.nce Dafll.rlar or Naik 22 45 67 
3rd Lance Naik HI 22/S 40/R 

Bowar or Sepoy 16 22/8 38/8 

The maximum rates of ordinary pensions admissible, which depend on' 
rank, are: 

Havildar after 21 years' service. 
Naik after 18 yf'ta1'8' &en,jce . . . 
Lance N aik and Sepoy after 18 yeaJ'lj' service 

Permensem, 
Rs. 
15 
9 
6 

(b) One-half of the average monthly emoluments drawn during the' 
lnst three years' of servicE', but only on completion of 30 years' service. 

(c) The conditions of service of military clerks are different from those· 
of civilian clerks, nnd the former qualify for pension after shorter periods . 
of service than those which civilian clerks ordinarily have to complete to . 
pam retiring pensions (vide Civil Service Regulations, paragraph 465). 

NON-RECOGNITION OF THE RAILWAY WORKERS' ASSOCIATION, MORADABAD. 

406. JIr. Anugrah lfarayan Sinha: (a) Are Government aware that the· 
Railway 'Workp,rs' Associatiun, Morlldllbad, is a. registered Trade Union 
under the Trade Unions Act and was registered as such on 19th October, 
1935, vide certificate of ~~  No. 16 of 1935-36, issued by the· 
Registrar, Trade Unions, United Provinces? 

(b) Are Government aware that after its registration the Railway 
Workers' Association approached the Agent, East Indian Railway, Calcutta, 
and the Railway ~, New Delhi. vide letter No. 101-Recog., dated' 
4th November, 1935, for grant of official recognition and certain facilities 
for organisation in terms of the recommendations made by the Royal 
Commission on Labour, vide paras. 257, 258, 267 and 268 of their report? 

(c) Are Government aware that the Railway Workers' Association' 
assured in very strong terms both the Agent, East Indian Railway and the 
Railway Board in its letter referred to in part (b) of this question, and' 
also in subsequent letters addressed to the said authorities, to the effect 
that (i) the Association shall always bE' governed by the Trad'e Union and 
Trade Dispute Acts, (ii) the Association shall always adhere to and abide 
by the Rules, Regulations and Standing Orders t.hat mav be framed lind 
issued by the Railway Board, the Agent and the Divisional Superinten-
dents, for the conduct. and discipline of the subordinate staff, (iii) the . 
Association shall always. assist tIle Administration in matterl'l of rctrench-
ment, economy of expenses andgenet'aIIy to improve the financial position 
of the Railway, (iv) the Association shan always discourage strikes, lock-
outs and similar other direct aetions,. ('\\') the Association shall always, 
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remain aloof from politics and anti-Governmental movements, and (vi) it 
shall be the first and foremost aim of the Association to educate its mem-
bers to be strictly loyal and devoted to the State? 

(d) Are Government aware that while the Railway Board' in their letter 
No. E. 35-U. T.-12R, dated Rrd December, 1935, were pleased to acknow-
ledge receipt of the Association's representation, praying for the grant 
of officia.l recognition and necessary facilities, and to state that the Rail-
way Board have not accorded recognition to any labour Union as such, 
as they considered that recognition of particular Unions was a matter for 
the Agents of Railways and to suggest that the Association should address 
the Agflnt of the Railway concerned from whom it sought recognition, the 
Agent. East Indian Railway, to whom as. many as about half a dozen 

'representations have been made both by the working committee f,nd 
the General Secretary of the Association, has not acknowledged any of the 
·said representations so far? 

(e) Arc Government aware that the Association named above also 
placed before the Agent, East Indian Railway and the Railway Board' the 
fact that the Association wa.s being managed by the Railway workers them-
selves and that it was in accordance with the wishes of the Government 
of India and the Railway Board themselves that the management W&8 
so arranged, and also that the Association sent 0. memorial signed by most 

'.of the office-bearers, members of ~  working committee of the Associa-
tion and some Railway employees, praying grant of official recognition, 
but even then the Agent, East IndiHn Railway, did not move und has not 
communicated anything as to his views even? 

(f) Arl} Governmpnt ~ ' that the Railwav Workers" Association also 
moved on the subject Mr. P. R. Rau, Financial Commissioner, Hailways, 
,vide letter No. 101/Gen .. dated 6th January, 1936, but there is no res-
ponse B,) far? \ 

(g) Are Government awart.· that this sort of indifferent attitude 011 the 
part of tuo ~  concerned is sn abuse of the authority vested 
in the said adminidrutions and is also a disregard 01 the orders' and in-
Junctions i!;sllcd from timp to time by the Government of India and a dis-
respe0t to the GO'/ernmenc of His Imperial :\'£ajesty who appointed thtl 
RoYfil Commission on Lahour? 

(h) If Government have no information in respect of the various points 
J'eferred to in parts (a) to (f) above, do thev propose to cal} for an immediat6 
det.ailed report and place the same on the tahh· of this House with full 
reas::ms justifying tilt.' present attitude of the Agent, East Indian Hailway 
in the ~  nnd t.nke such further action in the matter of the grant of 
'recognition as would be in conformity with the recommendations made by 
the Royal Commission on Labour and assurances held out by the Railway 
Boarrl and the Go';ernrnent l·1 India from time to time? If not. why 
:not? 

The Honourable Sir Muhammad Zafrullah Khan: (a), (b) and (c). 
'Government are only aware that the Railway Workers' Association, 
Moradabad, applied to the Agent, EQ.st Indian Railway, for the grant of 
recognition ana also addressed the Railway Board. 

(d), (e) and (Io(). The reply to the first part of the question is in the 
,,cffirmative. b ~  t1ie eeeond part Government understand that, the 
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question of rec_ognition of the Association referred to is still under ~ 
sideration by the Agent, East lndiun Railway, who will no doubt, com-
municate his decision in due course. 

(f) An unofficial reference was received by the :Financial Commissioner 
to which, with other communications, an official reply was issued on 20th 
February, 1936. 

(h) Government do not propose to call for any report though Nle 
Railway Board: would consider appeal, if any, against the decision of the 
Agent, East Indian Railway, ufter it has been communicated to the ASSQ-
cia!oon, if the decision is one refusing recognition, 

DIFFJCULTIES EXPERIENCED BV THE HEIRS OF DBCEASED WORKMEN IN THe' 
PAYMENT ~' DUES IN THE MORADAJIAD DIVIS !ON 01' THE EAST INDIA. 
RAILWAY. 

407, lIr. Anugtllh Naravan Sinha: (a) Are Government aware that at 
pmsent III the Morarlnb'l.d DivisIon, particularly of the East Indian Rail-
~', ~ hm:u8slUent anel. extreme delay is caused to the heirs, which 

include usually the ",idows {1m) minor chill/ren, of the deceased workmen 
before any paynient of thc dues in respect of working days wages, provi-
dent fund nnd b,)nnc; nnd gratuitv amounts is actuallv made to the 
claimants and that the said claimants are forced to produce evidence 
and d,)cmnents Int called for under the existing rules? 

(L) 18 It fI fad t'lIlt in cases where the balance fit credit of the 
~  member of r,lnff ~ not exceed Rs. 2,000, the payment of the 

SRid bfllAn,'e if' '~ ~  by section 3 of the Provident Funds Act (IX 
of 1897)? 

(c) Are Government aware that in spite of the provision referred to in 
part (b) (1f this qllestinn. eAseS hRve actually occurred in the Moradabad 
Division in which the helpless and penniless paTdanaahin widows of the 

, .~  workmen were forced to procluce legal evidence and then run 
to this nnd thAt ~' , , . officer for having their signat,ure or thumb 
marks verified· and attested, thereby causing them hardship and heavy 
expenses? 

(d) Are GovernmPllt uw,uethat ill a majority of p,ases, t,]lC aPIJlicu-
tiona of , ~ cl:\imnnts requesting for an early payment and addressing 
.them t,o an\' pnrticlllm: Ilodress for inRtrHlee through their attorneys are 
not heeded 'and thev continue being addressed at their home addresses far 
awn\, in the interior of their villarres which again: causes them much worry 
and . expense in running to the cities to their attorneys? 

(e) Are Governmcnt aware that ~ the Moradabud ~ ~  s.evornl 
cases m'o pending in which the . ~  ~  their ~  .4!ob?ut 
a yenr ago fInel imnidwd ~  pOSSible eVidence III support of thmr chum. 
but no pnymmt hos bepn nJilde nt all? . 

(f) If Govermllfmt h!lve no information on the points raised III parts 
(a) [md (c) to (e) of hlis question, do they ~  t.o call for the papers 
connected with the claims of Musammat Basantl, Widow of Bhola ~, 
late pointsman, Chandok, East Indian Railway, Musammat Shahzadl, 
alias Bunnoo widow of late Hussain Bux deceased shunter Rosa; Musam-
milt Badamo'lmd Mangli dHughter and bro,ther respectively of the late Chet 
Ram, decer.sed porter, ~  Indian Railway, Moradabad, and see for 
themselves how their claims have been handled? 

B 
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(g) Do I Go .... ~ , ~ . , to take suitable action in the matt,er with 
a view to fllcilitr..tc puymeuts to the heirs of the deceased workmen and 
if not, why not? 

The Honourable Sir Muhammad Zafrullah Khan: I am collectini in-
formation and will lay u replJ' on the table of the House, in due course. 

DIsMISSAL AND DISCHARGE OF SUBORDINATE EMPLOYEES IN THE MORADABAD 
DIVISION OF THE EAST INDIAN RAILWAY. 

408. :Mr. Anugrah Narayan Sinha; (a.) Mc Government uware that 
dismissal and dicharge of ~  employees, in the Moradabad 
Division of the East Indian Railway particulurly still continues on n 
vigorous sCllle and t,hat the instructions issued fl'em time to time regulat-
ing the dismisRal and dif:charge of the suhcrdinate employees are not 
invariably. followed? 

(b) If the reply to pflrt (a) be in the negative, do Government propose 
to call for a statement showing the rlismissal and dischurge d mbordinate 
employees, with full ddails fiR to their names, ~ , department., 
length of service, pay and the offence for which ~  or dismissed, 
during the last six months (from Allguf.lt, 1935 to January. Hl36), by the 
Divisional Supermtendent, Morndabud. fllld phce the same on the table 
of this Hou;;e? If not, why not? 

The Honourable Sir Kuhammad Zafrullah Khan: (a) Government ale 
informed that dismissal and removal from service are ordered onl .... when 
other penalties have been imposed and have failed to bring ~  the 
desired effect and when it becomes essentiial to do so in the interest of 
efficient working, or when the offence is very serious. Instructions issued 
from time to time regula.ting the dismissal and discharge of thc subordi-
nate employees are strictly followed, 

(b) Gove.rnment have no informat.ion and do not consider finy useful 
purpose will be served by collecting it. 

APPEALS AND PETITIONS PREFERRED BY THE EMPLOYEES IN THE MORADABA-D 
DIVISION OF THE EAST INDIAN RAILWAY, 

409. Mr. Anugrah lfarayan Sinha: (a) Are Government aware that 
appeals and petitions preferred by the aggrieved employees or ez-
employees in the Moradabad Division of the East Indian Railwuy addressed 
to the Divisional Superintendent by name and sent direct under registered 
cover do not in the majority of cases bring an acknowledgment? 

(b) Are Government aware that appeals and petitions addressed to 
authorities higher than the Divisional Superintendent bring absolutely 
no relief. nnd in almost Tlim-tv C(lses out of one hundred, no acknowledgment 
is ever ' ~ from the ~  authority still less any communication 
intimating the action taken on the appeal? 

(c) Is it a fact that hard and fast rules stand framed for disposal of 
appeals, and assurances have on many an occasion been held out to the 
effect that appeals when addressed within the prescribed time and in B 
proper manner will always be attended tc by the appellate authority? 
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(d) Are Government aware that in the East Indian RaJilwuy particularly 
fLppeals addressed to the Agent or the Chief Operating Superintendent 
are usually sent back to the Divisional Superintendent concerned for 
disposttl, although the appt:'ul may have been preferred against OJ·ders 
passed by the Raid Divisional Superintendent and thus the I;}atter ends? 

(e) If the replies to parts (a) to (d) above be in the negative, do Gov-
ernment propose to cali for an exhaustive statement showing the number 
of appeals preferred to the Divisional Superintendent, Moradabad, the 
Agent, and the Chief Operating Superintendent, East Indian Railway, 
during the last six months by the staff in the Moradabad Division again at 
the orders of any of the subordinate officers under the Divisional Super-
intendent and the Divisional Superintendent respectively and the number 
of appeals accopkd out of the total number of appeals preferred; and the 
discharged ' . '~ J  reinstoted On appenl? If not, why not? 

The Bonourable Sir Muhammad Zafrullah Xhan: (a) Government are 
informed that due consideration is always given to appeals and petitions 
received through the proper channel and the appellants and petitioners 
are informed of the decision. 

(b) Government are informed that all appeals and petitions to the 
authorities higher than the Divisional Superintendent submitted through 
the proper channel are forwarded t.o the authorities concerned if such 
appeals lie to them and the decision thereon conveyed to the appellants. 

(c) The reply is in the affirmative. 

(d) All appeals are required to be sent through the proper channel, i.e., 
through the officer against whose orders an appeal is submitted. If an 
employee sends an appeal direct to higher authority, insooad of through 
the officer against whose orders he is appealing, that employee is com-
mittring an offence and the higher authority is justified in sending the 
appeal to the officer concerned for disposal. 

(e) Government do not propose to collect the information as it will 
involve an amount of labour and expense not likely to be justified by 
results, buh I have sent a copy of the question to the Agent, East Indian 
Railway, for information and such action as he may consider necessary 
as the matters referred to are entirely within his competence. 

RECOVERY OF EXCESS PAYMENTS FROM CERTAIN DRIVERS ON THE EAST 

INDIAN RAILWAY. 

410. 'Mr. Anugull Narayan Sinha: (A) Are Government aWAre that a large 
number of drivers and other staff throughout the East Indian Railway 
were cut down I1S a measure of economy-in 1931 with definit.e assurances 
that they would be re-promoted to their original positions on. return. f)f 
better times and would be allowed full benefits for the mtervenmg 
periods? 
(b) Is it a fact that the said persons were re-promoted early. in ~  

strictly in accordance with the I1ssurances held out to them, but on tlie 
Accounts lJepartmE nt haviul? taken an exception nnder Fundamental 
Rule 26, the men concerned were subsequently again cut down without 
any previous intimation to them? 
(c) Is it a fact that the alleged excess payments were recovered from 

the men so cut down again? 
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(d) Are Government aware that men in the various divisions and sta-
tions over the East Indian Railway were not uniformly treated in this. 
respect, but at, some places the employees were re-cut down whereas 
at others they continued drawing their original rates of pay and had not 
to refund anything? 

The Honourable Sir Kuhammad Zafrullah nan: (n) to (d). I presume 
~  Honourable Member is referring to certain members of the running 
staff who were demoted in 1931, as a measure of economy due to slack 
t,raffic. If so, I would invite his att.ention to the reply laid on the table 
of the House on the 2nd September, 1985, to Mr. M. L. Saksena's ques-
tion No. 395, asked on the 21st February, 1935. I have, however, sent 
u copy of the question to the Agent, Eust. Indian Railway, for informa· 
tion and such action as he may consid'er necessary, 

NON·PAYMENT OF GRATFITY TO THE RETIRED EMPLOYEES IN THE 
MORADABAD DIVISION o It' THE EAST INDIAN RAILWAY. 

411. III. Anugrah Harayan Sinha: (8) Arp, Government aware that 
there exists throughout the East .Indian Railway a very acute grievance to 
the effect that a recovery once made, t.hough erroneously, and short pay-
ments m&de erroneously are seldom refunded without much loss of time 
and considerable delay? 

(b) Are Government awnre that them flrc n lar;re number of ~ 
ir. th(' l\loradabad Division of the East Indian Rnilwav, who had ret:red 
')n ~ t.ht' ~ '  or under medical ground;, imd hnvu not. been 
~  their gratuit,v although they completed 15 :vears' satisfactory service? 

(') Are Governm('nt ~ '  thnt the)'p arC' some drivers 
f;tr.tf in the Moradabad Division who complaincC! tllnt tlv'V' were 
their gratu:tv and thev might therefore he furnished (letuils, 
('ailes have not been given considprntior. '? 

and other 
pn;d short 
but their 

(d) If the replies to i he 'IDove PHl'ts he in tlH' neg-ativp, no Government 
TYI'OPCfol' tel make necessary enquiries and take such nction as would secure 
quicker and correct pa:vments, and if not" why not? 

The Honourable Sir Kuhammad Zafrullah Khan: J am collecting in-
formntion nnd will lay fl reply on the table of the Hom'p, in due course, 

OvERLOOKING OF CLA1!\fS OF THE OLD OUDH AND ROHILKUND RAILWAY 
STAFF. 

412. 111'. Anugrah Barayan Sinha: .(a) Will Government be pi eased 
to can for a statement showing the number of IndiRns und non-Indian 
staff belonging originA11;V to t.he late Oudh and Rohilkhand Railway, in 
the Loco., Traffic Rnd Engineering Department who have heen promoted 
since the amalgamation of the Oudh and Rohilkhand Railway with the 
East Indian Railway, and taking over of the latter by the Stat,e. to super-
visory grades as compared to the employees belonging originally to the 
East Indian Railway similarly promoted? 
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(b) Are Government awnre that the posts of Assistant Runl1ing Shed 
Foremen, Running Shed Foremen, Inspectors, Assistant SupE.rintendent, 
Power and Superintendent, Powers, etc., falling vacant in the Oudh and 
Rohilkhund section of the East Indian Railway, have usually been filled 
in by promotion of men belonging to the East Indian Railway and that the 
claims of the old Qudh and Rohilkhand Railway men, both Indians and non-
lndians, have almost on every occasion been ignored? 

(c) Will Government be pleased to justify the difference in the 
comparative statement culled for in part (a) of this quest:on and state 
full reasons why the claims of the old 011dh and Rohilkhulld RIl:1 way staff 
have been overlooked in comparison to those of the East Indi!1Il Railway 
men, and if not, why not? 

The Honourable Sir Muhammad ZafrllUah Khan: novcrnment do 1I0t 

cOlH;ider any useful purpose will be "en'ed by collecting the information 
which will involve an amount of labour and expense not COlllIllC11811' ate 
wit.h the results likely to be obtained. I have, however. sent a '~' of 
the !]ueHtion to tllP Agent. East IndiHn Railway, for information and such 
:wtion as he may ~  necessary, as the mutters referred to fUl' 

pntirely within his competence. 

PROVISION OF OERTAIN AMENITJE!'l IN. THE QUARTERS FOR Loco. STAFF AT 
MORADABAD. 

413. Mr. Anuj:!rah Narayar. Sinha: (n) Are Government aware that 
new quarters provided for the Loco. staff at Moradabad in ~  Harthala 
are not properly equipped and that there are no satisfactory arrrmgements 
for light, sanitation, safety of the residents (the place is situated in 
almost a jungle), education of the children of the staff residing there and 
pucca roads with lights on either side to and from the work place!; of the 
staff concerned? 

(b) Is it a fact that the staff concerned occupying the said quarters 
represented the matter more than once both through joint representation 
and by questions in the Welfare Committees, but nothing hr.tl so far 
been done? 

(c) If the replies to the above parts be in the negative, do Government 
propose to call for the required data and take necessary actior) with a 
view to provide the afore-mentioned amenities of life for the staff 
concerned and if not, why not? 

The Honourable Sir Muhammad Zafrullah Khan: Government hu\'e 
no information but are making enquiries. 

LONG DUTY HOURS OF FIRE-DROPPERS AT DEBRA DUN. 

414. Mr. Anugrah Narayan Sinha: (a) Are Government aware that 
in the Morndabad Division of the East Indian Railway, the working houl'S 
legulations as adopted in the Geneva Convention are not being adhered 
to t;trictly and rigidly and that the employees continue to be put on long 
hours of duty without adequate allowances snd rest? 

(b) Is it a fact that the fire-droppers at Dehro. Dun have to work con· 
tinuoual;" for twelve hours and that they are not paid any extra nllowanne 
and further that their representation on the subject could not relieve them 
in any way? 
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(c) If the replies to the ahove parts be in the negative, do Govern-
ment propose to make nel'essury enquiries nnn state: the action taken on. 
the joint rep'resentut.ion of the fire-droppers, Dehra Dun and if not, why 
not? 

The Honourable Sir Muhammad Zafrullah Xhan: (a) Government, are 
informed that the Hours of Employment Regulations are. being adhered 
to on the M6radabad Division and that the employees who work extra. 
hours are paid overtime allowance if actually due and that rest is generally 
allowed to all employees. 

(b) The reply to the first part is in the negative and to the latter part 
in the affirmative. 

(c) Government do not consider any further enquiry is called for. 

RENT-FREE ACCOMMODATION FOR CERTAIN STAFF ON THE EAST INDIAN 
RAILWAY. 

415. Mr. Anugrah lIarayan Sinha: (a) Are Government aware that 
the Ruilwuy Board in their memorandum issued on the occasion of tho 
transfer of the East IndiAn RAilwny from the company management to. 
that of the State and as plIhlisbcd hy the East Indinll Rnilwnv administra-
tion in their Weekly Gazette, dated the-10th Jul.v, 1924, stated vide para. 
(d) of the said memorandum, relating to house rent that the rules in force-
on State ~ will apply? 

(b) Is it a fact that there are a large number of such emplovees liS 
were and are under the State Railway rules entitled to free of rent 
accommodation? 

((') Are Government A\\'nre thai there are J~  quite a large number "t 
men belcnging to. the old ERst Indi,m Railway brought on the johs with 

,~  is attached the .privilege of rent free accommodation on the State-
Ruilways? -

(d) Is it H fact j,hat the stnff rcfel'1'Nl to in part (c) of this question 
have not SO far been allowed the privilt'ge as,;ul'erj to th.:m in t·erms of 
the m£'morcmdum alluded to in pRrt (H,\ of this quest.ion and, en their 
appellls, the.v continue to he told that ths questicn was under considera-
tion of the ~' Bonrd? 

(e) Are Government I\\"are that it iii now over ten years that t,be East 
Indian ~ ~  com pan.)' was trnu!;ferred to t,he State? 

(f) Will Govemment he pleased to state (i) why it is net possible tc 
adhere to the URSllranee held out in the memorandum under reference 
and allow such of the stslff of the old East Indian Ilailwnvus are ~  
under the State Railway rules to rent free IlccommodRtion, (ii) why the 
rules said to be under c(:nsid,!ration 6hould not be allowed to operate 
with effect from the dA.te they are gazetted, Rnd (iii) how long it will 
take for the Railw3,Y Board to decide this i"sc::ue finally? 

(g) Do Government propose t.oiBBue orders for the strict observance-
in practice of the a!;surance held out in the memorandum in question and 
QUOW the persons cohcernedlls are working on posts carrying theprivilegef 
under the State Railway rules of rent free accommodation with retrool-< 
pertive effect? If not, why not? 
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The ~  ~  Muhammad Zafrullah Khan: (u), (e) and (f). When 
the East Indian Ral!way was ~ over by Government on 1st January, 
1925, the Rtaff were mfortne.d that III the matter of house rent the rules hr' 
force on Shte.-managed RaIlways would be applied but in the subsequent. 
agreement wInch was executed by each employee and which forms the' 
busiR of contract between him and Government it was definitelv laid down 
that "his YI1Y, allowances, Provident Fund and gratuity and leave will ba 
regulated m all respects by the rules and conditions of EaRt Indian Rllilway 
service 11S they stood on 31st December, 1024, Rnd that he f;hnIJ have btl' 
right to claim by virtue of service under Government any of the benefita' 
allowed frOID time to time by Strite Ruilway rules". 

(1)) Government arc informed that cert.ain categories of staff under the 
~  Indian Railway .Company rules ~  h.ave benefited by the appli-

cahon of the. State ~  rent rules, but In VICW of my reply to parts (a), 
("') and (f) thiS questIOn does not arise. 

(c) Government are not aware that the number of the staff, taken over 
from the old East Indian Railway Company who occupied posts to which 
the privilege of rent free quarters WUR attached in accordance ,,,ith the 
State Railway rent rules, is large. 

(d) 1\/,; regards thl' Drat purt of the question J would invite the Honour-
ahle Mpmher's attention to my rel,ly t{) ]larts (a), (e) and (f). With regard 
t{) the lutter part Government are informed that the Company's staff wha 
occupied posts to which the privilege of rent free quarters WIIS attached 
under tlk State Ruilway rent rules alone have not been all.m·ed the privilege 
and they were ad vised in reply to their apreuls that their claim was not 
tenable. 

(g) In view of the reply given to purls (a), (e) and (f) Government do 
not prOI'ose to t·ake ~' furt.ber action. 

MUSEUMS IN INDIA. 

416. Mr. C. N. Muthuranga Mudldiar: (a) Has the attention of Govern-
ment been rlrawn to the PresR ~  given by Mr. S. F. Markham 
in Bombuy, regarding the museums in India which appeared in the 
HinrluBtan Timeli, dute(l the 2<1th Frbrulll'Y, 19M? 

(b) Is it Il fact that the cumtors of most of the museums are untrained? 
(e) What action do Government proposc to take in this connection? 
(d) Do Government propose to send thel'c curators for training. to 

Bombay or any efficient museum in India, Or select some apprentices 
tc be trained in Bombay? 

'Sir Girja Shankar Bajpai: (a)-(d). I would invite the Honourable 
Member's attention to the reply giv.3n by me to Mr. 81ltyamurtis question 
No. 957, on the 3rd March, 1936. 

CONTRIBUTION TOWARI>S SPECIAL DEFENCE MEASURES FOR ADEN. 

417. Mr. C •.•• Kuthuranga lIudaliar: (Il) Has the atk.ntion of Govern-
ment been drawn to Reuter's caLle, clatE'd 22nd ~ . ~, from 
London to thE' effect that among the supplementary demands laId before 
the House of Commons was an item of £400 ('ontributed by the. Govem-
ment of India towards special defence measures for Aden? 
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(b) Is it not a filet that Aden i8 propot'ed to be separated from India ~ 
(c) If so, why has the Govemment of India contributea any expen· 

diture for its defence? 

Sir Aubrey Metcalfe: (11) find (b). Ye!1. 
(c) The Honourable Memher is referred to the answcr given ~ me to tl 

similar starred question by Mr. Satyamurti, No. 1331. 

ApPOINTMENT OI<' A LIAiSON OHnCER FOR OIViNG FACILTTIE8 TO A FRENCH 
EXPEDl1'ION TO ATTACK KARAKORAM. 

418. JIr. O. N. Muthuranga :Mudallar: (u) Is it a fact that the 
G0vernment oE India and the Govfrnuwnt of KI1Rhmir have accorded 
sanction t-o a Fl'l'nch expedition to Httn"k KlIl'tlkoranl <; 

(b) Is It a fact that ~  propOl"e to appoint a liaison officer 
to arrange for supply Ilnd trnnsport facilities for the expedition? 

(c) What is the cost invd ved III the ap(Jomtment of such an cfucer, 
and what will be the cost for rnuldng othel' arrangements for the expedi. 
t,ion? 

(d) What. advflntage does the Government of India expect to derive 
from financing Il foreign expedition, and why is the taxpayer's money 
being spent on it? 

Sir Aubrey Metc&lfe: The re!)ly to (a) !lnd (b) of the HC'DOumble 
Member's question is in the affirmative. 

(c) Any expenditure, due to this appointment, over und Mbove the 
officer's leave-salnry, will be borne by the Expedition. 

(d) Does not urise. 

ENQUIRY AGAINST THE SALT FACTORY STAFF IN MARKANAM, 80UTH ARCOT 
DISTRICT. 

419. :Mr. O. N. lIuthuranga :Mudaliar: (a) Is it, a fact that the 
Assistant Commissioner of Salt, Central Divisicn, Madras Presidency, 
instituted an enquiry against the factory staff in Mflrko.nam, South Aroot 
Distrie't, .on the complaint of the local merchant!! and the lict'nsees? 

(b) Did the Departmental head take any action against the Factory 
Officer, Mr. Muhammad Saleh Sahib, dUl'ing whose period so much trouble 
and agitation started, including {Iriminlll caseEl in courts? 

(0) Is it '" fact that there were C'ompiaints- against this officer in all 
other factories where he had served? 

(d) Are Government aW/ll'e thut criminal cases were launched against. 
this officer in some of the pl/lOes where he had served? What is the 
result of those caseEl'1 

(e) Will Government state how much quantity of salt was destroyed 
in the Markanam factory during the regime of thi&l officer? 

(f) What are the reallons for r.uch abnormal destruction of salt in OD6 
factory? . 

(go) What step!! do Government propose to take against this officer for 
destruction of salt to the detriment of the licensees? 
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JIr. A. H. Lloyd: The information hus been called for and will be laid 
oC)n the titbl£' in due combe. 

IssUFl OV CONCESSION TICKETS UP TO GL'RGAON ON THE BOMBAY, BARODA 
AND CENTRAL INDIA RAILWAY. 

420. Mr. Sham Lal: ]s it a fnet that th£) Rombav, Baroda Bnd Central 
India Ruilway (metre gauge) issues cOIlc£'ssion ' ~ up to Gurgaon nnly 
and not beyond that station, i.f., Rewari, Hissar, Ajmer, Phulern, ,Jaipur. 
etc.? If so. why? 

The Honourable Sir Muhammad Zafrullab Khan: Third dass return 
tickets, ut a fure and a half, 'ire issued OIl the Delhi-Gurgaon section us 

.also on certain other scctions wherl' circumstances have arisen necessitating 
the Railway Administration considering it desirable to issue such tickets, 
~. ., on the Kot-Kapura-Muktsar section, Farukhabad-Cawnpore section, 
Kasgl1nj-Muttrn Section, etc. 

THIRD CLASS FARE ON THE BOMBAY, BAROIlA AND CENTRAL INDIA 
RAILWAY. 

421. JIr. Sham Lal: Is it, a fact that the third clas8 fare on the 
Bombay. Haroda and Central India Ruilway (mt'tre gauge) is more than 
CD other Railways? If so, why? 

The Honourable Sir Muhammad Zafrullah Khan: ] would refer ti,e 
HOllourablci\fember i{) the statement placed on the tallie of the House in 
reply to Mr. Surn'u KUlllal' Som's question Xo. 1297 on the If>t April, 1935, 

~ the ba!;i& of third class fares on the principal Rllilways. As re-
gards thtl second purt of the question. financiul and other conditions on 
different railwuys do not permit of (Jomplcte uniformity in the matter of 
vasBenger f:lres. 

THIRD CLASS FARE ON EXPRESS AND MAIL TRAINS ON THE BOMBAY, 
BABODA AND CENTRAL INDIA RAILWAY. 

4:22. Kr. Sham Lal: Is it a fact that the third clasB fare of Express 
;and Mail trains on the Bombay, Barodb and Cent.ral India Railway (metre 
,~  is more than ordinury train fare. l'.g., third class from Delhi-
.Rewari 0-15-0 and by Mail or Express 1-3-0? 

·.'1"he Honourable Sir Muhammad Zafrullah nan: Yes. 

ABSENCE OF LADY TICKET COLLECTORS ON THE BOMBAY, BARODA AND 
CENTRAL INDIA RAILWAY. 

423. lIr. Sham Lal: 1$ it a fact that there is DO lady ticket collector 
-appointed OD the Bombay, Ba.roda and Central Inqia Railway? If so, 
why? 

The Honourable Sir Muhammad ZafruJl&h ][han: Yes, BS the adminis-
_ation find that they can carryon the work without employing lady ticket 
-collect.ora_ 
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PRoVISION OF A TONGA STAND AND A THIRD CLASS FEMALE WAITIKG Roo.· 
AT THE REWARI RAILWAY STATION. 

424. Mr. Sham Lal: (a) Is it a fact that there is no tonga stand at the 
Railway Station at RewBri? 

(b) Is it a fact that there is no third clasB .cul·ana waiting room at 
Rewari Station? • 

(c) If the answer to parts. (a) and (b) be in tho sffinna.tive, ore Govern-
ment prepared to provide a tonga stand und a third class female waiting 
room at Rewari Railway Station? 

The Honourable Sir Muhammad Zafrull&h Khan: (a) t.o (c). Govern-
ment have no definite information on the points raised. These mutters are 
within the discretion of the Railway AdminiFJt,mtions concerlled, und the 
natural channel for bringing them to notice is through ihe Local Advisory 
Committees. . 

NON·IsSUE OF CONOESSION TICKETS DURING CERTAIN FAIRS ON THE BOMBAY. 
BARODA AND CENTRA.L INDIA RAILWAY. 

425. Mr. Sham Lal: Is it a fact that no ~ ,  tickets are issued 
on ~  Bombay, Baroda and Cent.rul India Railway (metre gauge) on the 
occasIons of Pushkar Mela, Mllthrn Jutra, Ajmer fair, etc., and that other 
Railways issue concession tickets on such occasions? 

The Honourable Sir Muhammad Zafrullah nan: The question whether 
concession tickets should be issued on the occasion of certain melas is a 
mattel' wJJich RailwllY Administrations hllve constantly under com,ideration 
from the p.oint of view of its possihle result in the direction of increasing 
revenues. Government are awarc t.hat thc Rombllv, Barodn and Centrul 
India Railway are not. now iSRuing concession ~  for the melas and 
fairs referred to, and they have no infonnation as l'egurds the prnctice on 
other railways. 

DISCHARGE OF COMMERCIAL STAFF ON THE NORTH WESTERN RAILWAY. 

426 Mr. Sham Lal: (a) With ;efercllce to the answer to starred 
~  No: 28 of the 2nd Sep:ember, ~ , ~ "  tlie discharge of 

~  staff on the North \-,'estern Rmlwny In 1930, will Government 
please state: 

(i) whether the conditions explained in the reply to the above 
question, that the retention of the temporary ~  was 
dependent on their successfully passing the course In 9ues-
tion, etc., etc., are laid down in the 8@'eement bond Slgnecl 
by the staff before their appointment; 

(li) whether there is Ilny rule or regulation requiring the temporary 
staff to pass the refresher course; and .. . 

(iii) whether the temporary staff was ~. ~  in .case. ~  
failed to pass the refresher course exammatlOn, thelr servIces 
would be dispensed with 'I 'i / , 

(b) If the answers to parts (li) and (iii) above be in. ~ negative, ~ 
Government propose to re-instate the staff that has been dlscharged? 
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The Honourable Sir Muhammad Zafrullah Khan: I am collecting 
information and will lay a reply on the table of the House, in due course. 

K.lTCH-A. DRAIN DUG NEAR KAROL BAoH, DELHI. 

427. Sirdar Jogendra Singh: (a) Are Government aware that: 

(i) B katcha drain was dug by the orders of the Secretary, Muni-
cipal Committee, DeIM, running parallel to the East Park 
Road, Karol Bagh; 

(ii) filthy water is allowed to rot and stagnate in this drain; 

(iii) some of this water is drained off through a narrow pipe across 
the road and there is a stream of water rotting and stinking-
in the rnaidan; and 

(iv) both the drain and the stream are a source of breedins 
mosquitoes and other pernicious disease germs, detrimental 
to the health of the inhabitants of the neighbouring houses? 

(b) Will Government please state whether any action has heen taken 
hy the municipal authorities on the complaints made by the inhabitants 
of the neighbouring houses? If not, why not? 

. (c) Are G?vernment. prepared to ask the Secretary, Municipal Com-
mIttee, DelhI, to explam why he has turned a lane into a dirty drain? 

Sir Glrja Shankar Bajpa.i: Thu,.information hus heen ~  for and will. 
be furnished t,o the House as 80(,n as possible. . 

NON.RBQRUlTMENT OF STAFF OF THE OFFlCE OF THE CONTROLLER OF RAILWAY 

ACOOUNTS THROl;OH THE HOl'rIE DEPARTME1\T. 

428. Khan Bahadur Shaikh  Fazl-l-Haq Plracha: (a) Is it a fact that 
the clerical staff of the Railway Bonrd if> recruited through the Home' 
Department? 

(b) If the reply to part (n) ahove he in the affirmative, will Govern-
ment piE'RSe state why the staff of the Office of the Controller of Railway 
Accounts is not recruited through the Home Department? 

(e) Htu; any clerk ever since the formation of the Office of fhe Con-
troller of Railway Accounts, been recruited through the Public Service 
Commission, or the' Home Department? If not; why not? 

Mr. P. R. Rau: (a) The clerical staff of the Railway Board, in certain 
cat€gories, are recruited through the Public Service Commission. 

(b) Hecruitment in the office of j,he Controller of Hailway ACCO'llits is 
made by transfer of the select,ed persons from the Railway Accounts Offices. 

(c) No. 

FIXATION OF SENIORITY OF STAFF IN THE OFFICE OF THE CONTROLLER 011" 
: .. RAILWAY AOCOUNTS. 

429. Khan Bahadur Shaikh Ful-l-Haq Piracha: (a) Is it a fact that 
length of servioe is regarded as aoriterion. for ~  the ~ 

senioritl of the clerical staff in the Office of the RaIlway Board? 
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(b) If the reply to part ~  above be in the ~ , will ~ 
mfnt please state whether this principle is followed in fixmg the semonty 
of the stnff in the OfficI' of Controller of Railway Accounts? If not, 
. why not? 
'Il') Are the rult·s for the fixation of seniority of the staff of the Rail-

'wav Board's Office applicable to the staff of the Office of thll Controller 
of 'Hailway Account!;? If not, why not? 

JIr. P. R. Rau: (n) Lengf,h of service is one of the criteria in determin-
ing the lIelative seniority of the clerical staff in the office of the Railway 
Board. 

(b) and (c). There it; a ,pecial set of rules for (of which Il copy is 
in the Library) d£'tcnuining the 6eniority of Ow non-gazetted staff em-
ployed in all Railway Accounts offices. The office of the Controller ~  

Railway Accounts, which is not fI purt of the Railway Board, if' gO\'erned 
by the rules applicable to tile ~' Aceounts Department as a whole. 

C.oST OF C.oNSTRUCTTON OF ('ERTATN GOVERNMENT Bt'ILDINUS IN DELHI 

AND NEW DELHI. . 

4HO. Pandlt Lakshmi Kanta .&ttra: Will Government be pleased to 
-state the amount of money spent b:-' them on th(· construction of the: 

(i) Council House in New Delhi; 

(ii) the Imperial  Secretarint in New Delhi; 

(iii) the Government House (Viceregal Lodge) 111 New Delhi; 

(iv) building now known as the olel Council House; 

(v) building now known as old Secretariat; and 

(vi) building now known as the old Vice!"Cgal Lodge? 

The Honourable Sir I"rank Boyce: The required inform':ltion is ut; 
follows: 

(i) Rs. 89,89,46S. 

(ii) Rs. 1,92,81,569. 

(iii) RB. 1,85,82,030 

(iv) Rs. 3,20,367. 

(v) Re. 10,48,415. 
(vi) Rs. 14,68,265 

(including the co.;t of Bub3idiary buildings on 
the Estate). 

(including the cost of subsidiary buildings on 
the Estate). 

STATEMEN'fS LAID ON THE TABLE. 

Information promised in reply to Btllned queBtion No. 1290, a81wd by Pandit 
Nilakantha Da8 on the 1Bt April, 1935. 

:PURCHASEI'! MAilE OS DEHALF OF "UB GOVERNMENT OF INDIA BY TaB INDIAN 

STORKS DEPARTMENT. 

4&) and (b). A statement i. attacbed giving the necellll&lj' informatiOll 10 far .. 
-the Railway. Defence and other important purchasing Department. are concerned. 
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(e) The attention of the Honourahle Member is invited to the reply to part (d) of 
his ~  question No. 522,. dated the 25th February 1935, and to the Bupplementary 

~  put and answers gIven thereto. 
(d) and (e). The. ~  Member has preHumably taken his figures from page 

181 of the Appropnatlon Accounts (Civil) for 1933-34. His attention is invited to-
the "Important Comments" made by the Accountant, General. Central Revenuetl on. 

~ 191 of these .Accounts. As expla.ined there, the Indian Stores Department is a 
servIce department, although the Prufit and Loss Accounts included in the Appro-
priation Accounts Bre Bpt to convey the impression that the Department is a commer-
cial concern. The Profit and Loss Accounts of the Department are not prepared 
strictly 011 principles of commercial accounting. Too present scale of departmental 
charges of 2 per ('ent. for the purehase and inspection of " ~ is not hased on any 
lcientifi! principle a.nd does not. represent the full valne of the services rendered hy 
the Department. In this connection, th" Honourable Memher is referred t{) paragraph' 
49(4) of t.he Final Report, of the Stores. Printing and Stat,ionery Suh-Committee of t.he· 
Retrenchment Advisory Committee (1932), which explains the roosons for t.he so-called 
"deficit" of the Department, and also to the discu!sions recorded on pages 100 t{) 105 
of the 'Report of the Public Accounts Committ- on the AccountR of 1933·34-
Volume IT-Evidence Part J. Copies of these ~ are availahle in the Lihrary 
of the House. 'lhe proP<lFal for the simplification of the Profit and Loss Accounts of 
the Indian Stores Department mentioned by the Accountant General. Central Revenues, 
in his "ImP<lrtant Comments" referred to ahove hilS Riner been :\ccepkd by the-
Government of India and has been given dfect to from the year 1934-35. 

(f) The swre.tl purchased under Rules 7 and 8 of th!l Rules for the supply of' 
articll!!! for' thf. puhlic service are not ordina,rily available in India, and have, there .. 
fore, to he ohtained direc.t, or through the Director General, India Store Depart.ment,. 
London. Most of these stores such as lethal stores, medical stores, mathllIDat.ical and' 
scientific instl'uments and accesMries are excluded from the scope of the activities of 
t.hfl Indian Stores Department, as these are specialised articles and the G'overnment of: 
India consider that the expert officers concerned should dealt with them. 

(g). (h) and (i), The compilation of the st.atistic" required would involve an' 
amount of bme and lahour which would be ~ with thf' value of the 
results. Fron: such figureR as are nvailal.le. however. Ih" valne of th.., Rl'tides covererI' 
hy Rule B of the Storf's PLlr ... "~ Rules appears to be ahout 17 per cent. of the tota): 
.. tores required by the Defence Forces. 

St-atemenl _.howin" (Tl the omorl's other th.an those in the Indian Stores Deprtrlment who make' 
purchases 0;" behn!J 0/ (iovernment (2) th.i! classeR 01 ~  purc/mRrd /nJ them and (,3) 
the percenta-1c oj ~"  nl'1dc through the Indian StorM Department . 

.. -
Percentage 

Serial DesifPl&tion of Closs of stores of stores 
No. ~ purchosed. purchll.lled Remarks. 

officers. throulfh r. S. D. 

A.-Railway Depart- 22·7 This represents the 
menl. percentage of pur-

chases made by 
1 The Controller of Meta.l, raJlinll stock the I. S. D. on 

6 Stores, East Indian items, en"ineering behalf of the 
Railway, stores and machinery. State-rna nag e d 

2 The Deputy Cont.rol- Do. Railways to t.he 
leI' of Stores, E. 1.. total purchases by 
Railway. those Railways 

3 The District Control- Non-stock iteml! of during 1933-34. 
ler of Stores, E. I. st.ores for the Rail-
Railway. way engineeri nil 

st,ores, hardware and 
machine part.s, 

~ 

• 
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Designation of 
purobaaing 
officers. 

A.-Railway Depart. 
metaC-contd. 

4 The Controller of 

7 

Stores, E88tern 
Bengal Railway. 

The Chief Engineer, 
EBBtem Bengal 
Railway. 

The Chief Medical 
Officer, Eastern 
Benga.! Railway. 

The Controller of 
Stores, Great Indian 
Peninsula Railway. 

LEGISLATIVE ASSEMBLY, [20TH MARCH 1936. 

CI888 of RtOres 
purcha.sed. 

Engineering plant and 
bridge work. 

Workshop machinery 
and plant. 

Permanent Way l"\8, 
terials. 

Steam loco and parts. 
Carriage and wagon 

underframes and 
bodies. 

Building materials 
(except bricks, lime, 
Boorkey, doo1'8 and 
windows). 

Signalling and inter· 
locking material 
except standarrlizod 
signalling and inter-
locking fittings. 

Leather and Indian 
rubber goods. 

Hardware or metal 
Furniture. 

Electrical stores in· 
eluding train lighting 
materials. 

Timber. 

GirdA1'8, structural steel 
works and other like 
materiallr involving 
manufacture which 
are not included in 
the Indian Stores 
Department liBt. 

Ballast and boulders. 
Bricks. 
Lime, surki and sand. 
Doors and windows, 

ballast, mats. 
Sheds, tanks and Rtag· 

~, overbridgAs, 
gates, white fancy 
tiles, earthenware, 
pipes, etc. 

Flower seeds. 

Medical requirements. 

Textiles, engineering, 
hardware, electrical, 
timber, glassware, 
miscellaneous . 

• 

Percentage I 
of stores 
purchaaed 
through 
I. S. D. 

Remarks. 

.. 
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Serial 
No. 

10 

Designation of 
purohasing 

offioers. 

A.-Railway Deparl. 
menl-oontd. 

The principal Me. 
dioal and Health 
Offi!.-et', Great Indian 
Peninsula Railway. 

The Chief Engineer 
and Divisional En-
gineere, G. I. P. 
Railway. 

The Chief Engineer, 
Great Indian Penin-
IIUIa Railway. 

11 The Deput.y Chief 
Engineer, Bridges, 
G. 1. P. Railway. 

12 The Chief Mechanical 
Engineer, G. I. P. 
Railway. 

13 The Controller of 
Stores, North Wes-
tern Railway. 

14 The Track Supply 
Officer, North Wes-
tem Railway. 

15 The Chief Medical 
and Health Officer, 
North Welltern 
Railway. 

16 The Superintendent, 
of Sto'l'es,. Burma 
Railways. 

17 The Loco Superin; 
tendent, Burma 
Railways. 

18 The Chief Engineer, 
Bunna Railways. 

19 The Traffic Manager, 
Burma Railways. 

Class of stores 
purchased. 

Drugs, dre8Bings, sur-
gical instruments and 
appliances locally 
if not available at 
the Medical Store 
Depot, Bombay, or 
when more suitable 
articles are obtain-
able elllewhere at the 
Bame or lower rate. 

Bamboos, baskets, bal-
last, bricks, bulliell, 
kankar, lime, mooram, 
sand, tiles, pottery 
etc. 

Indigenous timber and 
scantlings of indige-
nous timber. 

Photographic films and 
plates, making of 
print!! and onlarge-
ments. 

Bricks, sand, khus 
khus and firewood. 

All classes of stores 
viz. textiles, engineer-
ing, hardware, elec-
trical, glassware, 
miscellaneous. 

Permanent way matl'-
rial. 

Medical stores. 

Textilos, metals, hard-
ware, permanent 
way material, signal 
and interlocking ma-
terials, vacuum 
brake equipment, 
workshop machinery, 
rolling stock and 
component parts, 
electrieal plant and 
materials, track and 
other tools. 

Timber and wood fuel. 

Sleepers, ballast, 
stone, bricks, struc-
tural material. 

Guards' watches. 

Percentage 
of stores 

purchased 
through 
1. S. D. 

2959 

Remarks. 
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~ ~ ~I 

Serial 
No. 

20 

2 

Designation of 
purchasing 

officers. 

A.-Railway Depal't. 
menl-OOncld. 

The Chief Medical 
Officer. Burma Rail-
ways. 

B.-DefenCl!. Depart-
ment. 

The Contracts Direc' 
torate, Army Head· 
quarters. 

Thfl Flag Officer Com-
manding. Royal 
Indian Navy. 

C.-Officer8 of other 
Departments of the 
Government of India. 

The Controller of 
Printing and Sta-
tionery. India. 

The Deputy Control· 
ler, Stationery. 

~  ~  
III India.. 

Cl8111 of stores 
purohased. 

Drug.. and 
stores. 

Food stuffs. 

Medical 

Equipment of a mili· 
tary nature for t.he 
Army and Royal Air 
Force including har· 
neBB. saddlery, scien-
tific i1Btruments, 
touls, et.c. 

Barraek and hospital 
r.tori'S including 
paints and var-
nishes. 

~  ,chanical transport 
~ induding 

petrol. oil and Iubri-
canlA. 

Coal, fuel, oil. cordage 
I\mi timber. 

1 Paper, typewritorA, 
offie->c m t;,hin'lry I ami a.ccessori(>s ; 

'
and other printing 
and stationery 

. stores. 

Scientific antI mathe-
m'ltJcal ~~ . 

Textiles including 
tents, warm clothing, 
etc. 

' '~ stores 
and <!bel s. 

'~  . 

Printing Stores for 
map reproduction 
office. 

'Percentage 
of stores 
purcb8lled 
through 
I.S. D. 

lIS . 61S This represent. tb& 
percentage of pur-
ChasM mad& 
through the I. S. 
D. on behalf of" 
Defenoe Depart-
ment to the' total 

~ ma4& 
by that Depart-
ment in India anel 
England. 

Nl. 

62'5 

9'5 

All demands for 
stores dealt with 
by the I. S. D. 
(hardware textile .. 
engineering and 
Miscellaneous in-
cluding oi'" 
paints, ~ .  _ 
placed WIth ~ 
Department. 
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Designation of 
Percentage 
of stores 

Serial purchasing Clue of stores purchased Remarks. 
No. officers. purchased. through 

I. B.D. 

Officerll under the Di-
rector General. Pastil 
000 TelegrfJpha. 

1 The Controller of Tele- Telegralkh instruments ~ 
graphs Stores. of all inds. 

Strictly proprietary 
measuring instru-
ments of types pecu-
liar to the P. & T. -64'4 -During 1934-35_ 
Department. 

Telephone instruments 
of all kinds including 
repeaters and parts 
thereof. 

Radio apparatus and 
equipment ~ 
power plant an 
other articles which I ... in 'ommon in-
dustrial use. 

2 The Superintendent Workshop Stores. 
of Telegraph W ork-
shops. 

Commerce Department. 

The Principal Officer. Ship's stores ~  1 
Mercantile Marine for pilot vesse s be- I Departmt'nt. Cal- longing to the Bengal 
cutta. Pilot Service. 

Finance Depw·lme."I. 

I The Master. Security Building matHrialA. 
Printing. India. 
Nasik Road. Timber for packing 

cases. 

Miscellaneous small 
stores. nails. screws. 0'3 
tools. etc. 

Electrical goodR. and 
motor supply stores. 

Lubricants. paint .. 
soapR. disinfectants. 
rags. 

Coal and Coke. 

Watermarked security 
pap"rs. 

. Ii 
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Serial 
No. 

Designation of 
purch88ing 

officem. 

Finance Department 
---rontd. 

The M88ter, Beourity 
Printing, India, 
Nasik Road-«mld. 

:2 The Mint Master, Cal-
cutta.. 

3 The Mint Master, 
Bombay. 

2 

Offlc.ers under the Di-
rector-General,Indian 
Medical Service. 

The Director, Cen- ,. 
tral ReBOarch IllRti-
tllte, Kasauli. 

The Director, Ail-
India Institute of 
Hygiene and Public 
Health, Calcutta. 

CI888 of stores 
purch88ed. 

Percentage . 
of stores 
purcha.sed 
through 
1. S. D. 

Unwatennarked spe- 1 
cia1ity papem. 

Other speoiality 
papem. 

Commercial print,ing 
and wrapping papem. 

Inks. 
Gum. 
Photo-litho stores 
and ohemicals fo1' 
studio use, and metals 
for engraving. 

Machinery spare parts 
and accessories in-
cluding roller skins, 
rubber, blankets, ftan-
nel and mole-skin. 

Crucibles. 
Coinage plant. 
Gas and annealing fur-

naces. 
Special lubricating oils. 
Special refractories. 
Fuel oil. 
Coal and Coke. 
Electrical Stores. 
Kerosine oil. 
Sulphuric acid. 
Piping and fittings. 
Annealing pans. 
Light machinery oil. 
Engineering. 
Eleotrical. 
Hardware. 
TO'Xtiles. 
Paints. 
Oils and gre88e&. 
Furn8(:e oil. 
Coke, Steam coal and 

Charcoal. 
Masonry and Building 

materials. 
Timber. 
Acid. 
Crucibles. 
Scales. 
Chemicals. 
Metals. 
Miscellaneous. 

Apparatus including 
glass accessories, etc. 

Chemicals, dyes, oils, 
efc. 

Sera, vaccine, etc. 

0·3 

5'54 

3'311 

Remarks. 

·Only the Director, 
Central Reeearch 
Institute, Kasauli, 
makes purch88es 
through I. S. D. 
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tn/ormation l>mmisI'JcZ in r,!ply to stal'red question No. 653, asked by Pandit 
' J~ .  Kania MaitTa on the 19th February, 1936. 

,TOURNEYMEN ON THE EAS'fEP.N BENGAL RAILWAY. 

(a) Yes. these are two out. of the four grades for journeymen in the old _les of 
'Pay on the Eastern Bengal Railway. 

(b) Yes, due to lack of permanent vacancies in the higher grade but four of them 
are a.t present officiating in that grade in temporary vacancies. • 

(c) Yes. It is both an efficiency and a vacancy bar. 
(d) Fifteen posts under the Deputy Chief Mechanical Enginesr Electrical, and fivlI 

under Works Managers, Locomotive Shops, Kanchrapara and &idpur. 'All of them 
are filled up at present except one post under the Works Managers which fell vacant 
-Oil the 17th January, 1936, and the question of filling it is under consideration. 

(e) Government have no information. 
(f) No. 
(g) Does not arise. 
(h) Technically trained apprentices can risc to the maximum of the grade provided 

1heir work is satisfactory. 
(i) Promotion of a journeyman to a higher grade on the Eastern Bengal Railway 

.<Jepends both on the man's efficiency and also on the existence of a vacancy in the 
'higher grade. 

fin/ormation promis..:J in 1C lily to Btarred question No. 896, asked by Mr. 
K. L Gauba on the 27th February, 1936. 

SOIIE:\fE oJo' TnE KINo GEORGE'S DOCKS. 

(a) (i) Eleven. 
(ii) &. 9,39 crores (exclusive of interest charges). 
(iii) Seven. Two of which were not included in the original scheme. 
(b) Yes. . 
(c) No. The revised estimates of the scheme were 88Jlctioned by the Government 

-of Bengal after obtaining a full explana.tion of the reasons for the excess expenditure. 
(d) The actual expenditure of Re. 9,29,62,794 (including interest) has exceeded the 

<lriginal estimate of Rs. 7,63,95,000 by Re. 1,65,67,794. 

ELECTION OF MEMBERS TO THE PUBLIC ACCOUNTS COM· 
MITTEE. 

Mr. President (The Honourable Sir Abdur Rahim): I have to inform 
the Assemblv that up to 12 Noon on Wednesday, the 18th March, 1936, 
the time ~  for receiving nominations for the Committee on Public 
Accounts five nominations ha.ve been received, out of which one candidate 
has since wit,hdrawn his candidature. As the number of remaining candi· 
dates is equal to the number of vacancies I declare the following to be 
-duly elected to the Committee, namely:-

(1) Captain Sardar Sher Muhammad Khan, 
(2) Mr. S. Satyamurti, 

(3) Sir Muhammud Yakub, Rnd 
(4) Bhai Parma Nand. 

1'2 



THE CODE OF Cl\'IL PROCEDURE (SECOND ~  BILL . 
• 

Amendment of Section 60. 

PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE. 

The Bonourable Sir Benry Oraik (Home Member): Sir, I present the-
report of the Select Committee on the Bill further to amend the Code of 
Civil Procedure. 1908, for certain purposes (Amendment of .eotion 60). 

THE INDIAN FINANCE BILL-oontd. 

Jrr. Pr8lldent (The Honourable Sir Abdur Rahim): The House will 
12 NOON. now toke up the Indian Finance Bill, cl8URe by clause. 

The question is: 
"That· clause 2 stand part of the Bill." 

Ill. S. Satyamurtl (MadrRs City: Non·Muhammadan Urban): Sir. 
may I make a submission ~ We want to move either amendment No. 12' 
stailding in the name of Heth Govind Das, or No. 23 standing in the name 
of Pandit Nilakanthfl Dag, as both of them are practically identical. As 
Seth Govind Das is ahsent t.oday owing to a domestic calamity, will you 
be good enough 00 ~  Pandit Nilakantha Das to move No. 12? 

Kr. President (The Honourahle Sir Abdur Rahim): Pa-ndit NiIakanthtt 
Das can move No. 23. 

Dr. P. :N. Banerjea (CalcuHa Suburbs: ~ ~  Urban): 
Sir, with regard to amendment No. 2 which stands in my name, may I 
crave your permission f()I' on!' minute to make a sta1:.ement:> 

Kr. President (The Honourable Sir Abdur Rahim): That IS ahout R 
Select Committee; that stage is over now. 

Pandit NUakantha Das (OrisRa Division: Non·M IlhamlllAdan): Air, I 
heg to move: 

"That to ChlUAP 2 of the Bill, the following ,,~ added at the rnd : 
'and l,he Mid ~ shall. in 80 fal' aR thpy enable the Governol' General in 

Council to remit any duty 80 imposed, be constI'ued as if with pfrect from the ht. day 
of April. 1936. they remitted the duty to the extent of the said olle rupee and four" 
annas. and such remission shall b", deemed to have been made out of the leviahle dutv 
by rule made under that section'." . 

The Salt Act, section 7, sub-section (a), provides that the Governor 
General may impose a duty. and, under Ruh·section (b) of section 7 of 
the Salt Act, he can nl!'l() reduce or remit any duty so imposed. What I 
mean in this amendment is thAt the duty will be levied and that duty will. 
under sub·section (II), he remitted by the Governor General. The" effect 
()f it will be that there may ~ BOrne import duty on salt at least, 
in Rome parts of British IndiR. All import dlltie8 will not go,-they wilT 
remain specially in Burma and Aden. Whatever that may be, my amend· 
ment is to abolish pract,ically all duty on 8a1t in India proper. Yesterday. 
t,he Honourable the Finance Member, in the course of his speech, said 

( 2964 ) 
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that the salt duty is a tax paid entirely and directly to the Government 
treasury. These nine crores the people pay to Government and get ade-
.quate relief in State service, whereas, in textiles and sugar alone, they 
pay 34 crores out of which only seven crores go to the Government 
treasury. In any CllSe, there has been always the principle that the 
proceeds of any tax shall be divided between industrialists and the Gov-
-ernment, and this protection, if not granted to any item of industry, I 
do not know if it will suit Government to accept it. But if this salt 
tax is uboliihed, industrialists alone may get much advantage, for the 
'Strlt industry will grow. Moreover, as to this tax and the incidence of 
it on the poor people, it has been sojd year after year in this House that 
salt tax means practically ~ deterioration in the health of our people, of 
()\Ir cattle, of our plants. I would not expatiate on this point; I simply 
put it that this duty will not only benefit the poor, but, as I have indicated 
the salt ~  will grow in this country if salt is made free and many 
of the unemployed at this present junct,ure will get employment. With 
these fuw words, I move my amendment. 

IIr. President (The Honourable Sir Ahdur Rahim): Amendment moved: 
"That to clause 2 of the Bill, the following he added at the cnd : 

'and the said provisions shall, ill 80 fal' as tl1ty "nahle the Governor General iB 
Council to remit any duty 80 imposed, he construed ~ if with effect from the lst. day 
(If April, 1936. they remitted t,he duty to the extel\t of the said one rupee and four 
.annas, and 8uch remission 8hall be deemed to have been made out of the leviable dut,. 
.by rule made under that section'." 

Dr. Bhagavan Daa (Cities of the United Provinces: Non-Muham-
madan UrbolJ): Sir, any aTguments that may be advanced by this side 
of the House are not likely to carry conviction to the Official Benches. 
But a few fscts and figures may be mentioned for the consideration of 
the non-official Benches. From the budget I gather that Government 
propose to draw Hs. 8,75 lakhs by the salt tax from a population of ~  
270 millions, i.e., 27 crores. This gives us an average of between five 
and six annas pel' year per person. The Government's own Bunking 
Enquiry Commit;tee, in their report which was published a few years ago, 
eaid that "the avera-ge income per head of the agricultural population was 
about Rh. 42 per year or seven piee per day". That a person whose 
nvernge income is seven ]liee per day should have to payout of that 
income six annas \! .vear, is, to suy the least, cruel. We have to remember 
that salt is the only seHsoning, is t.he only condiment, for the dry bread 
or Battoo or parched gram of perhaps 150 millions out of the 270 millions 
of our people, and for them to be deprived of this iEi not fair. We have 
also to remember that the poor man, bec/fuse of this fact, namely, that 
salt is the only seasoning for his dry bread, has to consume much more 
salt than the rich man. And he needs salt for his cattle, besides. For 
the rich man also, to lll'tve to pay only six ann as or even less a year on 
Il'Ccount of salt out of his income of anything from Rs. 70 to Rs. 700 per 
day, a.s against the Beven pice per day of the poor man, is indeed sinful. 

Sir Cowasji oTehangir (Bombay City: Non-MuhfLmmadan Urban): Why 
don't you divide the six Il.nnas to ascertain the burden per day? 

Dr. Bhagavan Das: Pandit Nilakantha' Das has already pointed out 
that a great deal of employment for the unemployed hours of the village 
folk has been taken away from them by the SnIt Department. There is 
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the additional fuct that a large amount of barren land which if; saline-
and because of the fact of being saline is left uncultivated-is also not 
being utilised, while a lot of home industry has been abolished by the 
salt tax, which could and formerly did very usefully fin up the unfilled 
hours of the neighbouring population. The ever-recurring and right ques-
tion from the Official Benches will probably be "How to meet the deficit 
if we remit the salt duty?" The equally ever-recurring and more right 
reply must. be: "Plan the economic and i-ndustrial life of the country 
systematically, reduce the at presElllt excessive distance between the 
extremes of the highest and lowest public salaries and also reduce the at 
present excessive distance between the extremes of the highest. and lowest 
private incomes". The time for muddling along anyhow, for just getting 
along from day t,o dliY aud saying: •• Enough for the day is the evil there-
of", has gone by. Without eomprehensive planning, B budget which will' 
be really helpful to the people is not possible. 

These are the few facts J have to put before the House for its ron-
sideration before the matter goes to the vote. 

Ill. Sham Lal (Ambaln Division: Non-Muhammadan): Sir, the salt 
tax is the greatest calamity if! certain areas. It is not a question of 
finan(le, but a question of living for some people. If Honourable Members 
were' to visit a part of Gurgaon district and a part of Rohtak district, 
they would find how this salt tliX has ruined certain villages. Nature-
has got its own way of distributing the advantliges. III a part of the 
Gurgaon district which is the Ilrea round Farrukhu8gar, salt was· the 
only industry and the only means of living for the people. ~' used to 
supply salt to the area ronnd Delhi-an area of nearly 100 milm;. A 
railway Wlm constructed for carrying salt, and Farrukhnagar was n very 
famous town. The villages round ahout this town also used to live upon' 
salt. It does not require much effort to manufacture salt. you have only 
to draw water from the well and dry it. In the area in question. no wheat 
crops, no gram crops and no rice crops are grown. You crmnot grow 
anything. After the imposition of the salt tax, the town of Farrnkh-
nagar has become depopulated, and the villageR have been ruined, be-
cause salt was the only means of their livelihood. 

~, you might say that a reduction of thi!1 tax would reduce' yOUI'" 
revenue, hut I think Government have no right to dflpri,-e the villagers 
of a certain area of their only means of livelihood. You rannot grow 
wheat, you cannot grow rice and you cannot grow anything else, and 
your lands are lying uncultivated-still you have got to live. The result 
is that people are dying of starvation, and people are leaving villages. 
If YOIl abolish the tax altogether, the amount of money that is paid in 
taystion in that part of the area is saved to the people. We have a 
reduced rate in the case of saltpetre. The salt manufR'ctured in the 
Gurgaon district is quite fit for the use of animals, for tanning leather 
and various other purposes, and if the tax is reduced, T think it wOllld 
give to the people in that area ~ means of livelihood. The. question is 
not one of increasing revenue to the Government of Indirr; I submit that 
the Government of India cannot deprive n certain area of the_ natural 
conditions it has got. Suppose that in England where ~'  have the coal 
and iron industries, a high tax were imposed on them and the English 
people were to be deprived of their coal and iron, what would he the-
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result? One cimnot say: "W ell,tiJe revenue must come from SOlllt' 

source". It is a question of naturul advantages. In u particular area, the 
question is upon what the people can live. If the people in that areH 
C8'Il live only upon the salt industry, 1 think Government have no right 
to ~  the people of the natural advantages they have got. If t.hey 
so deprive the people of these natural advantages, they must provide 
some other means of living for them and not leave them to their own fate 
and allow them to leave the villages. In the t,OWII of Farrukhnu'g'lIr. 
there was a pUjJulatioll of 15,000; BOW, 0n account of the destruction of 
the salt industry. the population has oome down to 5,000. Tn villages, 
where there used to be a population of 3,000 and 4,000, the population 
has corne down to 300 and 400. When we went to some of those villages, 
the villagers complained: "Here we have our silver mines in the land, 
but we are starving on IIccount of the salt tax. This is the onlv industrv 
which we have; we can manufacture Ba!t" we can sell it, we dan give it 
to our animals, we can consume it, but \\'e cannot do anything, becam;e 
the tax is very high". Therefore, my submission is that, in CUBes, where 
it is the only means of livelihood, we ought to see that the question of 
revenue does not come in: ~ should provide the means of livelihood, ~ 
I think it is quite iniquitous and very unjust to deprive the people of the 
means of ~ livelihood. I, therefore, support this amend1!lent. 

:Mr. Ram lfarayan Singh (Chota Nagpur Division: Non-Muhammadan): 
Sir, I think this Salt Act hItS created haV'OC t.hroughout the country. In 
our part of the country there was a class of people known ItS Lunias. After 
the passing of this Act, we heal' 110 more of this clm,,,: they are no more: 
they migrated from one place to another in search of employment and it 
is difficult to say wha.t has become of them now. This Salt Act concerns 
the principles of taxation. I think the- Honourable the Finance Member, 
the Vidhata of the budget and of this Finance Bill, is expected to kIlO,",' 
rlOmething if not all regarding the princ'ples of taxation. In every country 
of the world, direct taxation is prefert:ed to indirect taxation. Even in his 
own country, 60 per cent. of the reveillle is derived from direct taxation; 
but in this country about 60 peJ' cent. of the revenue is oeriveo by indirect 
taxation. Indirect ta.xation is discouraged in every part of the world, 
simply because they take mone.v from the people who do not lmow what 
they are paying. Indirect taxation can very we\] be called a kind' of theft. 
You take away from the people who do not know what you are taking 
from them. Just now, as Dr. Bhagavan Das has said, this saIt tax falls 
to the extent of six annas per head of the population. In a smaI! fami!y 
consisting of six or five persons in this way they realise at· lea.st one or 
two rupees per familv. The other day, the Honourable the Finance Mem-
ber said, describing' the condition of the country, t,hat in former times 
famine continued for about 12 veal'S, whereus there is no famine now. 
'fhis reminos me of It story curreilt in the ~'. There was a Brahmin 
girl who fell in love with ;\ Chamar. The Brahmin girl went to ~ house 
of the Chamar. In the beginning, she useo to smell very bad thmgs all 
round and she was verv much confused. After some time, her nose became 
Qccustomed to the smell. After some time, more she began to SHy: 
"Look here' when I came to vour place, there was bad smell all round, 
but everything is altered now.'" Then the Chamnr said: "No, no: it is 
not a facit that the smells have gone out of the place, bllt the thing is that 
vour nose has hecome vitiateo and c.'mnot feel the bad smell." Similarly. 
the thing now is that there is famine all along. .So nobody feels the 
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pangs of famine now as usea to be the case formerly. As 1 have su.id and 
[ think the whole House will agree with me that the salt tax is a kind of 
theft, and anybody supporting this BiU will be charged with aiding that; 
theft. I can go so far as to say that, sometimes, indirect tax is unavoid-
able. There are circumstances in which Government will have to impose 
indirect taxes; but economists agree that it is the luxuries of the people 
which ought to be taxed and not the necessities. But this Government 
cannot distinguish what is the luxury of the people and what are their 
necessities: they tax an.vthing and everything. This reminds me of a say-
mg going on in the villages. It is this: 

"Andher Nagari, chaupat Raja, Take Ber Bhajee, Take sel" Khaja..·' 

It means: 
"Chaotic town, idiot King, two pice per seer vegetabl8li, two pice per seer IIwtleta." 

(Laughter.) 
• ~ is the. attitude of the. Government exactly. They will go 

on . ~ anythmg and ewrything. no matter whether J,t is a neces-
sary of hfe Ora luxury. The Honourable the Finance ~  was 'proud 
enough to say that the country is in a very happy state these davs' I 
invite him to my area; let him come and see. I tell him, in my pi.i.rt of 
the countr.y, there are people who d'o not know what is corn for full nine 
mont?s in a vea.r. I mean the Chota-N,agpur and Sonthsl Pargan:as: 
for mne months In the year the people live on roots, fruits andleavea 
from jungles: they do not know what corn is; and still the Honourable the 
Finance Member comes forward on behalf of this Satanic Government 
and says they a.re happy. With these words, I wish that everv Member 
of the House, who is not going to support and aid in this ~ of theft 
will support this motion. ' 

Prof. N. G. Banga (Guntur cum Nellore: Non-Muhammadan Hurd): 
Sir, in rising to support this amendment, 1 wish to state in the ver.v begin-
Ding that I support this amendment, not because I am opposed to taxation 
in everyone of its forms but because I am anxious that if taxes are to be 
paid at all t.hey should be paid to a Government which takes ~ 
':lare to cut down its own expenditure upon the services, which tries to 
Bllend the maximum amount of public revenues upon public utility services 
and which is anxious to do all that lies in its power to develop the produc-
tive capacity and abHity of the people; ann also t,hat, if taxes are to be 
paid, they should be paid by different classes of people in such a manner 
that those who can pay are made to pay to the extent that they can pay, 
and those who cannot pay u.re not made to Ipay even 10 the slightest extent 
possible. I find that neither the Government nor the public in t,his country 
have vet realised the necessity for helping the maSAeH in thiR country to 
devel0·p their own productive capacity and for helping the poor of this 
eountry to escape from the necessity of having to pay unnecessary, unfair 
and unduly high taxation. It is most unfortunate that whenever any sur-
plus has been found by the Government of India in t.heir budget!!, they 
have tried to give tax remission only to that class of people who have been 
very well organised, who have become powerful in the press nnd who have 
alsO become too powerful even for this Government of Tndia. which hall 
to it!! credit an unenviable record' of being immune to public opinion in this 



THE INDIAN FINANCE BILL. ~ 

country and to all criticism in the press flno on the platform. The remis-
sion ~  to be given whenever there is .a surplus in the financial position of 
the Government of Indm, but, in 80 doing, it is the Government of India 'II 
<luty, as well as of the public, to see that only those who really deserve tax 
remission are given such remissions. It is true that unfortunately, not 
Qnlv in India, but also in the rest of the world, the poor and the down-
trodden, who really are not capable of bp-llring any further ~ ~  at all, 
are today being over-burdened with taxation, and, therefore, It IS neces-
sary th&t they should be given tihe benefit of any surplus in the budget of 
this Government or in the budgets of any Provincial Governments. But, 
unfortunately, neither tbe Provincial Governments nor the Central Govern-
ment have tried to ~  up to this and to give the benefit of the surplus 
budget to t,he poor. On the other hand, they have been busy in piling up, 
year after year, the burdens of taxation that are inflicted upon the poor 
masses.' 

To support my point, Sir, I would only draw the attention of this House 
to the fact that in customs, in salt and in every direction the burden on 
th(> poor has been increased since 1913. The revenue from the salt tax 
it-pelf has increased from six crores 34 lakhs in 1921-22, that is two vea.rs 

~ ~  great war had ended, to eight crore8 75 lakhs by this budget. 
:So It IS two crores 59 lakhs more than what they had to pay before the 
war. It was then contended by Sir Malcolm Hailey, one of the predeces-
sors of the present Finance Member, that, during war time, wages of the 
workers hlld gone up in towns as well as in agricultural areas, and, there-
fore, they were in a better position to bear this. tax, which, after all, came 
to six annlls 'per helld per annum. Even that plea cannot be brought for-
ward today, either by the Finance Member or his Secretary, beoause, Sir, 
Even according to the Budget Officer, the index figures of prices of commo-
,dities are lower than what they were in 1913. What justification can there 
be for this ~  levy of nearly two crores ;')0 lakhs upon the poor 
people; and, if we come to examine the correctness of their estimaie that 
-on every_ poor man the per captta incidence of thiE; particular tax is only 
six flnnas per annum, we realise that the v are awfullv mistllken. Sir, bv 
le,'ying this particular salt tax, we prohibit, us my friend, Dr. Bhagavan 
Das, has already stated, the ordinary people, the peasants and workers, 
in all those areas of the cl)untry where you have got lands, unfit for culti-
vution, but fit for the manufacture of salt, from mHnufacturing salt and 
tllUS eking out their livelihood. We also prevent large numbers of peasants 
from trying to supplement their incomes by manufacturing salt either on 
saline lands or on the sea-shore. It is these people who will be directly 
benefited if we abolish the salt tax. Their numbers will certAinly be very 
much more than one million people AS was mentioned by the Finance Mem-
ber yesterday, who can be expected to derive additional employment if 
the industrialisation of this country were to be promoted by prohibiting 
all imports into this country and by giving every possible assistance Bl'! was 
mentioned by the Deputy Leader and also by the Deputy Leader of the 
Independent Party. And, is it not fair that the Government of India 
should try to attempt to provide a chance for one million and more people 
toO get additional employment not by prohibiting all imp0M:s ~  this coun-
tr), not bv spending crores of rupees, not only from prOVInCIal roffers but 
-alBo from 'the Central coffers. in order to stimulate the industrial develop-
ment of the country, bllt by trying to remit the salt tax. It may he argued 
bow then will the Central Government he ahle to make good this particular 
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loss of eight crores and 7f1 lakhs? Sir, I am quite prepared to show the 
waJ:. Yes, some of my friends would at once think that I would suggest 
an meome-t.ux UPOn people who get incomes from their lands. 

An Honourable. Kember: Why not? 

. Prof. N. G. Ranga: I would' certainly be justified in ~  8. ~ 
~  that. Rut, ~" it is no use making a suggestion like that 
In this ~ , because our Finance Member has absolutely no regsi'd at 
all for hIstory, except of course for making absurd quotat,ions here from 
a book, even the name of which he could not mention here . . . . 

lIr. Prelldent (The Honourable S;r Ahdnr Rahim): The Honourable 
Member must confine himself to the salt tax. the discussion must bE" rele-
vnnt to the clanse. 

~. N. G. Banga: Sir, I shall tr:v to be as rf>levant as possible. 1 11m 
not qUIte so well prepared to make that suggestion of levying an income-
tax upon people who derive their incomes from lands, I ~  zemindars 
and other people of this country, as an alternative sciJem(' of taxation for 
the abolition of salt tax. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member must, contine himself to the salt tax. Hp ('annot discuss fillY 

alternative scheme of taxat\on. He should confine himself to the SAlt tax: 

Prof. N. G. :&an,.: I am only taking it (IS a supposition. I nm not 
prepared to make that suggestion, hecause, Sir, the Joint Parliamentary 
Committee has stated that it is for the future Provincial (lovernments to 
levy it, wherever the Provincial Legislatures think it possibl(· and neCfS-
6ary. But ~' I may be permitted to st·ate that I1S much as 150 
crores are being 'Paid by the peasants of this countr.,·, by nearly one half of 
the peasantry of this country, to all these intermediaries between the At.ate 
on the one side and themselves on the other. These intennediaries did 
come into existence because of the fiat of the Hrit:sh Government, and 
these people flourish even today in spite of the economic depression, 
hecause of the long arm of this Government standinQ' behinrl them and 
protecting them and even encouraging them to. enhance the rents and 
rates charging them most inhuman and uneonsC'lonAble rents 

IIr. Preaident (The Honourable Sir Abdur Rahim): Again, the Chair 
would fisk the Honourable Member to confine himself to the clause. 

Prof. N. G. Ranga.: All right, Sir. In Rsking for the remission of salt 
tax, I wish to suggest that the Government. should be quite prepared to 
follow up the recommendations made by the Taxation Inquiry Committ(;'e 
that certain rates, at certa.in grades of pay-, should be raised, and a.lthough 
thnt Report was submitted to them more thAn ten ~ , Government, 
even today, do not propose to charge at leAst the Sflme rates at; were pro-
posed ten years ago, with the result 

JIr. President (The Honourable Sir Abdur Rahim): Is it on salt tax? 

Prof. N. G. Ranga: Not salt tax. 
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Mr. Prea1dent (The Honourable Sir Abdur Rahim): Then: the Honour-
',Ible Member must confine himself to salt tax. 

Prof. N. G. Ranga: May I ask for some guidance and information' from 
you? Am I prohibited by the Standing Orders from making suggestions, 
in the course of my speech for the repeal of the salt tax, to the Government 
of India 

IIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member will be quite in order so long as he asks for the repea.l of the· 
MIt tax, but he cannot go into an.v general scheme of t,axation. 

Prof. N. G. Ranga: I think it is mv duty to this House when J pro rose-
the aboIit,ion of the salt tax that I should be prepared to show an alter-
native scheme of taxation in order to strengthen me in my ~ . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member cannot wander into all sorts of schemes of taxation. 

Prof. N. G. Ranga: I am not wandering into all sorts of st-hemes of 
taxation, but I am pitching my attention on one particular point, and I 
ask the House to concentrate its attention upon another nlternative scheme-
of taxation, and it is onlv one. In the last ten vears, the value of com-
moditieR raised by the ~  has gone down by nearly 50 per cent. 
Recause of thE' fall in prices. the value of agricultural prod'uce rllised hy 
the pensants has ~  down, as I have said, by fiO per cent .. and yet the 
salt tax goes on rising. The revenue from it goes on ~. Hoon after 
the W nr, it was Illaintained thnt hecause it·, was an emergent necessity for 
the Government of Jndi!l to make good their deficit of nearly 29 crores, 
the peasants lind workers were asked to bear their share of tllxation, and, 
therefore. it was doubled. But what plell of emergency ean the Honourable 
the Finance Member bring forward in order to ask this House to sanction 
a revenue of no less than H&. 876 lakhs from salt alone:) If this were 
the only tax tha,t the peasants and' workers were obliged to pay, then it 
might be contended, with some plausibility, by the Treasur:v Bench tll.!\t, 
after all, it was not very much, that it was onlv six annas per head. But 
there is the land reven'ue assessment that is ~'  by all the Provincial 
Governments, and it alone comes to Hs. 1-7-0 per head per annum all over 
the countrv. Then there is the enormous income that is being derived in 
increasing 'dimensions by Local Governments from Stamps. 

Mr. Prealdent (The Honourable Sir Abdur Rahim): The Honouruble 
Member is really making a budget speech. 

Prof. N. G. Ranga: If it is your intention that I should not make any 
speech, I am prepared' to sit down. 

Mr. President (The Honourahle Sir Abdur Rahim): ThHt is not the 
Chair's intention, but the Honourable Memher must be releVAnt. 

Prof. N. G. Ranga: I am trying to be as relevant as it is possiblp for 
me. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair wants the 
Honourable Member to be actually relevant. 
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Prof. N. G.Banga: Actually revelunt I thought I was, but if I am not,. 
I shall try to comply with your wishes. - . 

As much a8 Rs_ ~'  !s ~  ~  in the shupe of land l'e\rentw, and 
Denrly ~  fl.8 much IS bemg rUlsed m t.he shape of Stamps, and a similll.l' 
amount m the ~  of tax on toddy and other drink!:!. So, it comel! to 
Rs. ~ , pl'U8 SlX nnnas on ~ alone. Even yeE'terday, the Honourable 
the F lIlalice Member had estullllted t}ll: whole national income of this 
country at Rs. 1,800 llrores . . _ 

The BOIlO1I1'able Sir James Grigg (l"innnC'e Member): 1,600 l'rores. 

_Prof. N. G. Ranga: Thnt serves my purpose. I do not know how he has 
ltrrlved at that figure, I am SlITS he would mA, be able to i>uhstantiute it 
because he has no UBe for st.ntistics, hccau!'f' he hilS no statif>ticul depart-
m€nt in this country and because . . . 

J[r. President ('l'he Honourahle Sir Abdur Rnhim): The House st.ands 
-adjourned till a quarter pnst two. 

The Assemhly then adjourned for Lunch till 11 Quarter Fnet Two of the 
Clock. 

The ASt!l'mhl,v re-assembled after LlInch tit H quart,er Past Two of the 
Cloek, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Prof ••• G. Banga: T was saying hC'fore the House got lip for Lunch 
that the masses of this country are being over-bllTdened by one tax or the 
other and that on the head of lnnd reVI!nuc /LIane they were pu:dng Rs. 1-7-0, 
that in the form of excise duties Rs. 1-7-0 per head and then on stamps 
11 ann8S and on customs Rs. 1-8-0, t.otalling Rs. 5-1-0 per head per 
annum. What they have to pay in the form of salt. tax is in addition to 
the Rs. 5-1-0 per head per annum. We have to consider this question of 
the aholition of the salt tax onl:v after kep,ping in mind this pllrticulllr great 
contrib\lt,ion that the.v lue making towards the Inninten:mce of t.he Govern-
ment of t.his country, either in the ProvinceI' or in the Centre. The 
Honourable the Finance Member estimated t,he total annual national income 
of this country 8S 1600 crores of rupees. That giyes liS nearly ER. 44-8-0 
per head per annum. As I have said, T do not know how he hilS arrived at 
this figure. I remember having come across Ilnother estimate made hy nn 
eminent economist lind that. was put at 1200 crores of rupees. Even if we 
were to ael'cpt the Honournble th!: Finance Mpmher's m;timnt: of 1.('-,()() 
crores of rupees, high though it is in view of t.he enormous fsllm pnces 
during the l'Lst five years, we get only Rs. 44-8 per hend per annum for the 
population of t hp whole of this country. 

But, if on the other hund we were to calculate it only for the British 
Indians, it is, I admit, a little more. It may come up to B.s. 50, but this 
salt. tax is being levied not only upon the urban classes but also upon the 
rural classes. The rural masses alone number 75 per cent. of' the totul 
population of this country and their per capita income is very much lower 
indeed. I made an estimate only recently, with the aid of the statisti:!s 
published from time to time by the Government of India, und T have 
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Itrrived ut the figure of Rs. 25 per head per annum for the agricultural 
~ , peasants and workers taken together and the other artisans depen-
dent upon them. It is out of this Rs. 25 per annum per head thut an 
kgriculturist has to pay this Rs. 5-1-0 towards Borne of the taxes of the· 
State. 

In addition to the taxes that I have already enumerated, there are very 
muny taxes, such us the cesses levied by the Local Boards, the various: 
cesses that are being levied from time to time by the village panchllyats 
thllt are being established in Yllrious parts of India and the terminal tuxes, 
not to speuk of the professional tax and various other taxes ~  in the· 
municipal :ueas. So, more than ;U! pE'r cent. of the total annual income· 
of an ~.  is being absorbed towards taxation, even according to 
the statistICs of the Government of India. How manv of the urban elassefi; 
are made to pay just as much from out of their total < gross income towards 
the maintenance of the State? Very few indeed. It is because the· 
Taxation Committee has realised this anomaly it has suggest·ed that , ~  
taxes should be found by the Government of India and othE'r Provincial' 
Governments in order to minimize, to some extent., thi!l unequal distribution 
of tax burden between the rich on the one side aDd the poor on the other, 
but no action has been taken on those recammendations although it is 
more than ten vears. It is true that some of the Provincial Governments. 
have accepted the recommendation of the Taxation Committee to IE'YY Ii 
tobacco duty bllt the Centrnl Government has not done anything even in· 
regard to the salt duty. Sir, the Taxation Committee hus suggested' 
thut tax relief should be given to the poor and yet no I\ttempt has been· 
made by the Government of India. Last budget time and this budget 
t,ime, \vhen the Government of India had an opportunity of giving tax 
relief to Borne classes of people or ,)ther, they preferred to give that t.ax relief" 
to those who pay income-tax and super-tax on the specious plea that. there· 
was a pledge given by Sir George Schuster, the predeceiOsor ~ our present 
Finance Member. Sir, what was that pledge? It was fI eonditional 
pledge thflt was given. Whell he was imposing emergency tuxation, 
direct arid indirect, on the rich :,ud on the poor; he thought it fit t.o give, 
a conditiollal pledge only for the benefit, \1£ the rich and not for the benefit 
of the poor. Then the Honourable the Finance Member had to admit the 
other day t.hat that, pledge really dill not directly cover the surcllllrges thnt 
were thell levied upon kerosene, upon sa.lt and other taxes. It was only 
implied in the ssnse that it was called a surcharge, it was called un emer-
gency taxati0n. That clparly shows' how part.ial this ~  I.HIs 
always been towards the rich. And the pledge, because It was a partIal, 
one sided and improper one, should not be considered a sacred pledge at 
all and when this Government is busy in disregarding so many more 
justifiable and sacred pledges I really cannot understand why the, Honour-
able the Finance Member, who has not displayed very much of respect 
towards the proposals of his ~, should be. so very ~  
towards this particular partial a.nd one SIded and unJlls.tpledge gIven. by 
his predecessor. This relief to those ~  have to pay dIrect tl.lxes, ~  
theRe two years, increases the inequalIty that has .alwflYs eXIsted III the 
distribution of the burden of taxatIOn between the rICh find the poor, and 
yet I do not know why he WIlS able to pride h.imseJf upon. the ~  that 
he was trying to help the poor and t.o help ~  the agrlCultunsts and 
the rural masses. 

Then, Sir, we are met with another ~ ~  ~ the ~  Bl·nchc8. 
that, ufter nil, it is onlY six annas. If It ~ not SIX aunus, It muy be cul-
culated at 4!- lonnas and after all 4i annas IS not much. Why bother about 
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it ? If' only the Honourable the }<'inancc Member or his Secretary, 
Mr. Lloyd, would care to accompany me to thoBe innumerable villages 
-that I am busy visiting during the recess, I would be able to show to them 
how valuable this ~  annas is and can he in the fnmily economy of any 
poor peasant or artisap. I can take him to any shop where there are men 
~  women giving out small quantities of grain, it may be one third of 0. 
plCe, or Y 12th of ~ .anna ~ a ~ , and bargaining for the supply of 
lfive or 81X commodltlss-a little bit of coooanut oil, a little bit of castor 
oil, one or two drops of gingelly oil and just a little of turmeric. lind T 
~  say, Il little bit of ~  for their children and then begin to hngglp 
'WIth the merchant for a httle more. You may call it daBturi or tip or 
anything you may like. It is known as kOBartt in my language. That ~ 
always  being asked for and over that there arc always many pleastLnt and 
unpleasant jokes at each other's expense. It is in that wex that. thev 
make their purchases. I submitted a report once i:<> the ~ , ~  
Madras on the manner in which poor peoplC' make their purchases in t.he 
various shandies or markets that are held in various Darts of Madras and 
Government were surprised, out of their wits, how ihis sort of business 
~  he carried on. I hud to submit that report, because I was then 
appointed a special honorar.v officer foJ' ~ an economiC' surv£'y, T 
know that· thE'> Govenlment of India have no use for economic survevs. 
Experts are of no use, Statistics are of no use, }iJven for the Madras 
Government it came to be of no use, because t.hey gave up any further 
flurveys ini:<> the economic conditions of the peasants, when they SAW the 
results of this survey to be so heart-rending and inconvenient. Such are 
th£>, people from whom Government eollects this B.s, 5 per annum per 
head. out of the Rs, 25 per head that they earn. Is that 8 fair thing to do? 

Then the Honourable the Finunce Member might SIIY t,o this House: 
·Here is an Honourable Member who makes an irresponsible suggestion 
and who asks the Govt'rnment of India to lose as much as eight crore's 
and 75 lakhs per annum, Ho,,: am I to balance my budgets:) Where-
'from am I i:<> get this revenue? 1£ I cannot, get this revenue my credit 
would go do\\n and the Government's liability to pay ~  periodically 
on their loans would become too burdensome', He would say that it 
would be impossible for him to get any more money from Opium on 
account of the convention passed at the League ·)f Nations, It would he 
-impossible for him to raise any mm;e money on lund revenue because ~ 

centrally administered ~ ~ are already ~ , Anyhow,. ~ hope 
he would not think of  l'Slsmg land revenue III the centrally admullst,ered 
areas, Although the Honourable the ~  Member ~  nO.t prepared 1x? 
accept the results published by the Dlstnct, ~  Committee of DelhI 
in regard to conditions in the ~  ,areas, It, IS ~  that, land revenue 
burden, even in the centrally ~  arellS, IS to) 11lgh, nnd, ~
fore, cannot be increased, Then what IS the other revenue, that we elln 
think of. He will turn round and tell me that I aI"? speakmg on behalf 
of consumers, and, therefore, I cannot ask. him to raise th.e customs duty 
any longer. Then ~  is ~ . . source ,of mcome from whlCh ~  Go:ern-
mcnt of India. can derive theIr ~ ~ III order ~ ~ . up thIS los8, It 
must be a source of revenue ~ WIll go on ~ m more and more 
money as the needs of the State IDcrease, and what IS that source of 

~.  ? Now, Sir, I don't think there will be any ' ~  
in this House who will ~  ~ all the taxes shoul e pal y t  e 

1 or by one Parhcula.r sectIOn of the people alone. If taxes are .lJOor a one 
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to be ~ , they ought to blCl ,Paid by all those who can bear them. I have 
looked mto the pa,st proceedmg:s Clf the budget Sessi6ns in this House. 
Everybody has saId that certamly the poor people alone should not be 
~  to pay the tax towards. the maintenance of the State and. tho t the 
~  alone should pay .. That IS my content-ion. Of course, I may be met 

wIth the argument raIsed by my Honourable friend, t.he Baronet from 
Bombay, and others, ~ the rioh. people ~  been made t.o pay very 
muc.h more. I do not wIsh. tc ~ mto detSl1. I ~  only to state one 
partIcular fact for your consideratIOn. If you look into the reports pub-
lished on the collection of income-tax by the Government of India it 
\muld be possible for you to find out that the number of ~ wll(; are 
able to pay you ~  has increased by leaps and bounds during 
recent years and espeCIally the number of people payillg income-tux on 
an !lnnual income of more than Rs. 2,000 has Increased to an enormon!'! 
~ ~, by ~  than. t?O per cent. since 1921. ::'hat naturally raises the 
questIon that If the ablhty of these pecple to pay moome-tax has increased, 
in the last fQurteen or fifteen years, how is it that they are paying less 
and less? 'What about the others? As I have already told you, Sir, at 
the beginning of my speech, the incomes of the poor peoples have gone 
down by fifty per cent. and even more in the last few years. And in 
spite of what my Honourable friend, Mr. Sanjiva Row, has had to say 
the other day, it is a fact, it is an unvarnished fact that the income of the 
poor people' in this country, the income of the peasants in this country, 
has been going down and is going down even today. It may be due to the 
deprel'1sion, it may be due to the incapacity of this Government to do 
anything, it may be due to the unwillingness of this Government to do 
anything to improve their productive capacity, and it is such people who 
are made to pay more and more,-from the Rs. 6,34 lakhs in 1921-22 
they are asked to pay Rs. 8,75,00,000 now. Is that fair, I ask? Then if 
the Honourable the Finance Member thinks he cannot very well touch 
these rich men beclluse they Ilre 80 very powerful, and there are rich people 
in every party, I would only asl{ him why thil'1 Government, which haa 
been powerful enough to put two lakhs of us in jail, powerful enough to 
keep on the Stat.ute-book so many of theRe unwanted laws, powerful 
enough to keep thousands and t.housands of people in jail without any 
triul, powerful enough to try to destroy our Congress nnd then elaim. "Oh. 
yes, the Congress is all gone, except for these Gandhi caps in this House" 
-why should this Government be so very much afraid ~  these rich people? 
If it is not afraid of all the millions of people in thiS country who call 
themselves peasants and workers and who constitute by far .the bulk of ~  
population of this vast country, wh,v should it be afraId of these rICh 
people? Sir. it is all because it is itflelf in alliance with t.htf rich ~ . 
(Hear, hear.) Sir, it is all very well for the. ~ ~ ~  Fmance 
Member to sav thHt the Congress is generally III alhnnce With high finllnce. 
I say, no, Sfr: it is not the Congress which is .in. ~ , but on ~  
contrary high finance fights shy of. the ~  It IS high finance whICh 
has entered into an alliance wit,h LancashIre ~' means of tho Mo?y-
Lees pact (Hear, hear), it is high ~ . wh.ich sees no ~  of J ~  
able honestly to compete with Japan, It IS high finance whICh IS preparl.d 
to welcome Lancashire goods but not the goods from Japan. or !,he pro-
ducts of hand-loom weavers, and, Sir, it is high ~  whICh. IS. today 
ruling in the councils of t.he Governor General in .~~ ,  It IS. thtt 
high finance which I wllnt the Honourable the F m:mce ~ , If _IC 
reallv wishes to be fresh in his methods us he has becn ~ tOh he so 
here: to toueh. Well, he does look fresh enough any way. 811', e _can 
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somehow manage to raise this eight crorcs 7!) lnkhs. For this reason, Sir, 
from 34 cron's to 54 crores, the customs revenue has riscn in the last 14 
years: ~  is a? increase ?f 20 ~. That is just a little more than all 
that is bemg plnd b.y the rlCh people III the shope of income· tax and super. 
tax. If the poor classes can be made to pay 54 crores in the shape of 
customs duties, eight crores and 75 lakhi' in the shape of salt tax I de> 
not see any reason why the rich people should not be made to ~  eight 
crores 75 lakhs forthe relief of the poor people. That is the amount which 
will be involved in the abolition of this tax. But the Government is not 
going to do that. 

I wish to place before this House one further fact that it is not only 
four annas six pies which an individual will be guining by the abolition 
of this tax. You would· be able to provide employment, voluntarily, for 
more than one million people in the country side. It is true that, the 
rich people and the urban classes may anyhow have to pay, hereafter, for 
the salt that they consume. Well, Sir, they can very well afford to pay 
it. I might be asked what about the urban working classes? Weare 
being asked iIo pay these customs duties in order to help my Honourable 
friend, the Baronet from Bombay, and also the industrial workers in 
urban areas and should they not at least make this much of contribution 
to relieve the poor masses? If that is just,ifiable, then who are to be 
benefited directly by this? It is the nual ma.sses and workers and 
peasants and there would be no less than 50 millioJls of people und each 
one of them would he gaining Rs. 1·8-0 per annum as addition to un annuar 
income of Rs. 25. This sum of Rs. 1·8·0 is certainly a mentiona.ble 
amount. After what Govemment take away from ~' Ilnnual income of 
Rs. 25-they take awa.y to the extent of nearly Rs. f>-this additional 
oJum of Rs. 1·8·0 is a considerable sum. Will not this Government he 
good enough to make that gift to the ordinary peasants. 

I am not asking the Government to spend this money by d'e\"iHing 
ways and means by which industrialisation can be hroughb about. in this 
country. I was surprised the other day when the Honourable Member 
for Industries and Labour got up Rnd asked ~' Honourable frined. Mr. 
Joshi, what were his idl'll!'l of developing indu!'ltry in this country? Well, 
Sir it is for the Govemment of India to do thnt. It ifl not our busi. 

~. If I were the Govemment of India, I would be able to produce 
!l number of schemes from my sleeves and I would be ashamed to ask 
anv Honourable Member of this House to produce a scheme. It if' for 

~ Govemment of India to produce the scheme. After 150 :veal'S of 
benign rule of the Britnsh Govemment, the Honourahle the Finance 
Member says, there are no famines now, while there used to be famines 
hefore. I am quite prepared to beJieve most of the things which the 
Honourable the Finance Member wants U8 to believe. Yes, there were 
famines before the British Government came into this country. there waR; 
.mIt tax before the British Govemment came int,(j this country. Wbt is 
it that the British GOVl rnment huve done, if we are suffering today in 
the snme way as we used to suffer before the ad vent of British rule? 
What is it that the masses have gained by British rule:> ~ . 
nothing. 

An Honourable Kember: There were no epidemic diseases before the, 
advent of British rule. 
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Prof. N. G. lI.anga: Look at any part of India you like. There is the 
Khulna district, there is the Gujrat where revenue officers, the patwari 
and the chaukidar, had to resign their jobs on account of their inabilitv 
to collect taxes that are cruelly raised by Government, in spite of the 
n.ging famine for the past four or five years. The neighbo'uring provinces 
and the neighbouring districts are all suffering from famine. There is 
the Burdwan and: several other districts in that part of the country frolI! 
which the Honourable the Law Member hails and I do not know whether 
he is just as fond of Bengal as we are all of India. There is famine in 
Burdwan. There is famine in the Punjab and in the Central Provinces. 
Peasant marches are being organized in those parts in order to ask for 
tax remission. The tragic part of it is that Government are not even 
prepared to extend the salt concessions to those parts which are badly 
famine stricken. Will the Government tell me whether they have extend-
t·d the free salt! concessions to any place in India during the whole of 
last. year? If that is the result of 150 years of British rule, well, I leave 
the Honourable the Finance Member to feel proud of it, and I can only 
Btl:", "God save us from this sort. of Government". 

What I want is eight crores and seventy-five lakhs as tax relief. It is 
not a great demand. The Honoura.ble Member gave two crores t{l tl\f' 
.,.ich people last year and this year. He might turn round and say, "Ohl 
T have given one coore last year and I am giving one crore and seventy-
five lakhs this year which makes a total of two crores and 75 lakhs for 
rural uplift. Wbllt more do YOll want?" He has himFslf stated that 
there is no possibility of any more grant hereafter. Well, Sir, he has 
given two crores and 75 lakhs in return for how much? Fifty-fouI" crores 
paid in the shape of customs duties, eight crores 75 lakhs paid in the 
shape of salt tax. That is for the Government of India alone. What 
nbout the Provincial Governments and the millions of money that are 
heing paid: to them? Out of Rs. 2ti lIt'/' ('arita helld of income, nearly 
Rs. six is paid to thE' Government from the ordinary agriculturist. The 
Honourable Member ought. to realise whaj. he has done for pea811nts does 
not go anywhere and thRt it ill not at all enough. 

Every Honourable Member of t,his House has already made it perfectly 
cleAr that we want the total aholition of t.he salt tax. (Interruption.) r 
know my Honourahle f';ends are impntient ahout moving their own ~ 
ments on salt tax with 8 view to get remission. They think if we are 
not! a.hle to get this total aholition, Ipt lI" nt least get Il remission of t·wo 
nnnas or four annas or more. It may he t.hat. thi" question hilS been di,,-
cussed again Rnd again for several years pnst. in t.his House as well as in 
its predecflssors. It. ma.y be so. hilt T ~' it i" on this that the BritJsh 
Government is going to hreak itself,it. is on this that. 1>he people of thi" 
!'otmtrv have cRmed a national fight all nlonp-. It is for the sakE' of this 
that Mahatma Gandhi has had to ma.rch to Dandi, it is for the sake of 
this that people like myself havp hlld to give up rosy chances of job" and 
('ome down here to fight, the people's cause. Tt WAS over Rornp RIWh 
thing that the French 'Revolution broke out Rnd the post. war Geri'l'lan 
Revolution took place. It is ovel' such .8 seemingly unimportant. ~ 
~  the Russian Revohltion took place. I warn the Government. that. 
if thE' V do not aholish this SAlt tax, thev are hargaining for a revolution. 
r Rm' not 80 verv keen whether you heed mv ~ or not, becausE" 
von Beem to be bent on bargainin'g- for a revolution. But if you do not 
wnnt. revolutioil in this country, then make a: beginning Bnd get rid of 

G 
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eight crores and 75 lakhs. Try to make & gesture to the masses. Other-
wise the 'musses w.ill he perfeotly justified in going about the oountry 
rising, not only against this Government, but also against all those classes 
who have been co-operating with this Government in order that the 
masses might be exploited. It is easy to say, yes, look at these people, 
they have gone mad. Mahatma Gandhi wus once att&oked as being mad. 
The great Wilberforce was once attacked &II being mad. It servps t.he 
interests of the rich, the Anglo-Indian and the pro-Government Press to 
~  some of us as mad people. Yes, Sir, we are mad, mad with rage, 
mfid against injustice, mad against this Government, mad against tyranny 
.and mad against all repressive laws. I would rather that these 365 
millions of people should go so mad as to gat rid of this system of Gov-
ernment than that. we should parude ourselves as sensihle people as sonle 
of my Honourable friends over there (lDd there, and say "everything i!' 
quiet on the western front" while as a matter of fact t.here would he 
the German march into the Rhur. (Applause.) 

The Honourable Sir James Grigg: In spite of the eloquent. appeal to 
which we have just listened, I am afraid t.hat I cannot accept his invita-
tion to flee from the wrath that is to come, and if all this wrath is to 
follow the rejection by the Government. of his proposal to repeal t.he 
~  duty completely, I am afraid it must come, because it is quite clear 
thllt t,o surrender something like eight crores of revenue on a narrowly 
halanced budget, which has considerable calls on it. in the futture. is 
quite impossible. I do not wish to go, in this connection, into. "'ny 
fluestions of comparative weight of taxation on different classes or even 
on individuals. What is quite clear is that. the budget cannot at t,he 
prpsent moment spare even a small portion of this eight crares. Sir, T 
oppose the amendment. 

Mr. M. A. JiDDah (Bombay City: Muhammadan Urban): Sir, I do not. 
~  in the anxiety to save this Government.. If a revolution is to come 
ll.bout by the continuation of the salt tax, I think we ought, to welcome 
'it., (Laughter.) If t.be power of Government is going to be destroyed 
by t·heir d'eeds in Bengal and all over India, as my Honourablfl friend 
yesterday pointed out, then I do not wltnt to correct t.hem. Go on with 
your repression, go on with your salt duty; but, Sir, that is not my 
object,-to save the Government. Unfortunately we are here in this 
LegildAture, and we are circumscribed within certain limits. This is not 
II new question, and I do not think I need Rasure my Honourable friends 
t.here that mv anxiety is not anv the less than theirs if any real relief 
can he given' to the poor. But the difficulty that I have ~  found,-
T have been iIi this Legislat,ure for many years, and this question he,s 
croT!ped UT! every yesr,-the difficulty is that if you want to abolish the 
salt tax as a matlter of principle on any grounds,-and there are many 
!!1'01'fnds for it.-then we have got to suggest an alternative. If we on 
this side of the Honse, as the Opposit,ion, were to examine the budget 
critically and CArefully nnel put forward a definite a1t-et'native to the 
budget, then I cari understand our pressing Government and hold-
;ng to our opinions and saying that the salt duty inutt he abolished. 
Bllt, unfort'lmatelv, we have never been able to do that and no definite 
ilcheme has ever emerged from the opposition Bpnch. T do not. 81\;'1' t,ha.t 
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it is our obligation in the sense that we are obliged to do it; but remem-
ber tJIe situation under which we are working; and, therefore, what, we 
have to do is this. We have to show how we can also produce It balallced 
budget, and a better one than GoveJ:nment are doing. Jt may be that 
t.hey may not accept it, but surely we shall then justify our position 
before the world and say that having shown this we are going to abolish 
the salt tax and let the Governor General certify it. Thut we have fiot 

. heen able to do yet. I know we cannot make a motion to appropriate 
revenues or the monies; that. is not open to us within the four corners 
of the Constitution, but it is surely open to us to put fOI·ward a definite 
scheme and say: "Here this is what we want Government. to do". If 
that is not taken care of in the next year, let me t.ell you, I shall be 
with the Honourable Members then and say: "Now, W(' have given you a 
-chance, we will abolish the salt duty altogether and you can certify it 
if you like." I do not, therefore, want, merely a sentimental sorl of 
thing w.hich you bring uP. and which flules out withoutl clinching the 
thing as you should clinch it. Therefore, al1Ihough I can support this 
:amendment, I am not going, in case of a division, toO walk into the 
Oovernment: lobby. .. 

Pandi' GoviDd Ballabh Pant (Rohilkund a.lId Kumaon Divisions: Non-
Muhammadan Rural): But you have thrown out supplies demanded for 
"the Defence Department, and most of it is non-votable. And that was 
<eight, crores . . . . 

1Ir. )[ . .A • .Tinnah: Excuse me, that was not on the financial ground. 

[At this stage, Mr. President (The Honourable Sir Abdul' Rahim) 
resumed the Chair.] 

That was not on the ground that we were suggesting another financial 
budget. That was merely, as I made it clear, a pure consttitutional issue 
condemning the military policy of the Government. 

Pandit Govlnd Ba11abh Pan': But including extravagance. 

lIr. )[ . .A • .Tinnah: I beg your. pardon. The a.rmy grant was thrown 
out by us, not because we had no grievance with regard to t,hat grant 
itself, but as a constitutional gesture. We say that the arTIlY policy of 
Govemmentl is so wrong that this is t,he only way in which we can· 
show our disapproval. That has nothing to do with the hudgetary posi-
tion at all. I am now dealing with the hudgetary proposals. ThereforE', 
thAt is the position 'Ilhat I take up. 

Further, I have always tried my best to understltnd. and T mil open 
to conviction whether, if there is any reduction of the Sltlt dllty, it will 
treally give any substantial relief to the poor men that we have in our 
minds. T really must honestly confess that I haye not hAEm slttiRned 
thnt the reduction is going to give any substantial relief to th(' poor mnn. 
Therefore, I feel this, that neither are we going t,o hplp tlw popr man, 
nor are we in a position to suggest an alternative. And. worldng within Hw 
four comers of the Constitution, it win not be justifiable on my part to 

o 2 
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[Mr. M. A. Jinnah.] 
say to Government: "I have examined your budgetary proposals, and I 
want now to knock off eight crores or four crores, or even a crore 
und a half." I am nbt in a position to do that. At the same time, 
I do not subscribe to the ~  of the position of Government. And. 
therefore, my Party, after full consideration, have decided on this ques-
t.ion that we cannot support the amendment, but we cannot support 
Government either. 

Ill .•. S. Aney (Berar Representative): Sir, the speech, which my 
Honourable friend, Mr. Jinnah, has just made, has induced 

3 P.M. me to intervene in this debate. He has put forward two 
reasons for the att..itude whir,h he and his Party will take up. One is 
that t.hose who hHve moved this cut have failed to put forward any 
alternative scheme for filling up the gap in the revennes which will be 
made by this amendment, and without which be does not think it would' 
bfl justifiable for liS to demand a reduction of revenue to the tune of 

• eight crores. At the SI1Ill£' time he has told us that he does not think 
that the reduction of the salt duty will melm really any relief at all. I 
am unable to reconcile these two positions. If my Honourable friend 
thinks that a reduction of the saIt duty will' mean no relief to the poor' 
at Ilil. then the question of the entire abolition of the salt duty even ... 

Ill .•. A. • .JiDDah: I did not say it will give entirely or no relief nt all 
At present I am only speaking from what I R1Il able to understand, and 
I am open to conyiction; hut I do say that at present I am not satisfied' 
that n reduct'on of the snIt duty will give any suhstant,ial relief to tllE>' 
poor mun. That is m.v pORit,ion. 

Kr. )[. S. Aney: J thillk 1 preciRely understood my Honourable friend 
to mean what he h8'B just said. ~  he is not yet oonvinced that a reduc-
t,ion of the saIt duty will mean any substantial relief to the poor. That 
is t.hc position and I accept that. position. If ~  is so, how would hE>' 
be justified in voting for the tota'i abolition pf the salt duty if there an" 
,alternative budgetary proposals put forward by the other Party? 

)[r. )[. A. • .J1Dnah: r mo." not; but prodm·e II ~ ' ' first. 

Mr. )[. S. bey: If evell in thut cuse he i;; 1I0t going to vote for ~ 
lliJoiir,ion of the salt duty, then the argument that is put forwurd has. ill 
~' opinion. 110 immediate vHlne fo)" the purpose of considering our atti-

tudl' on thiR partiulill)" amendment lit. all. All that he means to say is 
thut anvbody who comes here fo)" the sake of the ubolition 0)" a 8ubst,antilll 

'~  of uny tux which (tovernment muy want to impose through 
their Finanee Bill 1lI11s1 lIoeessllrilv have II counter scheme. so thnt if u 
tax is throWll out or rellllcpd, there may he Romething else in its plflce 
whieh mav be reasonahlv eonsidered hv the House, That is all what he 
means in' fht, first purt' of his speed;', It has got nothing- to ito w'th 
'"t·gard to the attitude to be taken up by any member of his Party on 
thiR particular motion. T 0111." want to draw attention to one point of 
view, t,hat is the ,second point of view. The duty on salt has all along been 
('onRidered as a duty upon one of thE> neeessarit's of life, and n duty 011' 
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:a necessary of life is justified only, in my opinion, when there is an 
.emergency which compels Government to recover revenue from the 
people. If there is not that emergency, the general policy should be the 
avoidance of necessaries of life being included in the list of articles which 
arc to be taxed. This is a case on which, from the very beginning, the 
Congress and the Indian public huve consistently and emphatically pro-
tested, and declared that the duty on salt is one of the unreasonable 
duties und ought t.c be removed. Thi1> duty has undergone various changes 
from the old times. It is true that under the existing condition of the 
budget if the duty is removed it means a loss of eight croreR of rupees; 
there is no doubt on that point. But. our attitude on t.his point will 
depend upon the reply which Government. can make. Are they prepHred 
to consider any proposal which will ultimately lead to the abolition of 
the salt duty within a reasonable period? If the Government's reply had 
been of the nature that under t.he existing conditions they could not con-
sider it, but that they were prepared to proceed by gradual stages, 
ultimately tending to the total abolitioll of a duty on an extremely neces-
sary article of diet of the Indian people, within Ii' reasonable time, I 
personally would not have been inclined to vote on the amendmcnt as it 
is. But the attitude of the Government is of an entirely negative natUl'e. 
S1lch being the case, I and Illy friends sitting behind me cannot accept this 
attitude of complete negation of their grievance-which has been a stund-
ing grievance of the Indian public for the last 40 or 50 years. To that 
our reply is that we have to stand by the demand of the country made 
for so many years. For that reason, I would ad\1ise my friends to vot.e 
for the motion. 

Kr. S. Satyamurti: The intervention of my Honourable friend, the 
Leader of the Independent Party, is always welcome in this House: I 
wish he intervened oftener. He has thrown out a challenge to this side 
practically. I propose to answer that challenge, most respectfully and 
very briefly. My Honourable frined says that the removal of the salt 
.duty will not, give BubEttantill1 relief to the poor. I want to remind my 
Honourable friend that the poverty of this country is one which no English 
word can adequately describe. (Hear, hear.) They talk of poverty in 
<>ther countries in a quite different sense. If a poor man in this country • 
can get eight annas the whole year round, it is a real addition to his 
income. Many people in this country cllnnot buy a, yard of cloth, to 
make an additional bit of clothing for themselves. I am sure my friend 
knows it; several of them cannot afford two meals a, day. I, therefore, 
suggest that the removal of the salt duty will bring substantial relief, 
not in our dictionary, but in the dictionary of the poorest in this laiJd. 
I suggest that the Ilverage income being between seven pies a day and 
two annas at the most optimistic egtimate, even the relief which eight 
orores of taxation being removed will give to the poor is not unsubstantiul. 
T would, therefore, appeal to hiB generous heart to think of the poorest 
in this country, and vote for this ~ . 

The second argument he gave was that we have not suggested alter-
native schemes of tIJXlltion. 1 am very glad that, shrewd parliamentarian 
that he is, he recognised ~ it was no part of our obligation, and, if 
Government had asked that question, I would have said, no; but since 
he has asked thBt question, I would attempt to answer it. I want to 
tell him ·that a ten per cent. cut in sa'laries will give us four crores a year. 
Has he ever heard of salaries, on the scale prevailing in India, in any 
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[Mr. S. SatyamurtL] 
country in the world? Row long will these fat salaries go on without 
their being touched in spite of the cataclysmal fall in prices? Why 
should we not bring them down, and givc the poor this relief? Secondly, 
my Honourable friend, the Finance Member, who has constituted him-
self Deputy Providence to financial autonomy, forgot that he is the 
Finance Member of the Government of India. Why should we think of 
a revenue reserve fund out of the surplus? I ask my friend: "Is it just, 
is it. fair, to tax the pooreli(; in the land, make a surplus, and build up 
a revenue reserve fund-to create Dew provinces, give them funds. Why 
is it right, is it not a ~  comparaiively speaking?" 

Then, Sir, we have, I think, under-estimated the revenue this year 
also. My Honourable friend comes from a city where there are dis-
tinguished men who belong to Chambers of Commerce. I have been 
flooded-a" I am sure he has been-during the last few days, with state-
ments in which they have deliberately stated that the Finance Member 
has under-est.imated the revenue. Taking all these together, we can easily 
mi1.ke these eight Cl·ores. 

But, Sir. I would like to conclude by supporting the point made by 
my Honourable friend, the Leader of the Nationalist Party. If the Gov-
ernment were willing t,o have a plnn of reducing the eight crores by two 
crores a yellT or even by one crore a year in four or eight years, I can 
I1ndf'rstand the ntt.itllde of thf' Leader of the Independent Party but 
their attitude is one of non pOBBumUB. And, after all, although my 
Honourable friend f'xplained our vot,e on the Army cut was based more 
on constitutional than on financial grounds, I am sure, 8S one who knows 
the inner working of the Army Department to the extent to which "igno-
rll'Ilt Members of this HOlll'!e" can ever be allowed to know these things. 
he ought to know-none better-that there is ample scope for retrench-
ment on Army expencHtnre. Weare ~  -45 crores of rupees on it; 
is it Buggested seriously by anyone, that you cannot reduce two ~ 
01lt of that forty-fiYe, can you not do it, doe A not my friend know it can 
be done? I do appeal to him-he made a valiant appeal the othpT day 
for our sitting do\'m and settling om quarrels. Let him mllke a beginning 
today by walking into the lobby with us, and we will be starting on the-
road to settling these quarrels. 

Some Honourable .. embers: Sir, I move that the question be now put. 

Kr. PrIlldIDt (The Honourable Sir Abdur Rahim): The question ~ 

"That the queeticm be now put." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"Th&t toO dauBe 2 of the Bill. the following be &dded at the end: . . 
'aDd the said ~  shall. in so far all they enable the. Governor General iD' 

Council to l'6JDit any duty 80 imposed, be oonlltrued all if with effect from the 1st day 
of April, 1936. they remitted the duty to the extent of t,he tlaid one rupee and four 
annall, and nch remi8l!ion shalt be deemed to It6ve been made out of the leviable duty 
by rule made under that. HOtiOll'." 
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The Assembly divided: 
AYES-52. 

Aa.ron, Mr. Samuel. 
Aney, Mr. M. S. 
Asaf Ali, Mr. M. .. 

Ayyangar, Mr. M. Ananthasayanam. 
Ba Si, U 
Banerjea, Dr. P. N. 
Bhagavan Du, Dr. 
Chattopadhyaya, Mr. AmBrendra 

Nath. . 
Chettiar, Mr. T. S. Avinasbilingam. 
Chetty, Mr. Sami Vencatachelam. 
Chunder, Mr. N. C. 
Das, Mr. B. 
Das, Mr. Basanta Kumar. 
Das, Pandit Nilakantha. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
GadgiI, Mr. N. V. 
Giri, Mr. V. V. 
Gupta, Mr. Ghanshiam Sinl!)b. 
Hans Raj, Raizada. 
HOtimani, Mr. S. K. 
Jedhe, Mr. K. M. 
Jogendra Singh, Sirdar. 
Kailash Behari Lal, Baba. 
Khan Sahib, Dr. 
Khare, Dr. N. B. 

Maitra, Pandit Lakshmi Kanta 
Malaviya, Pandit Krishna Kant. 
Mangal Singh, Sardar. 
Mudaliar, Mr. C. N. Muthuranga. 
Muhammad Ahmad Kazmi, Qazi. 
Nageswara Rao, Mr. K. 
Paliwal, Pandit Sri Krishna Duttji. 
Pant, Pandit G:Jvind Ballahh. 
Parma. Nand, Bhai. 
Raghubir Narayan Singh, Chou-

dhuri. 
Rajah, Raja Sir \' 88udevB. 
Rajan, Dr. T. S. S. 
Raju Mr. P. S. Kumaraswami. 
Ranga, Prof. N. G. 
Sant Singh, Sllordar. 
Satyamurti, Mr. S. 
Sham Lal, Mr. 
Sheorlass Daga, Seth. 
Singh, Mr. Rllom Narayan. 
Sinha, Mr. Anugrah N araylln. 
Sinha, Mr .. Satya Narayan. 
Sinha, Mr. Shri Krishna. 
Som, Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Thein Maung, Dr. 
Varma, Mr. B. B. 

NOES-4l. 
Ahmad Nawaz Khan. Major Nawab. 
Allah Bakhsh Khan Tiwana, Khan 

Bahadur Nawab Malik. 
Aminuddin, Mr. Saiyid. 
Ayyar, Diwan Bahadur R. V. 

Krishna. 
Ayyar, Rao Bahadur A. A. 

VenkatBrama. 
Bajpai, Sir Girja Shankar. 
Bewoor, Mr. G. V. 
Buss, Mr. L. C. 
Craik, The Honourable Sir Henry. 
Dalal, Dr. R. D. 
Das·Gupta, Mr. S. K. 
Dash, Mr. A. J. 
DeSouza, Dr. F. X. 
Grigg, The Honourable Sir. James. 
Grigson, Mr. W. V. 
Hands, Mr. A. S. 
Hudson, Sir Leslie. 
Hutton, Dr. J. H. 
Jawahar Singh, Sardar Bahadur 

Sardar Sir. 
Khursbaid Muhammad, Khan Bahadur 

Shaikh. 
The motion was adopted. 

Lal Chand, Captain Rao Bahltdur 
Chaudhri. 

Leach, Mr. F. B. 
Lindsay, Sir Darcy. 
Lloyd, Mr. A. H. 
MacDougall, Mr. R. M. 
Metcalfe, Sir Aubrey. 
Morgan, Mr. G. 
Mukherjee, Uai Bahadur Sir SatYR 

Charan. 
Noyce, Tho Honourable Sir Frank .. 
Rajah, Rao Bahadur M. C. 
Rau, Mr. P. R. 
How, MI'. K. Sanjiva. 
Sale, Mr. J. F. 
Scott. Mr. J. Ramsay. 
Sher Muhammad Khan, Captain 

Sardar. 
Singh, Rai Bahadur Shyam Narayan. 
Sircar, The Honourable Sir 

Nripendra. 
Spence. Mr. G. H. 
Tot.tenham, Mr. G. R.. F. 
Yamin Khan, Sir Muhammad. 
Zafrullah Khan, The Honourable Sil' 

Muhammad. 

Mr. President (The Honourable Sir Abdur Rahim): Then, the next 
one is a comprehensiv.e amendment. If that is adopted, then I don't 
think any other Honourable Member can move his amendment. 
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The (jucstion is: 

"Thllt clause 2 of the Bill, as amended, ijtand part of the Bill." 

The motion was adopted. 
• 

Clause 2,88 amended, was added to the Bill. 

JIr. President (The HOllourable Sir Abdur Rahim): The question is: 

"That clause 3 stand part of the Bill." 

The fin;t UlllCl\(trllfJllt. stunds in the Ilame of Mr. Muthuranga Muda-
liar. 

Mr. O. N. Muthuranga Mudaliar (South Areot cumChingleput: Non-
)'luhamrnudun Huml): Sir, I don't move it. 

Mr. 'President (The Honourable Sir Abdur Rahim): Thl' next one is 
~ . 41 standing ill tlw name of Pundit ~  DaR. 

Pandit NUakantha Das: Sir, ] dnn't move it. 

Mr. President (The Honourable Sir Abdm Rahim): The Chair timlR 
there are two other amendments in the names of Mr. E88ak Sait and 
Mr. Bajoria, that is No. 40. 

Mr. H. A. Sathar H. Essak Sait (WeRt. CORat and ~  Muham· 
madan): ] don't, move it, Sir. 

Babu Baiinath Balorla (Marwari Association: Indian CommeJ'c('):] 
don't move it, Sir. 

The Honourable Sir Frank Noyce (Member for Industries and Labour): 
If it. is really helpful t,o the House, J mll"y suy, Sir, that ~ . 42 is t,he 
most comprehensive. 

Mr. President (The Honourable Sir Abdur Rahim): Does Mr. Paliwal 
wil'lh to move it? 

Pandit Sri Krishna Dutta Paliwal (Agra Division: Non-Muhammadan 
Rural): Yes, Sir. . 

The Honourable Sir Prank Koyce: I think, Sir, I am correct in saying 
that in Pa1!t years you allowed all the amendments relating to letter rate 
to he moved together in view of a comprehensive discussion. 

JIr. President (The Honourable Sir Abdur Rahim): Supposing thiB is 
passed, then do the other amendments become unnecessary? 

The Honourable Sir Frank Noyce (Member for Industries and Labour): 
The t.rouble is that it is an extraordinarily complicated business, and t,hat 
it is verY difficult to sav how far this mnendment, which would involve 
the greatest loss to ~ Postal Department, would cover all the others. 
No. 42 involves the greatest loss to the post office. 
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Mr. President (The Honourable Sir Abdur Rahim): Are there any other 
'Variations proposed? 

Xr. Sri Prakasa (Allahabad and .JhalH.;i Divisions: Non-Muhlnnmadan 
Ruml): Sir, T have a ~  t,o No .• '52. 

lIr. President (The HOllourable Sir Abdlll' Hahim): r will take up 
·No. 42 flrFlt. 

Pandit Sri Krishna Dutta Paliwal: Sir, I don't move No. 42. 

Xi. President (Tllf' Honourable Sir Abdur Ra·him): Thfln, we come to 
~ . 44. Does Mr. Akhil Chandra Datta want to move it? 

Mr. Akhil Ohandra Datta (Chittagong and Rajshahi Divisions: Non-
Muluunmadun Rural): Yes. Sir. My amendment is: 

"That in Schedule I to the Bill. in the proposed First Schedule to the Indi811 
POBI, Office Act, 1898, for thp (·ntries under thl' hend '];Mfprs' the following be 

. ~  : 

• For a weight not exceeding half a tola 

For a weight ezceeding half a tala, but not ex-
ceeding one tala 

For every tala or fraction thereof, exceeding one 
tola._ 

Half an anna. 

One anna.'; J 
·1 i·" 

Quarter of an ImD8. .... 

Xr. President (The Honourable Sir Abdm Rahim): The Chllir might 
-ex]Jlain that if this is earri(>(l, then no further amendment can be moved. 

Xr. AkhU Ohandra Datta: Sir, on further eoru,ideration, I have decided 
not to move it. 

Xr.Presldent (The Honourable Sir Ahdul' Rlthim): Which IR the next 
.one in order of cornprehensi'veness? 

The Honourable Sir )'rank Noyce: No. 47. 

Xr. T. S. Avinashilingam Chett.iar (Rnlem and Coimbatore cu.m North 
Arcot: Non-Muhammadnl1 Hum!): I do not move No. 47, Sir. 

J(r. Xathuradu Vissanji (Indian Merchants Chamber and Bureau: 
lndian Commerce): I do not. move No. 49, Sir. 

Xr. President (The Honourable Sir Abdur Rahim): No. 50. LBlchlmd 
Navalrai. Absent. No. 51. 

Xr. Basanta Kumar Du (Surma Valley cum BhiIlong: Non-Muham-
;madan): I do not move it, SIr. 

Xr. S. Satyamurtl: I alRo do not move No. 51, Sir. 

Mr. PresldeDit (The Honourable Sir Abdur Rahim): No. 58. Mr. ~  
Prskal>a. 
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Mr. Sri Prakua: Sir, I move: 

"That in Schedule I to the Bill, in the propoHed First Schedule to t·he lndian, 
Post Office Act, 1898, after the entries under the head 'Letter,' the following proviso' 
be added : 

'Provided that letters containing bono fide postal complaints and marked as BUch 
on ~  envelopes addressed to officers of thl! Postal Department &hall not require any 
postage' . " , 

My suggestion is a ~  simple one; and I believe the Department can 
~  accept. this amendment. FormElriy, letters cont,aining any com-

plamts agalllst the Postal Department could be sent without any pQstage. 
Now, tht' post office bAH) changed that rule; and they require posi:6ge 
on every letter eontol;\ining ev£:n H postal complaint. As I explained last 
year, it is rather hard to expect a man to complain against an over-charge 
of two pice on a hellrinlZ let.ter, in a letter t·ho.t requires five viee of postage 
to send; and, therefore, I thought that it WIiS in the interests of the 
Department itself tD enflourage persQns tD send complaints against itself 
without' any pre-payment of . ~ . So far flS I c;o\lid understand my 
Honourable frienel, Mr, Bewoor. he felt thut, af> compluints against every 
other Department of Government required postage. so shollld- postage be' 
required on compillint.s against tbf: post. oftiC(: iti\plf. Bllt the fact. is 
thnt other Departments of Government have tD use postage when thtly 
send their letters, while t.he Postal Department does not use any postage 
on its own letters. And, when this Department i" cl\lled a commercial 
department, it is up to the Department. to facilitat.e the com'pI!l1nts that 
the public may have to make agaim;t it, and it shollld not effectively shut· 
out all complaints by insisting on postage. Lust year, my Honourable 
friend, Mr. Bewoor, said that it was ellsy for me to hand ·over a complaint 
to the post office as I wcnt about my businp-sll. und that if T (lared to hand 
over the complnint to the post office which had over-charlZerl me, then I 
could do so without any extra postage, But, supposing Jhuve u complaint 
against the post offiet' of Bumbay, sm!:!y the post ')ffice in Benares is not 
going to accept u complaint that 1 may have to make there. [fpar the 
Department feels that very often complaintR are not bona fide, and 80 it 
wBnts tD di<;lcourage such complaints. I think there is also the idea t.hnt 
u lot of ~  letters will bt· sent without I're-l'll,vllJ(,lit of postagl', 
But T do thin:k that ull this fear is not well founded. There are not very 
mnny people in our c01lntry who pursue very fur their complaints against 
anv wrong that the'; feel they have suffered; and the few that want to do· 
so "phould' be encouraged to do so. It is in the interests of the post. office 
itself that this proviso should be accepted. 

Mr. President (1'he Houollrable Sir Abdur Rahim): Amendment 
nlOved: 

"That in Schedule ] to the Bill. ill the proposed First. Schedule to the Indian-
Post Office Act, 1898, after the entries under the head ' '~' the following provlso 
be added: 

'Provided that lettera containing bono fide postal complaints and marked ~  BUM 
on the envelopes addres8ed to officers of the Postal Department, shaH not requlre any' 
postage' . " 

Kr. G. V. Bewoor (Director General, POElts and Telegraphs): Sir, 
the concession of sending, free of postage, comp'l!\intl:! ~ \tbe ' ~ ~  
Rnd telegraph departments was granted in hhe early days of post offiee m' 
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India ~  it. was ~  ~  to encourage complaints in ordE'!' 
to asc,ertmn and remove defects Il1 t,he service which might otherwise pass 
unnoticed, and, generally, to establish confidence in the minds of the 
public, This privilege undoubtedly served its purpose at '~ time, but it 
had ~ ~ ~ its u,sefulness ~  had developed into a source of 
definite mconvemence, If not a nUIsance. A very large majority of the 

~  .were ~  ~ be frivolous and ~ , but apart from that, 
the chief difficulty IS thiS. A letter comes m  a closed cover and it is not, 
until you have opened the letter, that you know whether it contains a 
complaint, or whether it is an application for a job, or whether it relates 
to an application for the transfer of 11 savings bank account, or whether it-
is un obscene letter, or an anonymous attack upon anyone. 

Dr. P. N. Banerjea: It can be mentioned on t·he cover that it IS 11' 
complaint. 

Mr. G. V. Bewoor: The mere fact that the writer mentions on the 
cover that it, is a compillillt is not u gunrantee that its contents are a 
complaint, und, it is lifter long years of experience of this kind of 
ineonvenienl\e or nuisllnce, that the (Toyernment dedded to take away this 
privilege. I wish to assure the House that we had absolutely no desire 
in making this change to ellrn any more money for the department. The 
nmollnt of revenue involved in this is n very small one, but t.he time of 
the departmental officers was greatly wasted in dealing with absolutely 
frivolous complaints, and especially with a large number 6f anonymous 
communications which came with the superscription "Postal complaint". 

Kr. Sri Prakasa: Will my Honol1rnbJe friend allow me to inform him 
thai I have myself recovered many a half anna, when there was a s:vstem 
of making eompluiuts without pre-pH;vment? 

Mr. G. V. Bewoor: I do not quite understand the Honourable l\Ielllber. 

Mr. Sri Prakasa: T have recoverfld manv a half an anna in thl' old davs 
when I could complain Hgllinst the post ~ ~  over-charge without ~ 
paying postage on , ~ containing my complaints. 

Mr. G. V. Bewoor: r never accused my Honourable friflnd of milking 
frh·olous complaints, but there are 350 millions of people in this country .. 

Mr. Sri Prakasa: Can they all write? These 350 millions? (Laughter.) 
Thnt is news to me. 

Mr. G. V. Bewoor: These are actual facts, and I clln tell the HOIlRt" 
an actual story. A Superintendent bflgHn to receive a numlJPr. of com-
plaints, and  when he examined tllem, he traced them to a cert.aln !>chool 
where a school master was teaching his students how to write letterA and 
appliclltions; and, in Jrder t.o test whether their essay or their attempt at 
writ.ing Ictters and complaint-s were really such as to impress. somebody, 
thev used to address these in :l cover and send them to "arlO us postal 
ntti(:ers. Th!lt is one of the Ilctual instances thnt has oct'urred in the 
post office. ThiA was some years ago, but ~ chief. point is, ~ r do ~  
lIee why in the post office there should be thiS pnrtlCular concessIOn whICh 
is not extended to Bnv -other department of Government. Everybody will 
admit. I am sure, thnt complaints made to the post ')ffice always receive' 
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[Mr. G. V. Bewoor.] 
the best posbible atumtiol1 and with the least delay. We do not wish to 
. ~  the ~  of. ~ ~  which are not really 
.complamts by. restonng thu;. concessIOn. It is not on the ground of revenue 
that I put tills forward but on thE' ground of grave adminifoltrntive incon-
vemence. 1 have already issued instructions that it is open to any 
member of the public to hand over, in an open cover or without a cover, 
.allY complaint. that hE' may haVE: to make against the post III service or thn 
telegraph service. I can perhaps sutisfy l\h. Hri J'rnk:ls:1 by informing 
him that even if it i& 8 complaint against the post.al service of Bombav it 
will be opf'n ~  him to ~  over nis complaint in an open ~  ~, (J 

postmast.er with n reqllest that It should he forwurded to tlU' proper 
authoritil's :lI1d T shall 8('e that instrllctionsare issued tlll.lt. the e(jmplaint 
.phould be aeecpt<:>d !l1ld !Wnt to the proper Ilut.hc,rit.:v who ~ authorised to 
investigate into the complaint. J trust. t.hat t.hp ,~  1 have given 
will be accepted by the Hl)l1'Rf: and that the department will not be called 
upon. to waste the energies of its officers by investigating into a large 
number of frivolous complaints and thus putting a premium on reople 
making llnneeest'lary complaints. 

1Ir. Sri Praka8a: In view of what. Mr. Bewoor has said, I ask for 
leave of the House to withdraw my amendment. 

The amendment was, by leave of the Assembly, withdrawn. 

:Mr. Sri Prakasa: Sir, I beg to moye: 
"That in Schedule I to the Rill. in the proposed FirAt SC'heaule to the Ifldian 

Post Office Act, 1896, for the entri611 under thl' head ' ~ .' thE' ~ he 
fmhstituted : 

• Bingle picture stamped postcards (BOld by the Post Office) 
Single (other than the aho\'e) 
Reply 

Nine pies. 
Six pies. 
One anna'," 

Sir, before I proceed, allow me to pa:v my tribute once more t.o tIl(' 
PostHl ServICe ond those who fire in charge of it, from tlw HonournbJc. 
Mpmhers who sit in this House to the humble village pORtman uua postal 
runner on the hill side for all that they do for us. The Post Offi£e, Sir, 
is the only Department of this Government that is doing any good tc tllf' 
eountry; and it is the only Department of Government that muy honestly 
be called honest. (Hear, hear.) It may perhaps int.erest you, Sir, and 
interest thp. House also. to know thnt during the 20 yenrs d my 1'1Iblic 
life and though] may not look very old, I have put in 20 years of puhlic 
life, I have had occasion to make many suggestions, asked and unasked, to 
this Government; and during all this time the only suggestion of mine 
that Government has accepted is to allow a full hlllf portion on the address 
side of a postcard for PurP0geb or eOrrl'81'ollrlen('e. All my other sugges-
tions have been turned down; and I mo.v perhaps hope that if I live for 
a.nother 20 years, one more suggestion ~  be accepted, "i,., that the rize 
of the postcard sold by the post office may he made alii Inrge as t,hnt 'Jf 
the private p()stcard. 

As a recent circular of the Department said to the world, the Govern-
ment have now increased the size of private postcards from 5+" by 8t" 
to 5r by 4l", Rnd for the edification of t,hp, House I will show it samples 
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of the two. Honourable Members perhaps do not know that this conces-
sion has come, so it IS just ilR well they bhould know this. IVloreover the' 
emhossed postcards printed and sold by the Post Office will now have a 
line right in the midle on the address Ride, in order t,o give the writer a 
iull half portion. It is IL great concession because, as we know, though 
thE·n· was no •• mOlll{(',ving about" with. the postcard, thel'{' was II lot .)f 
lion-ing and unicorning ahout it, und the royal motto-' Honi Roit qui 
mal y pt'n8c'-wAS IIlso printed on it all of which filled up n large amount 
of writing space unnecessarily. I understand that the motto meant: 
"'!vil to him who evil thinks". Well, it is just as well thut that has been 
DO'" removed, bEcuuse when a full hulf portion hilS been givl'lI for writing. 
nouody will think evil and so nobody need be cursed with evil in return. 

Now, Sir, the Post Office bas introduced very pretty picture postcards .. 
I ruthcr like picture postcllrds; and my only suggestion to thf; Post Office 
would be to put some wax paper between two pict.lll'e poskurds that the 
pretty picture on one postcard may not leave smudges on the one below 
ond thus mllke writing on them unpleasant. Therefore, I suggest that 
they should huve this extra wax paper bet,ween pORt.cards, and for that T 
flm willing to give them An .pxtra piee. In short, my sugl;cstion is that 
picture postcards may be wId for nine pies while the ordinary ones for' 
six pies. Pietur,e pORtcards are ordinarily llsed by perilOIlS who hu ve very 
little to write. I understand that Brcording to the code of letter-writing 
in England, ~' do not usually begin, "my dear so und so" or elld with 
"yours sincerely" Jr 'yours nffectionatel,Y" on ~ . '  ~ just write a' 
few words, like "kisses to t.he baby", (Laughter), or sometimES, when a 
lady kels ~ jefllou8 of Il friend whose husband has given her a 
better motor car than she hersclf possesses, she just writes off: " ~  car 
if.; n heullt.v. ~' denr·'. \Vell, you see, pel'!lOll"1 wbe. jU'!It vnmt to write-
s. line on postcnrds will be greatly fncilitatedby these picture postcards. 

Sir Cowasii J'ehangir: Where are these picturE' posi cards ill til(' 
Schedule? Where nrl' they in this Bill itself? 

Mr. Sri Prakasa: When they are in nch"'! fllct ill ih!' post ~ ', how 
does it mat.ter if they A.re not in the Bill, they can easily be brought in it. 

Mr. G. V. Bewoar: May T explaill. Sir? T lIlIl afraid t.here hClFl beerr 
som!' mitllmderstanding Oil the part. of thp Honourable Memher. Witlr 
regard to the picture postcnrds, we issl'ed I' Press GOllllnulliqlle Oil tht' 
rmbjC'ct which apparentl:\' pscaped his notice, Thf:' pic turf:' postc'lrd h:ll'-
not been introduced hy the Department HS h reglliar pRrt of its postr.! 
gtationery. It is merely an attempt, by co-opcmtion ~  two 
Departments of (JoveTll11lent. to hehl in illerellsing trufflc. We a.pproached 
certain Railway Administrations and said to them: "If YOIl would like t{) 
join us, we would IlIwc II few PORt.curds printed with pictures representing 
sOJl1pthing on your Hailway lind will pluce them for "ale. in .post cffireR. 
'Ve will benefit b:v selliul,;' II ~ , more postcurds thllll we might ot '~ 
do, Ilnd :vou ",ill get. the pUblicity for important pitlOHS \\ "ieb arf:' foitlllltr-rf 
on your Hailwoy llnd thus eneOUl'age traffic". The North \Vt'stern Rnilwa:v 

' ~' cordin 11 v ~  to ollr help. -They p;lid for t.hl' cost of the h!ock uno 
of the printi;lg and we undertook the distribution of HIe' postcnrdB,-a ver.\' 
small number, ~' lOO,OOO posteards only hll n' heen prinh·cl. ~ 
our total sAh',:; fI!'!' 200 milHon poswal·({s. 
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Mr. 11. A. JinDah: What is the stfunp on that? 

Kr. G. V. B.woor: It is the same,-the ordinary postage on It postcard, 
we do not charge anything extra; the extra cost of printing the picture is 
paid for by the North Western Railway. 'rhe Honourable Member apparently 
wants us nbw to embark upon printing picture Jlostcards HS tj, regular part 

,of the postal stationery and toO charge extrll postage on it. Well, if we 
.do embark upon a soheme of supplying picture postcard stationery, it is 
unnecessary to include this matter in the Schedule ~ the Schedule 
merely fiay·:> what the rRte of post,age on a ~  should be. It will then 
be open to the Department to SHY t.hat the postage is two or three pice, as 
the caSe may be, and the cost of the picture is one pice or two pice, or 
three pice according t.ro the nature of the worl{, the colour, the picture, or 1,he 
fine paper on which we print. Therefore, I hope the Honourable Memher 
will agree to omit the entry "picture postcards" and just d'eal with the 
post.age ,~. 

Mr. •. S. hey: May 1 fisk for some explanation? Where is tlw 
· expendit.ure which is ineurred for the ~ of hftving these pictnrfl rostenrds 
· shown in the Budget? 

Kr. G. V. Bewoor: That J~  is paid for hy tIl(' Xortll Westel'll 
Railway ont. of their grant for jlublicity. 

llr. Sri Prakaaa: Sir, 1 know all that my Honourable friend has said 
· hut I wanted really to draw the atten1tion of thc House to t,wo things 
and get what I really wa.nted on the sly, if I may say so, by allowing 

· an extra pice on picture postcards and inducing Govel'nment to lower the 
price of ordinary postcards. Firstly, I do not want any ~ .  
hetween the Railwavs and the Post Office; and 1 do not want. t.hem to 
'~  the ~' for the printing of their pict,urcs. If thc;v embarlr 

-on this busincsl>, they will !'oon find sellers of Jintan or Sexol coming 
to them and asking them to print their beautiful ~  pictures 
instead. (Laughter.) Then, they will get into It mess . 

• 
Mr. G. V. Bewoor: The Railways are a Department, of tlIP St.Rte. 

Mr. Sri ~  They are all Departments of the State when it suits 
them: and the v hl't.. all eomIllcrci:t1 and hllsiness concerns when that 
suits them. The Post Office in India, with its vast resources, can really 
emhark on giving us bea.utiful pictures on its postcards. I say, you 
might have postcards with good pictures which people may like to look 
at and alongside of which people may like to write on, while travelling 

'in trains. For this I am willing to give an extra pice. That will cover 
the cost of the block to which my Honourable friend referred, as well 

· as the wax paper which I think very nec.ossary for picture postca.rds. 
Then, Sir ..•• 

JIr ••• A. JlDDah: May I rise on a point of order? T understand 
what the Honourable the Mover's a.mendment wants is to suhstitui;e the 
-Sche'dule, which only deals with the postcRrd. I\nd not with the pictllre 
·postcard. His amendment is-if you will look at it.: 

" ~  pictore stamped polltcards 80ld by the Post Office ......... Nine pies." 
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W dl, these pictures on these postcards are not done by the Post Office 
~  by arrangement with the Railways. I want to wlderstand, if 1 
11m wrong does the Post Office actually produce, at their own cost, pict.ure 
p.)stcllrds and sell them at your cost? 

Mr. G. V. Bewoor: As I stated, Sir, the cost of the picture is paid 
by the Railway but tJhe cards are sold by the Post Office. 

IIr. II. A. oTinnah: Perfectly true. Therefore, the Post Office hus 
got no Departmt'llt ill which they produce picture postcards and sell 
t,hem,-I do not know, Sir, how this amendment. will fit in. 

Mr. President (The Honourable Sir Abdur Rahim): The Chair cllnnot 
'S!"\y that the amendment is out of order, because the Post, Office does 
'sell picture postcards. If any Hqnourable Member thinks hhat this ought 
not t.o be in the Schedule, then he can vote against it.. 

Mr. Sri Prakasa: If there is any technical defect, I would with your 
permission take oull my fimt line, Sir. I fear people generally do not 
know that these picture postcards are sold hy 11h8 Post Office, Probably 
Mr, Jinnah also does not know, otherwise he would rush to the Post 
Dffice and buy some. 

IIr. II. A. oTinnah: My point is this: the Post Office has yet not 
established any Depart.ment. for preparing or printing picture postcards 
'find selling them on t.heir own nccounn. What they have done is that 
t.he Railways have paid for t.he f!1aking of these picture postcards which 
they sell on their account. 

Mr. Sri Prakasa: Am I to understand that the Post Office sends these 
postcards to the Railway, who get them printed, or do the Post Office 
themselves print these picture postcards? I understand, that the Post 
Office tlhemselves print these picture postcards and charge the Railway 
:for t,he extra cost of printing those postcards, 

.lIr. M. A. oTlnDah: They are paid for by the Railways. 

:Mr. Sri Prakasa: I am quite prepared to have these postcards paid 
'or hy ourselves and I am quite willing to pay an extrs pice on each post-
mud. I do not. want them only to get those picturB!! with which the 
Hailways are concerned. 

Mr. II. A. oTinnah: That is a new departure. Unles8 the Government 
I)f Tndia agree to accept that, your amendment is futile, 

IIr. Sri Prakasa: Most of our amendments are futile, T know. Hero 
-is a picture ~ . T have ~  got it for three pice only, I do not want 
the North Western Railway advertised on it. If t.he sense of the HOIIA!), 
however, is that t.hey (10 not want my suggestion regarding picut,re po;;t-
~ . , ~ t.hat somehow or other it cannot he fitted in, T shall haw no 

ilhjection in taking that line off. 

1IIr. President (The Honoura.ble Sir Abdur Rl\him): Thf' Honourahle 
Memher cannot do that now. 
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JIr. Sri Prakaaa: I would suggest to the Post Office that thev should 
put, this wax paper betlween the postcard'S if they want to conti'iIue ~ 
seheme. 

JIr. II. A. oTlm1&h: I am rather anxious 3bout it, Sir. How will you 
put it to the vote? If you put it all together, it. will certainly· create 
~ aeriou!; difficulty? 

1Ir. President (The Honourable Sir Abdur Rahim): The Chair under-
tltnudR the Honourflble 'lem\ll'r'R point ,Jf order to hE' thi!!: the Post, Office 
does not manufacture these picture postcards, which are manufactured 
I)'y B certain Railway. Well, that does not really affect] the question 
whether this amendment is in order or not. It is quite open to t.he 
Honourabll' ~ ~ ' to llinve that if they sf·II Iomv picture postcard, then 
the rate should be reduced .... 

1Ir. Sri Pr&ka8&: My proposal, Sir, is that, for every picture post-
('!Ird there should be the same rate as now, but for the ordinary postcRrrllol 
t he postage should be lower. 

1Ir. President (The Honourable Sir Abdul' Rahim): The Honourable 
Member does not make any change in the rate, the present ratE'? 

1Ir. Sri Prakua: Not for the pictme postcard. 

1Ir .•. A • .J1m1&h: How are you going to put it to thE' vote, Sir? 

1Ir. President (The Honourable Sir Abdur Rahim): The Chair will put 
the whole of it to the vote. 

1Ir .•. A. oTlnnah: That does not give me the opportunity to vote on 
each item. I may agree to one part of the amendment and' not to the 
other. If you putJ the whole thing to vote, that deprives me of the oppor-
tunity of exercising my vote. 

1Ir. President (The Honourable Sir Abdur Rahim): 'I'here lire otlH'r· 
IIlIJpndments which do not mention picture postcards. 

1Ir .•• A • .J1nn&h: Surely it is open to YOIl to cut short. the dif;cllssion 
illHtearl of allowing the time to be wasted on thiR qUflstion. 

1Ir. Sri Prakua: I should like to know from VOU, Sir, \\'hethel' this 
a1llendment cannol1 be put piecemeal to suit t.lw ~  of Honourable 
Members. 

1Ir. President (The Honoumble Sir Abd-ur Rahim): No: it cannot he 
done because it, is an entire scheme. 

1Ir. Sri Praka8&: In ~  circumstances, 1 should like the leave of 
the House to withdraw the amendment. 

The amendment was, by leave of the Assembly, withdrawn. 
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Dr. P. N. Baerjea: Sir, 1 beg to move: 

.. Tbat in Schedule I to tbe Bill, in the Proposed First Scbedule to the Indian Post" 
office Act, 18il8, for the entries under the Head • Po,wlmu' the following be 
substituted 

• Single 

Reply 

Six pies. 

One anna '." 

Sir; it is within the recollection of many of us that some vears ago 
the value of the postcard was only three pies, but, ~, it was 
raised to six pies, and, in 1931, it was raised to nine pies. Thus the 
increase is 200 per cent. I may point out, in this conneetioll, that in 
many countries, during the war, the price of postcards und envelopes \vere 
raised, but soon after tlw terminatiou of the wllr the old rates were res-
tored. It has been the complaint of the public, for a long time past, 
t hat this rise in the vulue of the postcard hils udversely affected the 
poorest< people in the country. \VeIl-to-do people do not use pm;tcards. 
They use envelopes. But the poorer people cannot afford to lise enve-
lopes, und, therefore, this rise hy 200 per cent. in the value of Jlostcards 
hus adversely affected the poor people. It is needless foJ' me to SI1Y t.hat, 
('\'en us 11 commercial proposit.ion, this is not sound, because, when the 
price of the postcard is raised, there is a natural decrease in the sale. 
It W!lS found in many countries that it was so, and whell the prices of 
]Io",teurds and envelopes were reduced, immedilltely there was !I sub-
I'tani-,ial increase in sale. lily Honourable friend, the Finance Member, 
:ill perhaps say that the decrease in the price of postcards will not lead 
to such an increase as will make up the whole loss. Perhaps he is right. 
But surely a portion of 1Jte loss will be made up by the inc!'eased sale 
and if thab be so, I would ask him, at a time when the financial posi-
t,ion of the country has slightly improved to take this step which has been 
urged by this House year after year. 

The procedure adopted here in regard to the Finance Bill is ver:Y 
defective, and in order to() introduce a more improved 

4, P.M. procedure, I gave notice of an amendment to. the effect 
that the Finance Bill should be referred w a Select CommIttee. My 
object was that the procedure wit,h regurd: to the Finance Bill might be 
made somewhat similar w the procedure of the British House of Com-
mons. 

The Honourable Sir .Tames Grigg: I should like to disabuse the mind 
of the Honourable Member on that point. All Finance. BilJs mll:l;t be 
taken in a Committee of the whole House lind not in Standmg COIllmlttees. 

,.. 

Dr. P. N. Banerle.: If my Honourable friend will h.nve ~ . ~  
one minute, I wm make ihe position clear. I said "make. It somewJ:n.t ~
Inr" to t.he procedure of the ~  Houae of Commons WIthout j,he dllaton-
ness and without the cumbrousness of that procedure. Thnt WOR why I 
. ~  that the Select Committee ~  was suitable ~ not. a \om-
rmttee of the whole House. What IS the advantage of tIllS syst,em. 

Kr. Praa1dent (The Honourabltl Sir "Abdul' ~ . Th.e ~  
Member cannot Jiscuss that now. He did not move It m time. 

Ir 
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Dr. P. N. Baneriea: What I intend to point out on this ocoasion is this, 
that the Finance Member's objection will be thatJ he has not much money 
to spare, but if the Finance Bill had been referred to a Select Com-
mittee, we might have pointed out certain sources of retrenchment. we 
might also have pointed out certain things on which additional taxes 
might be levied or we might have pointed out certain ma.tters on which 
a reduction in taxation was not desirable at the present moment. That 
would have been the advant6ge of a Committee procedure. However, 
that is not possible now, but I hope the Honourable Member will keep 
this in mind and introduoe tha.t procedure next year. 

Now, as regards the price of postcards, it is admitted. on all hands. 
that it would be a move in the right direction to reduce it. If that be 
so, I hope the Honourable the Finance Member will consider the amount 
which he will lose by accepting our suggest,ion. If he finds that it will 
not be possible for him to meet the whole loss on this account. during 
the coming year. he might set apart, some portion of the surplus of this 
year for that purpose, and, in the coming year, perhaps there wiH he 
fUl'lther increase in the sale of postcards and' thus there will ultimately. 
be no loss. It has been said ttbat the Postal Department is a commer-
cial concern; but when the price of posteards was increased from two 
pice to three pice, it was increased as a sureharge fllld it formed pnrt of 
the Finance Bill. If it be a purely commercial concern. the thing should 
not form parb of the Finance Bill. It is n·ally an ~  tQ call 
this Department a. commercial Department. I do not quarrel with the 
HonouTflble the Finnnce ~  C'mber for calling it II commercial Depart-
ment; but I must point out, that for a considerable time past, this 
Department has been regarded as a public utility ~ ,. As a 
matter of fact, it has two aspects and when we- consider it. from the poinl, 
of view of the convenience of the public and particularly the int,erests of 
the poor, I think, we, on this side of the HOllse, ought to insist that 
the price of posteaffis should be rednced from nine pi('s to six pieR. Sir. 
I move: 

Kr. Pres1den1 (The Honourable Sir Ahdur Rahim): Amendment moved: 

"That in Scherlule I to the Bill. in the proposed First Schedule to the Indian 
Post Office Act. 1898, for the entries under the heAd 'Po .• trards· the following he 
8ubstituted : 

• Single 
Reply 

Six pieA. 
One anna •.•• 

The Honourable Sir Prank Noyce: Sir. I trnst that. you will permit me 
on this oceasion. flS you and yOllr predel"eSSOl'l' have been good enough 
to do in recent: years, t.o ntilise this the first convenient opportunity, to 
review the position of the Posts and Telegraphs Department in order 
to p]nce the Rouse in a better position 1,0 discuss the various amendments 
which llave been brought. forward for its consideration. I promise. Bir. 
that I will do so much more briefly than I did lust year. when I thought 
it my duty to present to a new Assembly the financial history of the 
department from 1925-26 when its accounts were placed on a coinmercial 
basi"! and tc trnC'f' thnt hisiQry in some detail throllgh the years of depres-
sion. The performance of a duty of this lrind is frequently a tiresome 
thing not only to the performer but to those who have to listen to his 
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performance; and I fear that last year I managed all too successfully to 
~  some Members of thil; House to sleep during a lengthy speech 
(Laughttrr, and CrieB of "No, no", "Not at all" "We always like to hear 
you") I am obliged to my Honourable friends opposite, that the local 
paper to which I referred the other day swid that, "If we had been told 
that Sir Frank Noyce could be tiresome, we should not have believed it". 
All I CRn sa.y is that I will do my best to avoid Hending the House to sleep, 
on this occasion, when I propose to do little more than to take up the 
ta.le where I left off last year and to follow the example of my Honour-
able t'olleagne, the FinanCE: Member, in riealing. firstly, very ~ , with 
the financilll results of the working of the department in 1934-35, Ilnd 
then lit somewhat grellter, but not I trust exee;;l:1ive length, with those 
for ] fl35-3Cl and the estimates for 1936-3" before discussing the very few 
outstanding points emerging from the consideration of these figures and 
offering a few observations on the amendments before the House. I 
should like to express, at the outset, my envy of ~ ability of my two 
Honourable coJlpflgues, the Finance lind the Railway ::'I1embers, to make 
a financial statement lucid and interesting,-an ability to which I can lay 
no claim. I am not ~ whether tbe fact that the Uailway Memb"er 
gets folU' days for his budget, whereas I seldom get more than one for the 
budget for a department which, of the tle[Jflrtments unrler the Government 
of India, is second only in importance to the Railway Department, and 
administ.('rs a hudget of some 11 crores,-whether that fact is a matter for 
envy or not. fn one respect, the Railway Member is certainly more 
fortunate thun I am and that is that he has come fresh this year to hiB 
yailway budget whereas this is the fourth occasion on which 'I come to 
this HOllse with mine; and that meallS that I cannot avoid endeavouring 
to make over again in what I am afraid will he much the same words 
some of the points I ~ endeavoured to make in past years. I must 
crave the indulgence of the House if I, on my part, indulge in some repeti-
tion. I would conclude this series of ('omparisons with my Hcmourable 
colleagues by saying that the Posts and Telegraphs Department is more 
fortunate than the Railway Department 'in that it is able to present a 
balanced budget both for 19135-36 and 1936-37, and that, in spite of the 
fact that there has been a full contribution to the depreciation fund anii 
in spite of the restoration of the remainder of the cut in pay, the provi-
sion for increments in pay, which continue and will continue for some yearl' 
to come, to be an inevitable burden on the department and a largely 
enhanced provision for pensions about which I shall have more to sa:v 
presently. 

Coming now to the figures for 1934-85 in my speech last year I st!lted 
that the revised estimates for that year indicated H profi t of Rs. 13·81 
lakhs. Actuallv the financial results of the lust three months of the veur 
were much better than we had reason to expeet, und the year closed ::''I"ith 
a surplus of just under Rs. 38 lakhs. This fuyourable result was obtained 
by an increase in revenue and a decrease in expenditure. The improve-
ment in revenue was shared almost equally between postage and message 
revenue, chiefly by increased sales of stumps and by miscellaneous 
~ ,  re_venue most.iy being increaReo telephone receipLs. 

The decrease in expenditure was distributed in smail amounts over several 
heads, and I need not weary the HOIlAe with details. I would merely ask 
it in cOJJsidering these figures to remember t,hllt the five per cent. cut in 
pay wu'! still in force in 1934-35, representing Q 'laving of H8. 28 lakhs, 

H 2 
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and that the contl'ibution to the depreciation fund was short that year to-
the extent of Rs. 27 lakhs. 

So much for 1934-35. Our budget estimates for· Hl35-86 provided for' 
a loss of 18 JRkhs, revenue of Hs. 1,133 lakhs Rguinst an expenditure of 
Us. 1,146 iukh!l, as 'lgainst t.he ' ~  est.imates of a profit of nearly 
Rs. 14 l&khs for 1934-H5 a.nd un actual profit, as I have mentioned, of 
nea.rly Rs. 38 lakhs. Our reasons for budgeting for a deficit were the 
restoration of the remainder of the cut in pay, costing some Rs. 28 lakhs 
Rnd the restoration of the contribution to t.he depreciation fund costing 
Rs. HI lukhs,-l'Itill Rs. 10 lakhs short of the figure required on the 
accepted Jives of assets, and un incrcllse of Rs. 15 lakhs to meet annual 
increments in salaries. In spite of the IIccusntion of under-estimating 
which will be doubtless brought against us, here and elsewhere, I am 
glad to Sft)' that our estimates of revenue have been exceeded, and in 
our revised estimates we are now taking credit for II total revenue oj 
Rs. 1,150 lakh !'I , an inerense of ~. 3t: Inkhc: over the 1934-35 figure. This. 
improwment is nndcubtedl.v due, in the main, to tIll' gf'neral improye-
ment. in trade conditions, but no small part of it lIluSt, I thinl" be attri-
buted to the intensive }Juhlicit.v eumpuigll which hus been carri('d on by 
thnt "cry live wire, the present Dirl'ctor·Genernl of Pc,sts Ilnd Telegraph!'.. 
~ .  Every time Members enter this building, thE'Y are given 
ncular demonHtration of his efforts 'in that direction. Tlwv lire reminded 
of the fneilities and amenities provided by his department and are 
C'xhorted to make more use of them. and nhovp [til, to stllmp their letters 
properly. 

On the expenditure side, in spite of the fact tllllt we have unfortun-
ately proved to be out in our calculations in the amount required for 
pension charges by Ra. 26 lakhs.-I shall have mure to BUY ahout. that 
presently,-we still expect to he under the budget estimates by Rs. 1·63 
Jukhs. Tt is, I think, eviderlC'f' of the nitention ~  is Rnd will continue 
to be paid to every opening for economy that, we have been able to lIIeet 
the unexpectedly heavy pension charges and still to keep within the 
budget Ultimates. The net result of 1935-36, if our revised estimates 
prove correct, as I hope they )Vill,-but I should warn the House that 
the figures of revenue for the last two months, the months since the 
revised estimates were framed, are not as good as I should like to r.ee 
them,-the net result for 1935-36, if as I say our revised estimates '~ 
correct, will show a profit of Rs. 6 lakhs against the budget estimates of 
a ~  of Rs. 13 lakhs. 

I now come to the hudget estimates for ] 936-37. Their salient lea-
tures and the proJlosals we have put forward for changes in the tariff for' 
letters huve-: already heen explained by my Honourahle colleague, thp. 
Finance Memher. After provision for a loss of potential revenuo' 
amounting to Rs. ]3 lakhs, on account of our revision of the letter tariff, 
01lT I!stimute is that we shall be left with a small surplus of just OVf>r' 
Rs. 2 lakhs. In other words, I urn, for the first time during my tenure 
of office, presenting this House with a balanced hudget-small as is the 
estimated burplus. J am not optimistic enough to believe that my H(m-
(Jnmble friends opposite will allow me to retain any of the satisfaction 1 
may now fE:el at that achievement. Our gross receipts ~  been esti-
matecI at Rs. 1,175 laJ{hR- fln improYement of Rs. 25 Iakhs over the· 
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Tevised estimates for the current year. Having regard to the revenue 
~  for the two months since the revised estimates were frllmed, to 

which I referred a moment ago, I see no reason whatever to believe that 
!his estitnute. errs on the side ?f optimism, even allowing for the increase 
m. traffic whICh may be occaSIOned by the elections which we anticipl\te 
wIll be held next cold weather. At any rate, it is onlv two lakhs of 
rupees short of the average annual increase of Rs. 27 lakhs which was 
'Secured during the pre-depression quinquennium. One point I wOlll1i 
~ . in this. ~  is that the revenue figure we have adopted. 
In the f:stllllUt,es IS higher than hus been reaHsed in IIny year since :he 
~ ~  of the Department were placed on u commercial basis in 192;3-

On t.he expenrliturp side, we ~  for a total of Rs. 1 173 lakhs 
·whi."h is an increase of Rs. 29 lakhs compared with the reV'ised estimate 
for 193.I}-H6. This increase is the final result of a number of variations 
und6r different heads, but its principal components are Rs. 12 lakhs for 
increments in puy, Rs. 9 lakhs for increased pension charges, Rs. 7 lakhEl 
for halllage charges payable to railwHvs and Rs. 1·50 bv which we urc 
!aising thiE' year's gJ'l1nt of half a ' ~  the provision of' postal facilit.ips 
In r1lml Ilrcns. 

The net result for IIJ36-37 is thus, I would repeat, a revenue of 
Rs. 1,li5 ~ again'lt an expenditure of Rs. 1,173 lakhs. 

Before I proceed to deal with the unly t,,:o outstanding features 011 
which J propcRe to touch at this stage, pensionary charges and the depre-
-ciation fund, the House would, I think, wish me to deal very brieliy with 
"the worl<ing of thp different branches of the Department,-a matter in 
whieh seveml Members of this House take rather u keen interest. The 
-Postal Branch is, of course, our chief sOllrce of revenuc as it is also Ollr 
chief outld of expenditure. ]n 19B4-H5. revenue amounted to Rs. 780 
lakhs agninst expenditure of Hs. 73fl lakbs. lef\ving a profit of Hs. 24 
lakhs. .For the e\llTent year, we estimate a profit of exactly the same 
1.lIIlOllUt tho1lgh revenue at Hs. 788 lakhs and expenditure at Hs. 784 lakha 
will both he up by R',;;. 28 In kbs. For next yeoI' We have budgpted for 
revenue of Rs. AOR lakhs 'lnd expenditure of Rs. 7A6 lakhs, giving lin 
-{,stimat<'d profit of Rs. 17 lakhs. 

The Telegraph Branch presents, I am sorry to suy, !l distinetly gloomy 
picture. Revenue in Hl34-3!i WfiS Rs. 272 lukhs ~  expenditure of 
lli. 2RO lul<hs. There wus thus u loss of Hs. R lukhs. For the current 
veat' our n,vised estUJlntcs show revenue at Hs. 270 111khs against expendi-, 
ture fit Rs. 3D!i lakhs-11 II)flR ,f Hs. a,1} Inkhs. Thig is in spite of the 
redllctioml in the rates mude 'in Hlil4-35. I venture to hope that the 
lessoll of these figures will not he lost on the House; that lesson is that 
reductions ill rates do not, as is so often assumed, mean incrclIsf!d 
revenue. For 1936-37 we ussume II revenue approximately the same HS 

that for the current ,vear and expenditure of Rs. all lakhs, a loss of 
Rs. 42 Illkhs. 

The Telegraph and Telephone Branches are, as the HOllse is aware, 
vary closely connected and liS Itn offset to the depressing figures I have 
just given to the House, it is satisfactory to find that what we lose on the 
·telegraph swings we make up to some extent on the telephone round-
:abouts.· In 1934-35, our receipts were nearly Hs. 80 lakhs and our 
&expenditure Rs. 56 lakhs, a profit of Rs. 24 lakhs. This year we estimate 
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revenue at Rs. 83 lakhs and expendit.ure at Rs. 63 lakhs, a. balance of 
Rs. 20 lakhs. For 1936-37 we anticipate that revenue will further 
increase to Rs. 91 lakhs while expenditure at Rs. 64 lakhs wtill be very 
litt.le more than this year's leaving a balance of Rs. 27 lakhs. We had 
hoped that the figures would be even bett.er than this. Trunk revenue 
has expanded, but the number of telephone subscrib?rs has ~  ine:eased 
to the extent we anticipated when we ma.de extensIve reductions In the: 
annual rates of SUbscription for telephone connections. 

There ~  the Radio Telegraph Branch,. small at present. but a 
branch which is rapidly developing. Its ~ revenue,. ?OnsIs.ts. of 
recoveries from other Departments. more espeCIally the CInl AViatIOn 
Dep!!>rtment. The loss on this branch in 1934·35 was R:s. 2 lakhs. ~  
the current year we anticipate a loss of Rs. 3 lakhs whIch we trust WIll 
next vear be reduced to under a lakb with receipt.s at Rs. lot lakhs and 
expen'diture at about Rs. Hi lakhs. 

In my speech last year, Sir, I mentioned that it had been decided to-
abandon the. system of debiting the budget of the Posts and Telegraphs 
Department with a eontribution payahle to general revenues based on 
actuarial calculations of pensionary liabilit.y and to revert to the former-
practice-that of limiting the charge on account of pensions to the actual 
payments made during the year. I explained that the change would be 
made effective in the a'Ccounts for 1935-36 and expressed the hope that 
it would result in some benefit to the budget of the Department. Un-
fortunatdy, this hope has not been fulfilled. The actual figures for the' 
first few months of the year indicated that our estimates were badly 
out and. as I ha'Ve mentionf1(i, the revised estimates exceed the budget 
estimates by Rs. 26 lakhs. The main reason for. this is that the effect 
of tb,e drastic rr.trenchments extending over some 3t years on the pen-
sion bill was not fully realised. During that period over 15,000 people· 
have been retrenched, the majority of whom, of course, have got pen-
sions. Normal retiremquts have thus been anticipated b:v many years· 
with a corresponding increase in the pension bill. Two important points. 
must, however, be borne in mind in this connection. The first is that 
the increase in exprnditure in the Posts and Telegraphs budget is re-
flected in the relief to central revenues which would otherwise have 
been paying these pensions while receiving the smaller contribution. There· 
if; thus no loss to Government as It whole. The Posts find Telegraphs 
Department is merdy meeting expenditure which should legitimately be 
Q€bited to it. 

The second consideration is that the incrense in the pension liability 
is far more than set off by the extensive su'Ving in the pay bill which 
would obviouRly have otherwise been far higher than it is now. Werp! 
if not so, there would, of eourse, have been no justification for retrench-
ment. Retirements in the near future will be much below normal and 
the pension bill should, therefore, st.eadily fall. Many of the retrenched 
personnel are still on leave and will not commence to draw pension and, 
for that reason, we have provided for w furtber increase of Es. 9 lakha; 
in pension charges in the estimates for 1936-37. On the other hand, 
the provision for increments in pay has bt en reduced from Rs. 15 lakhs: 
to Rs. 12 lakhs-the first fruits of the introduction of the lower scales; 
of pay for new entrants. 
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I do not propose to say much about the rlepreciat,ion fund. f ~ 
~ ~ to explain to the House la'St year the difference between a 

depreClatlOn fund operat,ed on a straight line basis and one operated on 
a ~  fund basis. It is fortunntel:v unncce"flsntv for me to repeat 
that explanation t,his yrar, for we ha've abandoned both methods and, 
as in the case of pension ~ , have decided to adopt a much simpler 
m.ethod than that ~  ~ . . As my Honourable colleague, the· 
Fmance Member, explamed In hiS budget speech, it has been. decided 
af.t,er carrJul ~ ~ ~  investigation. that all practical requirements 
Will be met by mstltutmg a renewals and replacements fund from which 
money will be drawn as it is required for the reconstruction and replace-
ment of assets. To this fund will be transferred the closing balance of 
the depreciation fund as it will stand on the 31st of this month when 
we place it at Rs. 317 lll'khs. To it will be ladded each year a sum 
which will be fixed by Government, from time to time, after t,aking into 
account all relevant factors, such as the capital at charge, the annual 
amounts likely to be required for the reconstnIction of bad assets and 
the necessity for maintaining an adequate fund. The contribution to t,he 
fund for the next five years has been fixed at the rate of Rs. 25 lak}ls 
per annum. Thr contribution to the depreciation fund which had reached 
the figure of Rs. 33.63 lakhs in ~  will thus be reduced by over 
St ~  in spit.e of the increase in the capital at charge. On the other 
hand revenues benefit by the interest on the depreciation fund balances. 
Up till 1929 th.is interest, was credited to the fund itself, but now it is 
treated as revenue. As the amount of int.erest, included in the budget 
of 1936-37, is Rs. 1ii.S7 lakhs, the total relief secured to the department 
as a result of prolonged inve stigation into the subject is Rs. 24t lakhs 
9S compared with 1929-30. Here again, whut we have lost on the 
pension swings we have gained on the depreciation fnnd round-about-so 

~ , I come to the amendments bEfore this House, Hnd Ilt this stage, 
I would even at the risk of wearying the HOllse by repetition restate 
the policy that the Government have flloeavoured consistently to follow 
in administering the Posts Ilnd 'relegrnphfl Department. Tlwt policy. 
which I venture to think was never seriously questioned by this House 
until last year, is to regard the Posts and Telegraphs IJepartment as a 
public utility service and to expect from it that it should, in the same 
way as the railways and limy other organisation which operatE R to the 

~  of the geIl'eral ~ und ure looked upon as public utility ser-
vices, pay its own way. It is a valuable monopoly and that monopoly, 
1;hould be '!"o worked flS to bp :1 source of ben(·fit to the general tflxpayer 
without being a burden on him. As I said last year it was in order to 
see how far this WfiS the case that the accounts of the department were. 
organised on a commercial basis with. pffect from .1925-26. It is a'lso the 

~  policy tha,t any surpluses III the wprkmg of. ~~  dcpartm.ent 
should normallv be uscd for the extenRion of postal faCliltles, re-orguTllza-
tions which ~  be necessary in order to ensure ~  highf st efficiency, 
and also for revision of rates which may b.e pOSSible and reasonabl:. 
That, Sir, is exactly the policy we are placmg before the House thIS 
yeaT. We estimated for It small survlus of Rs. 17 lakhs, and the firet, 
'charge we ,place on that is an ~ ~  grant of .Rs. Ii lakhs ~  
opening new post o!fICes or for .lI:ddltlonal postmen to Improve. rural d( h-
veries and to proVide the addJihonal Istaff that may be reqUIred else-
where in that connection. That amount of It lalchs seems small to my 
frimd, Mr. Joshi, who, heedless of the recurring liabilities which would 
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lne\'itably ensue, clamoured for a grant of Rs. 10 lakhs per Ilnnum for 
fl've years. All I can say, in this connection, is, that we have to bear 
those recurring liabilities in mind, that we shall go ahead with t.he ex-
tension of postal faciliti(s in rural areas as rapidly as funds permit, and 
that I have asked the Director General 1;Q submit, as soon a'S possible, 
a n,port on the working of the experimental post offices we have opened 
this year in order to enable us t.o form some idea of the rate at which 
we ean safely underta'ke further expansion in this direction. 

After making this provision, we were left, Iwith a surplus of some 
Rs. 15 lakhs and the question arose as to the possible and reasona.ble 
revision of rates to which this could be applied. It was obviously en-
tirelv insufficient to meet that re\;sion of rates which Members of this 
Hou'se have most at heart, the reductiun of the postcard rate from 
three-quart.ers of an anna to hltlf an annll. Tlult, ou the best estimate 
we can frame, would cost about half II crore of rupees. Even allowing 
for u ten per C('nt incrc:lsl! in b'nfl'ie eH'n ,\'1'111', it mu"t he several years 
before there is a sufficient inerease in traffic to make lip this loss. About 
t.hat I shall have much more to suy presently. Reyisiun of the postcurd 
rate being in our view out of the questiun, we had to decide whut was 
the next best. We had no douht about t.his in our own minds, nor, I 
think, has this House. There is no doubt whatever tha.t the hl\H tola 
limit for letters has been a constant source of irritation and annovance 
to the public which has not got used tu it. as I hoped it would 'when 
we made the change two years ago. \Vhat it· has got used to appIl.r811t-
ly is a better qualit,v of note paper, lind that it is not willing to discard. 
The result is that there hus been a marked increase of letters posted 
with insufficient stamps on which clul'rges have t{) bt: levied from the 
addressees, though I should like to make it clear thut this increase is 
by no means entirely due to the half tala letter but must he attrihute d 
to a considerable extent to m\' Honournble friend, Mr. Rew()or's unceus-
ing vigilance, in stopping leak'ages of r( venue in ull ciireetioIl8. \Ve 11I.'\·e 
taken advllntage of this opportunity to revise till' present letter tariff 
which, as a result of enhulleements ill rates and rl'duction in weights 
made at various times, is now thoroughl,v illogi('ul. At present the post-
age on the first half tolu is one anna. The next. two tollll; increase that 
by three pies only, but as soon as the ~ toll! limit is passed, the post-
age increases at once by It UIlllas up to five tolns, and, tlH'rc nfter, 8\'er,\" 
additional 2i tolus cost another It IUlI1ItB. TIl(> lIew rute is a rat.ionol 
one as the postage for the first unit of one toll1 is an IlllnU lind for each 
subsequent tola it is half an annu'. I huve no doubt that w, shall be 
' '~  of tnl,iug away with one' hand wh'lt we :Ire ghing with the othl.:l', 

for it is true that in some of the higher categories there will be an in-
creasE' over the present rate at certain sta'ges. But I am glud tu find 
that no amendment has been moved on this point, and so I gather thut 
the new scale is not causing any great dissatisfaction. An increase or 
decrease at certain stages on the t xisting tariff is obviously inevitable if 
a rational system is to take the place of the present illogical one; and 
that we are giving away a good deal is evideumd by the fact t,hut we 
estimate the cost of this concession at VI la!khs. We anticipate that 70 
per cent of the Jettl'rs pORted will still faJl within the first unit of 
weight and Wf think it is not unreasonable that we should endeavour to 
reduce the cost of the conceSf'lion by impo;:;ing 1\ slight increase on some-
not all---'Of the heavier letters which are mostly despatched by those who 
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~  best able to beaT an increase-Government departments and business 
'C(1nCermi. I should like to make it clear t.hat we do not contemplate that 
the revision of the letter rate we propose is going to bring about any 
appreciable increase< in our letter traffic, and, therefore, ~  ~' 
increase in revenue. Its effect will be almost entirelv limited to a re-
duction in the number of insufficiently paid letters ~  a very substan-
tial increase in the number of letters in the first category of weight.. 

With a surplus of two lakhs, after making the change in rutes which 
we think most urgent, thrre is obviously nothing left for I any other 
-change. But I need hardly say that we did examine the possibility of 
rt-ducing thf' rflt!1 on book ' ~ . n change which ~ been urged upon 
us in the interEsts of business and would especially appeal to my Hon-
ourable friends in the. centre of the House. Our experience of the last 
two years has shown that in spite of the increase in rat. s two years ago, 
'the book packet traffic has declined only very slightly. The number of 
'book packets carried in 1934-35 was about 98 millions. We estimatfl 
that it will be only a million less this yeaT, and the next year we put it 
at about some 14 per cent. higher in view of the slight improvement 
in trade conditions and the coming elections. It does not appear pro-
'bable that a' reduction in the rate would bring in any appreciable in-
-crease in traffic which is not already allowed for in our assumptions. The 
most modest reduction in the rates proposed in any of the amendments 
before the House would cost us eight lakhs against our anticipated sur-
plus of two lakhs. 

Now, S:r, I come t.o a point which is of the greatest interest to the 
House at the present moment, and that is the very vexed question of the 
half anna postcard. 1 need hardly say that it would have been n source 
of very great Ratisfaetion to me if I hud been able to come before this 
House today with ~ fot· II hAlf unnu postcard. But in view of 
the statement of the financial position of the Posts lind Telegraphs De-
partment which I hflve plflced before this House, I am compelled to flsk 
myself and th:'s Honse where the money is to come from to pfly fOJ' thp 
-cost of this concession. 

An Honourable Kember: 'I'Ahe it fronl rural uplift. 

The Honourable Sir Frank Noyce: We estimate that it would cost us 
about 50 lakhs. That estimate may lIud will be questioned, but it has 
been framed b.v those ~  are in the best position to judge. Whether it 
·errs on the s:de of (mution or noi, whether say Rs. 40 lakhs would be 
nearer the mark than 50 lakhs, the fact remuins that. the Posts and Tele-
graphs Department SImply has not the Illoney to pay for it this yeaT and 
that the result m\lRt be to add another very large slim to t.he Rs. 166 lakhs 
which is the accumulated deficit of the department. If I judge aright 
from what was Raid in the course of the Budget discllssions, that fact is 

widely and universally recognised in this House. If I understand nrigl.lt 
the vicws of mnnv of the Honourable Members who have spoken on Un8 
point, two ways of meeting the deficit that would be caused by the reduc-
tion in the postcard rate have been suggested. One is that it should be 
met from the grunt for village uplifit and the other is that it should be 
met from the general surplus. The argument in both cases is the same, 
namely that the reduction in the postcard rate is 8 form of village uplift, 
and indeed I have heard it urged that 'it is as much 8 form of village up-
lift as any object to which Local Governments are devoting the money 
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they are getting. This argument, Sir, overlooks t.hree important con· 
siderations. The one to whi<\h I myself attach most importance I shall 
deal with 18'8t. The first consideration I would urge is that the surplus 
from which it is proposed to finance the concession is not a recurring 
surplus. As I have said, and I would repeat it again, it is estimated that 
the concession this year will cost us Rs. 50 lakhs. At the very best, that 
amount can only be reducfld by gradual stages. Where is the money to' 
come from to make up the deficit in future yeSTs? There is no guarantee-
whatever that similar surpluses will be available in future years. ~  
Honourable colleague, the Finance ~ , has dealt with that point more 
iully and with greater knowledge than I can do. and I will pass on to the 
next consideration. I would ask the House very seriously to consider the 
exact effect from the village uplift point of view of the proposed con-
cession. Let me put before it a few hard facts. In 1935-36 we estimate 
tilllt. the total number of postcards which will have passed through our 
hands will be 410 millions. In 1921-22 when we had a pice postcard it 
was 648 millions. If we were to assume, and it is, of course, nn ut.terly 
impossible assumption, t,hrrt we could get back to the peak figure at once, 
it would mean that, on the average ·everybody in India must send Ii 
postcards against the It postcards he is sending now-half a postcard more 
than at present. The benefit that would accrue would thus be about 
three quarters of a pie per head. The difference between Ii postcards at 
nine pies and Ii postcards at six pies. This is on the most favourable 
figure. In point of fact, it would be less than that sum, for though we 
have of course no mesns of distinguishing between the rich mail and the 

. poor man in respect of the postcards they send, between the urban and 
the rural community, or between the business community and the genersl 
public, it seems safe to assume that not more than 60 to 75 per cent. of 
postcards are sent by the rural population or by the poor man who is so 
often mentioned in this connection. ~  friend, Mr. Jinnah, in dealing 
with the salt tax said, that he must confess that he was not satisfied that 
the reduction in salt. tax waR going to give allY substantial relief to the 
poor man. I can only hope thut I have satisfied him at any raie that the 
reduction in. the , ~  rate is not going to give anv substantial relief to 
the poor man. . 

JIr. lI. A . .Tinnah: It is just the other way. 

Sir Oowasji .Tehang1r: Did the Honourable ~  say that 60 to 75 
per cent. of the postcards wpre used by the rural population? 

JIr. Jrt. A • .TiDnah: If that figure is correct, it is just the other way. 

The Honourable Sir J'rank Boyce: The figure is obviously an assump-
tion. \Ve have no means for distinguiRhing the number of postcards sent 
by the v1Iriolls ekments of till.' community. J am deftling with the benefit 
TJcr hC1Id per IUln 11m. and the net result is 11 h£'neflt of H bout throe quorters 
of It ~ per head per Ill1nllm h:v'the reduction in t.he postcard rate. I.f the 

~  :s that the cost. of the concession should be met, from the VIllage 
uplift grant, I would nrge that the ephemeral benefit the village popula-
tion would get from being able to send an additional postcard now and then 
cannot be weighed in the o.:ame seale as t.he benefit they should get from 
the schemes financed by Local Governments from the village uplift gra.nt 
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""hich, however much my Honourable friends opposite think may be open 
to criticism in detail, are bound to leave a permnnent mark for good on 
the country side. 

Now, Sir, I come te whut, in my views, is the most important con-
sideration of ali, though I have not much hope that it will make the same 
appeal to my Honourable friends opposite 8S it does to me. It is that-
too make any reduction in postal rates at the expense of general revenues-
is opposed to all. st;lUnd finuTIcial principles and will send the Department, 
over whose destmles I have presided for the last four years, down the 
slippery slope to financial perdition. With the loyal and able assistance of 
~' Honourable friend, Mr. Bewoor, and his predecessor, Sir Thomas 

Ryan, und the 8taff of the Department, to which I am glad that my Hon-
ourable friend, Mr. Sri Prakasa, has paid a tribute, I have been able to get. 
the finances of that Department on an even keel. There is at last, at 
long last, my R0nourable friends may think, indications that without any 
artificill'l aid the half anna post card is in sight. The difference between 
us and the Honourable Members opposite is that they are not willing to-
allow the convalescent patient to recover naturully. They want to hasten. 
what they think is recovery by applying a stimulus which will prove detri-
mentul in the end. Already I have seen in questions asked in the course' 
of the Session indications of what would happen if the course they adv()cllte 
were pursued. We shall, for instance, be asked to send newspapers and 
magazines to village lihraries free of charge and to make concessions on 
the rates for journals of scientitic and other learned societies. And, as- I 
said last yeuT, the precedent would he quoted in many other directions. 
We shall be asked to apply the some principle to railway rates and to give 
fav::Hlrable rates to certain classes of goods in order to benefit that class 
of population which uses the postcard. What incentive will the deparl-
mcnt have to follow the straight and narrow path of ecoIlomy when it 
feels that this House will always be willing to meet its deficit out of 
general revenues in order to enable it to ret.ain the half anna postcard? 
Sir, this House wus very wise when it adopted the principle that the Post-
Office should be expected to pay its way and should not be a burden on 
the general taxpayer. It will, Sir, I would urge with all the emphasis 
I can command, be very unwise if it departs from that prudent COUfse. 
The Posts and Telegraphs Department is now emerging flrom a slough of 
despond. It has its hem! and shoulders above the ~ and bids fair .to 
get safely to solid earth. I would earnestly nppeal to thiS House to assist 
its efforts and not to thrust it back into wlull, may well prove fL bottomless 
pit. (Applause). 

Sir, 1 oppose the amendment. 

STATEMENT OF BUSINESS. 

The Honourable Sir lirtpendra Sirear (Leader of the ~  Sir, with-
your permission, I would like to muke It Statement of Busmess. 

For Monda:v, Tuesday, and Wednesday next, t,he business will be' 
first, the comJ;letion of the Finance Bill, and, therellfter, ~ ' 
Demands for ~ , Jf the Supplementar.y ~ . are dl.sposed ?f 
before the Honse rises on Wednesday, the time remaI?;ng a':llllable 'Yill 
be given bv Government for the moving of ~ non-offiCial motion ~  
to the rep'0rt of the Committee appointed m purlmance of the motlOlY. 



LEGISLATIVE A8SEMBU. [20m MAncIl 1936. 

[Sir Nripendrll Sircar.] 
-adopted with reference to the report of the Hammond Committee. The 
Honourable the Commerce Member's motion on the subject of the Ottawa. 
Agreements will be ta'ken on Thursday and Friday next week, and on 
Monday, the 30th March. It is now clear that the volume of ~ re-
maining to be transacted will not admit of the Session terminating by 
the 9th April, and I request you, Sir, to direct that the Assembly should 
sit for the transaction of official business on Tuesday, the 14th and 
Wednesday, the 15th April. Honourable Melnhen'l baving expressed a 
definite desire for the allotment of two additional non-official days, which 
I had promised to secure in the event of such desire existing, it is proposed 
to move His Excellency the Governor Generlll to ullot the 16th April 
for Resolutions and the 17th April for Bills. If essential official business 
iR not completed by the 15th April, I shall, at u later stage, request you 
to direct further meetings after the 17th April for the transaction of 
official business. I also take the opportunity of mentioning that repre-
-sentations have been addressed to me that the House should not sit on 
t·he 31st. of March, which, though not Ii gazetted holiday, is the day of 
the Ram Novami festivuJ. YOII, Sit', hnve }>l'Ovisiol1ully directed a meet-
ing to be held on that day, and I must leave it to you to decide whether 
the meeting for that day should be cancelled. In the event of your direct-
ing that there should be no meeting on that day, I would request you, 
in consideration of the fact that. Wednesday, Thursday and FridtLy, the 
1st, 2nd and 3rd April will also be blank days owing to the l\Iuharram 
holidays, to direct that there should be u meeting for the transaction of 

-official business on Saturday, the 4th April. 

llaulvi Sy&d lIurtuza Sahib Bahadur (South Madrlu;: l\Iuhltmmadan): 
'The Mohumlm is sacred to UII so far us the Muhammadans urc concerned. 
In Muhammadan countries, 13 days are set apart for Mohurrum, but we 

_get only three days. Fortunately, we had a Saturday and Sunday in-
,eluded, and, t!lerefore, we were able to have five days. During this 
month, the ~  wus a holiday. \Ve requested the Government through 
you, S:r, that we wert; prepared to sit on the 2nd, and we wanted the 
4th 0.5' a holiday, becausf1 it was the Haj day. It WttS not granted. We 
including all the Hindu Members, also, expressed a desire thut we would 
be quite willing to sit on Saturday, but it WIIS said it W!lll a gazetted 
holiday and so we could not sit on that day. So, th's time 4th April 
happens to be a SuturdllY which is generall'y H ~ . 

IIr. President (The Honourable Sir Abdur Rllhim): When do the 
MohurrflIn holidays terminate? 

lIaulvi Byed lIurtusa Sahib Bahadur: It terminates on the Ziorat 
-day. 

The Honourable Sir Nripendra Sircar: May I make it clear that we are 
notpressillg the House to sit on the 4th April if they do not want to 
'sit? I am only making the suggestion to you that as we UTe not sitting 
-on the 1st, 2nd and 3rd, the House may sit on the 4th. 

1Ir. Prealdent (The Honourable Sir Abdur Rahim): Is there any other 
-day available? 
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The Honourable Sir lfripendra Sirear: No. There IS a Saturday-
Saturday the 28th March. But if we do not finish the supplementary 
demands by Wednesday ,-then I have got to allot time for Hanlrnond 
Committee's Report, and 1 !Lm not sure what will happen, it all depends 
on what happens on Tuesday and Wednesday next. 

Mr. ~. A. J~  (Bombay City: Muhammadan Prban): I want to, 
know wll1ch RectlOn of the House desires that we should not sit on the' 
Blst and that we should sit on the 4th. 

The Honourabl& Sir lfripendra Sirear: I think I ought to explain to my 
Honourable friend that the Hindus, represented by Mr. Sri Prakasu, 
Mr. Bajoria, Mr. Honi and others. do not want to sit on the 31st. I 
enquired into the matter, Rud I foulld that. as a Illatter of fact, during 

~ lust lOllr year'.;, hoth the A!;,;elllbly, when Hilm Navawi fell during 
the Sessions, and the ('ollneil of State, throughout, ha've not sai on the 
Hilm. Navami day. That is the reason why] am prepared to accede to' 
thC'ir request. hilt. I , ~ left thut matter to Uw President. If he thinks 
tllflt we -ought to "it on tIll' illRt, 1 am quite willing to do so. 

Kr. President (The Honourable Sir Abdur Hahilll): The Chair ~'  
ask the Leaders of tIl(' different Group!,; t,o come to all ulldt'l'standillg on 
tbis point. It i" seen that objection is raised on behalf of the Muham-
madan Members thut 4th will not suit them. Theil, it will have to be 
considered whut other dlln; art' Hyuilable. Before the Chair makes an 
announcement, it hoI'''s that the Lt'llders of the 11ldependent Party, the 
Congress Party, the ?\ati')nalist Pnrty and the European Group will tnlk 
over the mutter lind sce if 1I1ey could arrive at SOllie arrllllgement. There 
is time enough and the Chllir thinks thit; can be settled next Tuesday. 

The Honourable Sir Nripendra Sirear: There is plenty of time, Sir. 

Mr. M. A. Jinnah: Do T understand that the discussion with regard to 
the Ottawa Agreement. must be terminated by the evening of the 30th r 
Is that the understanding? 

The Honourable Sir lfripwdra Slrcar: That is what we were given to· 
understand by Mr. Desai. He has spoken on behalf of the Independent 
Pllrty O'}so. 

Mr. M. A. Jinnah: ] only wanted to know. 

The Honourable Sir lfripendra Slrear: That, is our impression. The' 
understanding is that. the Ottawa should he finished by the ROth. 

Mr. Sri Prakasa (Allahllhad and . ~  Division: ~ "  
Hurol). Yes, finiRhed: Ott,Hwa will he fimshed by the 30th II 

Mr. President (The H onollrnhle Sir A bd u!' RahiT?): The Chair hopes 
that the Leaders of the different Groups WIll conSIder the matter and 
let it Rnd the Lender of t.he House know, flay, by next Tuesday, as to 
whether they were Itble to arrive at some arrangement.. 

The Assemhlv then adjourned t.ill Eleven of the Clock on Monday. the-
23rd March, IflH6. 
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